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PARLIAMENT OF INDIA 

Wednesday, 2nd August, 1950 

The HOl/se met at a Quarter to 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

EXPENDITURE ON RB-CLA8SDlCATlON 
OF RAILWAY CoMPARTMENTS 

*62. Shri ][amath: Will the 
::\1inister of Railways be pleased to 
state the expenditure incU!red in 
reversion to the old classification of 
railway compartments vis., class one, 
class two, I liter and class three? 

The Minister of Transport and 
Railways (Shri Gopa.laswami): Pre-
sumably the hon. Member is refer-
ring to the expenditure involved in 
the reversion to the old nomencla-
tu.!.·e of classts of passenger accom-
modation from 1st July, 1950. So 
far as the Assam, B.B. & C.I., 
E.l., E.P., O.T. and S. I. Railwavs 
are concerned, this is estimated u";,t 
to exceed Rs. 6,000. In regard to 
the other three major railways, 
namel~', B.N., G.I.P. and M. & S. 
M., the illfo~'mation is being obtain-
ed. On a proportionate basis, tb~ 
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total expenditure on all the nine 
major railways is, however, not e:J:-
pected to exceed Rs. 10,000. 

Shri ][amatb: What was the ex-
penditure incurred by Government 
ill switching over to three classes 
from foU!" in August 1947 or soon 
thereafter? 

Shri Gopaluwami: In answer to 
~'o\lr question last year it was esti-
mated to have been Rs. 24 lakhs. 

Shri Kamath: Does this include 
the cost incurred in converting the 
old compartments for the new care-
gori~s ~nd also the money spent on 
.repalDtmg, and printing card tickets? 

Shri Gopal&swami: It includes all 
rxpenditure on the conversion. 

~eth Govind DaB: With regard to 
thiS Rs. 10,000 that is now being 
spent, may I know cn what items 
will it be spent, on repainting or on 
other things? 

Shri Gopalaawami: Mostlv on re-
painting. U 

Prof. Ranga: Are we to understand 
th:l~ the Rs. 24 lakhs that was &peut 
onglllally to convert these Railw.rya 
fmm three classes to four cluBt:s is 
practically lost? 

SJui GopaIaawami: I sllppo~e if we 
had not taken the decision then 'we 
"bonId have saved that amount. 

PrQf. ]taDga: Hear, hear I 



Dr. Deahmukh: Mav I know' if 
any attempt has been ~ade to cnl-
culate the los'!! of fare as a result of 
this .change in the classification? 

Shil Gopalalwami: Whether it is 
0. loss or gain, no calculation has beeu 
made. 

8hri "l'yagl.: May I know if it is the 
hon. Minister who was responsible 
for this suggestion or the Hailway 
Board which wa;; responsible for this 
eommercilll loss? 

Shri Gopalaswami: I think largely 
hon. Members of Pll.~·liament were 
responsible. 

Bhri J. R. Kapoor: III it a fact that 
a major portion of the Us. 24 lakhs 
that were spent were !lpcnt in im-
proving the upholstery? 

Bhri Gopalaswami: Partly in im-
proving upholstery, pa!'tly in perhaps 
,,(tpring thl' natuI'c of the accom-
modation with the seats and thing~ 
likp that. 

Mr. Speaker: We will go to the 
nl'xt, question now. 

TRBBS PLANTBD DURING Vanamahot-
8ava 

*83. Bhri Kamath: Will the ~Iinis
tl'r of Agriculture he pleased to 
.. tate: 

(II) the numbc'r of kees planted 
during th~ V'allalllallotaava in each 
of the Stat£'!1 in India; 

(b) how lIlany of these are edible-
fl'llit bNloI'ing; Rnd . 

(c) the total eXpt'IH\iture incurred 
tn connection with the J' a IIamahat-
.ava and that expect.ed t,o be incurred 
for th" up-bringing find care of the 
trees? 

The Minister of I'ood and Agneul-
t1lJ'e (Shrl 1[. K. KWlIbi): (a) to 
(c). The l'analllaltot8ava having 
been extelldl'd upto August. 31, 1950. 
compll,te idonnation is not. '\'l3t 
.vailable ln~t. from the reports which 

have come the o.~ginal target of 0116 
crore of trees has been substantially 
increased. 

8ml Kamat.h: Is this Vanamahot-
sava part of a long range I.lan for the 
Grow More Food Campaign by try-
ing to get more rain? 

Shri K. :M. :Munshi: Yes. It is a 
pll.!'t of not merely Grow More Food 
Campaign but also preventing soil 
erosion. 

Dr. Deshmukh: ~~ay I know if the 
hOIl. Member has tried to discover 
any relationship between the Vana· 
mahotsava and the excessive rainfall 
from which we are suffering at the 
present day? 

Shri K. M. Munshi: I thought that 
it ,,;!l take 20 years to b..~ng down 
the rains, but on the authority of 
Sardar, I am able to say that im-
mediately the seedlings were planted 
rains poured down. 

Sardar B. S. Man: I wanted to 
know which of the two was greater 
in number, the photographs taken ()'!" 

the trees planted. 

Shri Tyagi: What is the estimate 
of expenditure which the ministry 
has sanctioned for this Vanamahot-
sava? 

Shri K. :M. Munshi: It is a part of 
the next question and if J'ou Will per-
mit.. 1111', I will Ilnswer it now. It is 
part of question No. 64. 

ili IftftR i(1W ': m ~ ~ 
~ t qm ~ SAm: 'lit 'Tf ~ '-mi' 
ant t fit; ~ ~ ~if 'Tit ~ ~ 
~iffer~ ~1l ~f if ~~t 

IfiRVT ~ ~ ~ '!'if? 
[Seth Govind Das: Ha,; the hon. 

Minister received any reports to the 
effect that out of the trees thJt were 
planteds large numbC'r haw since 
been destroyed for wan~ of proper 
care?] 



Shri E. II. IIUDJbl: No reports 
have come so ~a.!" but the arrange-
ment is such that more trees are 
likely to survive this year ]han last 
year. 

Shri Eamath: Have any reports 
reached the hon. Minister that some 
-of the seedlings and saplings p!anted 
have been washed away by the tlub-
sequent rains? 

Shri It. 14. )(UBshi: No. But it is 
likely. 

Shri B. Das: With deference to 
the hon. Ministers' appeals that dur-
ing the Vanamahotsa1)a Week every-
body should live on forest produce 
and tubers, how many Ministers and 
Government. officials lived on forest 
produce and without any cereal Cood 
that week? 

Shri Jhunjhunwala: In view of the 
fact that the organic property of ihe 
land is getting deteriorated for want 
of farm-yard manure specially cow-
dung which is- burnt as fuel, is it part 
and parcel of thd Vanamahotsava 
Scheme to have kees planted so that 
the cultivators might get fuel wood 
and save this farm-yard manure? 

Shri It. M. Munahi: As a matter 
of fact, as part of the l'anamahot-
sava, the provincial Governments are 
being requested to set apart in every 
village a few acres of land where fuel 
may be grown so that cowdung may 
be saved as useful manure. 

Vanamahotaave AND TREE PLANTING 

'*14. Shri Sidhva: (a) Will the 
Minister of Agriculture be pleased 
to state the number of trees 
l)lanted during the Vanamahotsava? 

(b) What is t,he total target 
contemplated by the Ministry? 

(c) What efforts are made to 
maintain and grow to the full height 
all the trees which are planted 
during the Ut,av? 

(d) What are the commitments of 
the Government of India and States 
Governments in planting and 
maintaining these trees? 

.i. em •••• ae 

'!'be KIDJJter of I'ood Ul4 I.plCul-
ture (Shrl Eo II. "lid): (a) 
Information is not yet availab!e as 
~e period of planting extends upto 
August 31&t. 

(b) The target fixed was originally 
one &ore but it has been substan-
tially exceeded. 

(c) It has been emphasized on ,.11 
concerned that the after-care of trEles 
is as important, if not more, as plant-
ing itself and instructions regarding 
the after-care and up-keep of the 
plants have already been .issued~ 
While details for the p.!"otectlon of 
p!ant-s are being further elaborated, 
State Departments and public bodies 
are reported toO be doing all they call 
to nurse up the young seedlings 
planted along public highways, rail-
way lands, canal banks, municip:ll 
parks, camping grounds, canton-
ments, public buildings and com-
pounds of schools and colleges. The 
planting and nursing of trees along 
road sides is also being encouraged 
by letting the villagers appropriate 
t·he fruit and also the timber d the 
trees they plant. It may be expect-
ed that this condition will instil a 
sense of respon~ibi1ity on those plan .. 
ing the trees for their up-keep and 
after-ca.!"e. 

(d) About Rs. 20,000 were spent 
on handbills and posters. A provi-
sion of about Rs. 30,000 has been 
made for the award of prizes. State 
Governments depend largely upon 
the efforts, of private and public 
bodies and individuals for planting 
and looking after the t.rees. Inform-
ation regarding their actual com-
mit.ments it' not available. 

Shri Sidhva: May I know what 
will be the cost of maintenance of 
each plant? 

Shri E .•• IIUDShi: As a matter 
of fact, the seedling costs very little 
bedause the Governmen.t nurvlries 
supp!y it in most case •. 
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As regards the guard which luis to 
be put round the tree, it costs about 
8 or 4 rupees. Then, watering and 
other charges for the two or three 
months when it requires protection. 
come to Rs. 7 or 8. In the re-
sult. it comes to about Rs. 15/- on ~ 
rough average for a tree to be looked 
after till it is able to look after itself. . ',. 

8bn stdhva: If this ca!culation is 
cotl'ect. it would come to about a 
crare of rupees. May I know wLo 
will spend this amount. the State 
Governments or the Central Govern-
ment? 

sJirt E. II. 111iuhl: The 
Forest Departments of the Sttlte 
Governments will look after 
the trees planted in their buildings. 
The schools. colJeges aud universities 
~ll look after the trees planted by 
them. So far as the villages are COD-
cerned. the villagers who have plllnt-
ed the trees on the road-side will 1000k 
after them because they will ~et the 
fruits and timber. 

Bhrl Stdhva: What will be tbe 
check over these various bodies? 

siart E. II. IIDDIhJ: There cannot 
be any chE-ck over State Govern-
ments. There cannot be any check 
over univer.:it,ies and colleges. As 
regards t.hl~ trers which are planted 
on the road-side. their car~ would 
deprnd upon tlh~ officers of fhe 
J)istrict and Locnl Poards and other 
'eople. 

Shri Dwlvedi: How is it that· in 
some pnrts of the country like thl~ 
Vindhya rradesh and Uttar Pradl'sh 
forests are being uprooted on Olle I"ide .-a OD ~e other hlinJ, l'anamalrot-
8t1Vtl is going OD? 

Mr. Speaker: Order. order. I thiJ.I{ 
that is an argument. 

Dr. Deahmukh: .l\Iay I know if any 
It.:rs are being taken for the prott:!c-
tion of the trees which are !\lready 
thtot~? 

Bbrl ][, II. '111IDIhJ.: I have nd 
thought of this so far. 

IJhri :Raj BaiUa.d1ir: From such in-
formation as the bon. Minister may 
have in his possession, can he t-ell us 
what is the proportion of trees that 
have been planted in rural areas as 
distinguished from urban areas? 

Shri E. iI. KTmshi:. I have not got 
that figure. I will get it after the 31st 
of August. 

-Sliri ]I. L.Gupta: Will the hon. 
Ministe ... please state as to whether to 
protect forests and conserve wood for 
fuel purposes any proposals to en-
courage and instal coal gas. supply 
plants in big toWDS were being put 
fo':'War4 by: Government? 

Shrt E. II. 111ID8hi: I do not think 
coal gas plants fall in my jurisdiction. 

Shrt !t. Velayudhan: May I BnQW 
if Government have received any 
complaints regarding de-forestation in-
any of the States? 

Shrt E. II. 1I'Im8hi: There is ~c)t 
only complaint. but it is a fact that 
on account of political changes and 
incidental affairs large forests have-
been cut down during the last two. 
years. 

:Mr. Speaker: Next question. 

SUGAR 

*65. Shri Sidhva: (a) Will tlae-
Minister of Agriculture be p~eased 
to state what is t.he position of 
Sugar Syndicate at present? 

(I» Has any purchase o~ 
from foreign countries 
contemp!ated and if 80. at 
price? 

sugur 
been 
what 

The Kint8ter of I'ood and Agricul-
ture (Shri E. II. 111UUIbi): (a) 'fhe 
Statutory recognition given to the In-
dian Sugsr Syndicate by the U. P. 
and Rihnr Govemmellt.s has been 
withdrawD and it is being l\'QUDd up. 

(b) Government have placed an 
order for the purchase of 100,000 tons 
Ilugar from abroad. It is not in the 
public interest at present f;o disclose· 
the sOurces and the prices. 
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8bri 8idhva: May I know whether 
the Government has taken any <Jeci-
Ilion to see that a. percentage of this 
sugar which will be imported is kept 
in reserve, or will it bE' given to the 
merchants for sale? 

8bri K. M. Munshi: This is the 
stock purchased by Government on 
Govenlment account, to meet; the 

rationing commitments as the. stock 
at the disposal of Government IS run-
ning down. For t~e ~oment, there 
is no intention to give It to the mer· 
chants or to use it for any other pur-
pose. 

Shri Sidhva: What is the price at 
which this sugar has been purchased? 

Shri K. M. Munshi: Not in the 
public interest to say. 

Shri Sidhva: Has it already been 
purcbased or is it about to be ~ur
chased? 

8hri K. M. Munshi: About to be 
purchased. . 

Shri Sidhva: When is the ship-
ment likely to arrive? 

Shri K. M. 14unshi: I hope to 
Ivn'e it before the end of Septemb<~r. 

Shri Sidhva: -:\fav I know whether 
the order has actU(\lly been placeJ? 

8hri X. M. Kunshi: That again, 
as I have already said, is not ill I~he 
public interest to disclose. 

Shri Sidhva: If the shipment is to 
come next month, how does he flily 
that it is not in the public interest? 

Kr. Speaker: I think that is an 
agrument. 

i~ ~ ~ : 'FIT ~ ar.r 
1ft ~ ~ 'R ~ 'til: ~"t ~ Ai ~ 
if\r~ ~ ~?fT ~ ron-~ ? 
~ W IR feRn: 'R ~ ~ ffi ~ 
~if ~ itiT ~ "'"f~~ 
;;n;lllit anm t ? 

[Seth GoviDd ~~: Is the Govern-
ment still considering whether to 

retain sugar control or to remove it? 
If so, by when e. decision is likely to 
be arrived at 1]"0 " . 

8hri K. II. KnDahi: At present, as 
I said, the stocbare' running loW. ItI 
is only when we have got a certain 
reserve and when we may be able to 
induce the State Governirientstb'fall 
in !j, line for a unified policy, I hope to 
consider that question. 

Shri Jhunjhunw&la: Is it a fact 
that there are sufficient facilities here 
in India to produce the requirements 
of sugar, and if the answer is in the 
affirmative, why were no proper steps 
taken to produce sufficient sugar iu 
the country and save the foreign ex_ 
change? 

Shri K. M:. Kunshi: The capacity 
of the faetories iuIndia. is 14 lakh 
tons. If sugar is de-controlled, We 
must have normally 11 or 12 lakh 
tons sligar in ollr hand. So, the 
capacity is there. Last year we pro· 
duced 9'8 lakh tons only. 'l.'hRt \\'as 
largely because, as I pointed out, 
there is no unified policy in the dif-
ferent States. 

Shri Sidhva: May I know what is 
the present stock of Indian sugar? 

Shri X. M. M:unshi: The total pro. 
duce was 9.80 lakh tons. Eighty 
thousand tons per month were allot-
ted up to April and 76,000 tons per 
month for May and June, 1950. For 
July it is 70,000 tons. Whatever is 
left is there. 

8hri 8idhva: Am I correct in stat. 
ing that between !5 and 6 lakh tons 
are still available? . 

8M K .•. ](unsh1: If you give ma 
time, I shall total up and give the 
figure. I am not a very good mathe_ 
matician. 

Dr. DeslLmukh: Has it been 
brought to" the notice of the hon. 
Minister or nob that the figures sup-
plied te. the Department by the Syndi-
cate were entirely misleading and that 
as a matter of fact there are far larger 
stocks in the country than has .been 
represented or made knowrr to ~ he 
Ministry? ' . 
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8JIr1 E. •. K1IIIIb1: I think that 
would be for the Ganga Nath Jho. 
Committee to find. I have no infor-
mation in my possession. 

8Jut I. B. Kapoor: May I know 
what was the open market price of 
sugar before control and the highest 
black-market price after control? 

8hr1 K. )[. MUD.Iht: I should like 
to have notice.· 

Shrl Ka.runakara )[enon: May I 
know how it is tha.t notwithstandiTlg 
the fact that larger production of 
lugar is published in the HullE'tins 
and Government publications, there is 
more scarcity of sugar in the nlral 
parts of India than la~t year? 

Shri K. )[. Manul: As I said, this 
time the production is much less than 
last yeBr. Secondly, the other factor 
ia that people al"e ronsuming more 
sugar than before, mostly in tea. 
Thero ill I\. eOllsiderablc qua.ntity of 
gur which is going to iIlict distIlla-
tion. 

n~lfIW: ~ ~r ;oft 
it at'¥fi ifi{T { fi!i ~ !til ~ ~ 
11ft l5i1 .. ,l4ifiql t, ~ ~ ~ clu ~ 
~ t lR ~~ ifi1f It (f) ~~ 
~ ~ ~ ~ ~~ ~itift:rq~ 

.~'TI'i~ -qj i.? 

[Seth OoviDd Du: The hon. Minis-
ter hilS just stated that we can "ro-
duoo hE're as much sugar as we require 
but that the production last year WIIS 
deficient. What, then, is the Gf)V-
ernment doing to enSure sufficient 
production of sugar this year 1] 

8brl E ... 1lanIb1: I hope 'lnd 
trus~ that. tbeState Governments 
will accept a \lnified system. 

8JIr1 'lJ1II: Is it the policy of the. 
Government to divert the next sugar 
cane harvest from gur manufacture 
to sugar manufacture? 

Shrl E. )[. )[1ID8hl: Unfortunately 
the Centre has very lit~e power in 
that matter. 

NIGll'l' Am SEBVlCJ:S 

*68. Shri Sldhva: Will the Minis-
ter of Communications be pleased 
to state: 

(a) the number of passengers 
t.ravelling from 1st January, 1950 
to 30th June, 1950 by Night Air 
Services between Bombay and Delhi 
and between Bombay, Calcutta and 
Madras and vi-:o verBa.; and 

(b) the accommodation available 
in these services during the above 
period? 

The Deputy Ilinister of Communi-
cations (Shri Khurahed Lal): .(a) and 
(b). I lay on the Table two state-
ments giving the required informa-
tion for the period January to May, 
1950. [Sec Appendiz I, annexurB 
Xo. 21.] Information for the month 
of June, 1950 is being collected and 
will be laid on the Table in due 
COUrse. 

Shri Sidhva: What is ~he number 
of pllRsengers carried from Bombay 
It) Delhi nnn from Delhi to Eombay? 

8hzi Khurahed La.1: The numbers 
are given in the Stat,ement. They 
nre, from Delhi to Bombay, by 
Himalayan Avilliioll, January 147~ 
Febnlary 139, March 90,. April 72 
and May 82. And by Air ]r,Jia iO 
March it is 673, in A pril ~~50 and in 
Mav 694. The figurE'S from Bombay 
to Delhi are alsc given. By Hi'mala-
yan Aviation they are January 157, 
February 146, March 88. April 90 dnd 
1\Iay 101. By Ai, India they are. 
March 655, April 667 and May 091. 

8hr1 Sldhva: MIlY I know whether 
the major portion of the freight con-
sists of mail or passengers? 

Shri ][hanhed La!: It- all depends 
OD the pasS&ngers offering; but th& 
majority of the traffic is of passen-
gers. '1 
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Shl'f. ildhva: Sir, may I know 
whether it is contemplated to have " 
direct service between Bombay find 
Calcutta or Delhi and Calcutta? 

Shri Kh11l'lhed L&1: There is a 
direct service between Bombay and 
Calcut~. Delhi and Calcutta .night 
service is under consideration. 

Shr:I Sidhva: I mean night air ser-
vice, Sir. 

Shri KhUlshed Lal: Yes, there is 
night air service between Bombay 
and Calcut~8. 

Shr:I Sidhva: But is there not #\ 
diversion at Nagpur? 

8hri Khurshed La!: But Nagpur i~ 
on the way. 

Shri Sidhva: But then .... 
Mr. Speaker: No arguments please. 
Shrimati Renuka Ray: May I know 

from the Minister of Communications 
whether any licences have bel~1l 
granted. to any air companies now 
who had refused to help in the pro-
ject of night service, and if ~o to 
which companies? 

Shrl Khurshed La!: The Ministry 
of Communications does not take a 
vindictive view of these things. The 
Air India applied for licence !\nd the 
application was considered on its 
merits. 

Dr. Desbmukh: May T know Wh:lt 
pllssenger amenities are afforded by 
these night services '! 

Shri Xhurshed Lal: The Himala· 
yan offers coffee, when it stops at 
Nagpur. 

Shn Buragohain: Sir, are there 
any arrangements for emergency land-
ings for these night servi~es? 

Shri Jthurshed r..l: Yes, there 
are. 

8hr:1 Buragohain: What is the ave-
rage distance between these landing 
stations? 

Shri Khurahed Lal: Normally the 
place is never over a hundred miles 
from a landing place. 

Sbrl J[amHb: Sir, after the "'" 
sumption of night flying during this 
monsoon, have My proposals been 
received from Sonegaon Airport in 
Nagpur for better night lighting? 

Shri Khurlhecl La!: All necessary 
facilities are given. 

8hri A. O. Guha: May I know, Sir, 
if the day , traffic is being affected 
as a result of these night services? 

Shri Khurshed Lal: This was the 
subject matter of a debate last time; 
I may say it hilS J1(,t very mueh affe~-' 
ted the day traffic. 

Shn Tyagi: Sir, are the fares for 
these ail' services fixed in consultation 
with the Railway Ministry to see that 
we are not competing with the rail-
ways with regard to passenger truffic? 

Shri Khurshed Lal: There is no 
such complaint from the HaiIway 
Ministry. 

Shri Tyagi: Sir. I w8nt to know if 
the fares are fixed after eonsultation 
with the Bailway Ministry 01' not .. 
It is not It qlle>'tion of the Railway 
Ministry objecting or not objeeting. 
The question is whether t,he fares are 
fixed in con;,ultation with the Rail-
way Ministry. 

Shri Khurshed'Lal: The Railway 
Ministry was not consult.pd. 

Shti Chattopadhyay: Sir, in view 
of the fact that the night air ~ervice 
is getting sufficient quantity of pos-
tal mail, is there any proposal to re-
duce the passenger fared On theRe 
night air sen·ices? 

Shri ]DulJ'ued Lao!: There is nO 
such proposal. 

Dr. DeeIlmukh: Was the stopping 
of the Sunday delivery a consequence 
of the introduction of the night air 
mail service? 

1Ir. Speaker: I am' afraid that 
question does not arise. 
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!Wli-llmlAll' N,A.ftOliALI BJn>LonD 
IN MuGB POliTI 

"7. SIIrl ~VIo Bao: (a) Will 
the . Minister of 'l'raDIport be 
pleased to state the number of 
technical personnel employed ill 
the major ports in the country? 

(b) How many of these are non-
Indian ~atiqnals and how long do 
their COlllI'acts run if on contract 
service? 

(c) Whf'n will it be possible for 
Jndi" to r('place all the!'e foreign 
personnel? 

The IOnIlMr of TraupoI't and 
Railway. (Shrt Gopalaawami): (a) 
and (b). A statement giving the 
necessary information is placed On 
the Table. [See Appendix I, an-
n/lzure No. 22.]' 

(e) ~on-Tndilln employee~ ill per-
nU\lwut service ("UI ol'f1illaril~' be 
r('placed only lifter they aUain tha 
1\1-(0:' of ~upl'ranlHllltil)n. Emp~o.fees 
on contract will as far ns possible be 
replaet~d by Indilllls on the expiry of 
their present tenns of cont.ract.. Steps 
hllvs hepn tllken to f;ppcd lip thl} 
}IRee of Indianisation hy providing 
trn.ining faeilities wher!'," .. r Jlossible" 

Sbri Iteava Rao: 8ir, ii> it a ract 
t.hnt Iudilln tt'(·hnicians arc being 
paid l('~" pny than non-T ndian tech-
Ricinlls? 

Shri GopUaawami: It it! quite 
possible>. 

8hrt It_va Rao: What is the 
reason for paying I('sg salary to the 
Indian k~hnicians who hnve got the 
same qualifications as the foreign 
t~(1hDiciaD8 ? 

Shri Gopaluwam1: Foreign tech-
nicians were &11 practiclllly recruited 
during the pre-independence days, 
ond in those days there wns always 
a weightllge in the ma.t.ter of slIlnries 
in favour of foreign technicians_ 

SlId KuMa Jtao: May I know, 
Sir. whether it is a fact" that; t.here 
i. DO s_dard &Oales of pay for these 
foreign teebn~an8 employeed in 
this country? 

SIIr1 GopalU""': We kava no 
separate scales of pay for foreign 
technicia.ns to-day. If foreign te.ch· 
nicians are required, and if they 
could not be got on the sanctiolled 
scales of pay, we make specific con-
tracts with them and obtain their 
services. 

Shrt Keeava Rao: Is it a. fact thll.b 
technicians having the same qualifL 
cations are paid different scales of 
pay in different ports? 

Shrt Gopalaswami: That also is 
possible, because each port has devo-
loped in its own way in the past. 

Shri Kamath: Sir, which nationa-
lity preponderates among the non-
Indian t{'chnieal personnel? 

Shri Gopalaswaml ; It is difficult 
to Sil,V, Lut if we take the whole lot 
of the personnel, I think Paki,;;tan 
preponderates. 

Shri Kamath: Are Rritishers re-
garued as foreigners for i,his pur_ 
pose ? 

Shrt Gopalaswami: Yes, cert'flinly; 
non-Indian in any case. 

Shri K&math: ~ot foreigners? 

Shri Ohaliha: Has any scheme fOr 
trailling technicians bl'en started in 
Ki(ldl'rporo Dock? 

Sui Gopalaawaml: Yes, a 
iug centre hllS Leen started 

train-
thera. 

Shri Kamath: Sir, how many such 
Paki"tllni technicillns are there? 

Shri GopaJaewami: I can give the 
figures so far as the non-Indian tech-
niclIl staff I'eceiving less than Rs. 
;'i()() per month are concerned. The 
total of Pllkist.nni technicians in that 
pny group is 2,780 out of a total Ilf 
a.530. 

SIIIi ][&math: Among these, are 
there any who initially opted for 
Pakistan in August 1947? 

Ihrl GopIluwami: That woukl 
require some investigation. 
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Sbri •• O. GabJ.: Sir. what is the 
number of students undergoing train-
ing in the school recently started in 
Calcutta? 

Shri Gopalaswaml: I would re-
quire notice of that question. 

WELLS FOB IRBlGA'1'ION IN BHOPAL 
. STATB 

*68. Thakur Lal Singh: Will the 
Minister of Agriculture be pleased 
to state: 

(a) how many new wells are to be 
sunk in Bhopal State for irrigation 
purposes' in the year 1950·51; 

(b) what part of this expenditure 
will be borne by t he agriculturists; 
and 

(c) how many of th~se wells will 
be in the aroo where ~ug;;J.r-cane is 
grown? 

The X:nister of Food and Agricul-
ture (Shri K. K. KWLShi): (a) It is 
proposed to give subsidies to culti-
vatOl's in Bhopal for sinking 20 new 
wells during 1950-51. -

(I» The sub;;id,Y gh'en h,Y the Gov-
ernment will be limited to 50 pet· 
cent, of the cost; the remaining 50 
per cent. of the cost will be found 
by the culti vawl's themselves. 

(c) These wells will be SUlik for 
growing foodgtains only. 

or~t <!IrQ( f~8: : ~Iti~ ltif q?{Tcrl't 

~R <i. fwl{ ~ ~ t~T ~)cft ~ ~ 
tif,'.1JT it "~T ~"ifiT" ~T~ifiT"u !tiT ~nr 
~1~ ~ iii{ ~ .. ' ~l~ ~ fu~ ii{;~ m ~ 
~~? 

[Thakur La! Singh: 1<; the Govern-
ment making any special grants to 
cultivators for the sinking of new 
wells in sugar-producing areas, with 
a view t() step up the production of 
sugar?] 

Sbri S. Il. 1l1lDlhl: The E-hopal 
Administra1fon )lOB a.pproaohed the 
Indian Sugar-cane Committee sepa-
ntely for funds for gr&Di of loans to 

agriculturist.. for coastruotioq of 
wells to grow sugar-cane. 

Prof. 1tanp: Are these tube.wells 
or ordinary wells and how much is 
each one expected to- cost? 

Shri. K.o •• 1ImuIbi: These are noil 
tube-wells. The cost of a well to be 
borne by Government is Rs. 2,000 
and the cost of repairs to old walla 
is Rs. 500. 

Prof. ~o: How was this num-
ber arrived at? Was it because of 
the request of the State Government 
or the Government did· not have any 
more money than to give for twenty 
wells for the whole State ? 

Shri K. M. Munshi: The money 
was being distributed according to ';\ 
~ertain formula and also the recom· 
mendations of the State Govern-
ments are taken into account. 

Shri Kesava R&o: What is the 
acreage that a single well can irri. 
gate? 

Shri K. X. Xunshi: It differs from 
Province fo province. The figures are 
not available for Bhopal. 

TRACTORIZED LAND IN BHOPAL STAT. 

*69. Thakur Lal Singh: Will the 
Minister of AgriCulture be pleased 
to state: 

( a) how many acres of land were 
scheduled to be tractorized up to the 
80th June 1950, in Bhopal State; 

(b) how many acres were actually 
tractorized ; 

(G) what portion of such tracto-
rized land was under cultiivation; 

(d) how many fM,Ililies of d~s
placed persons are to be llettled on 
such tnctorized land; and 

(e) what facilities in the form of 
tacC4':11, cattle and seed have be(lD 
given to these displaced persons? 

fte ~ of _oocl aad ~ 
cultun (JJm E .•• KImIId): (a) The 
~rgefl for reclam~tion ()p~atio1¥l, in 
Bhopal State by t~ Cen~ Tra~r 
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Organisation for the working sea_ 
son ending with the Slst May 1950, 
was 15,000 acres to 20,000 acres. 

(b) 18,509 acres. 
(e) 11,000 aQres. 
(d) 1,500 acres of unoccupied land 

out of those reclaimed are being 
settled by 200 families of displaced 
persons. 

(e) Taccavi at the late of Rs. 1,168 
per family has been sanctioned, and 
this includes a provision for the pur-
chase of seed~ and a huIlock. 

~ Q1TijI ft:J{ : ffi ~ ~ ~ 
fir; \ill ~ <fr ~ <it <ft ~ '" ~ if 
7:t ~ ~ .. ~lfT '!f'if Ifi1: ,t ~. am ~ 
~ emf.~ ~ ~ eft ~ ~ 
t? 

Thakur L&1 Singh: Is it correct 
thnt tIwy have a.lready f;tWnt some 
money out of the taccavi gn:nted to 
t·hmn and that they no longer have 
money to buy ox('n etc.?l 

Sbrt 1[. J[. J[unab1: I require nO-
tice of this question. 

S&rdar B. S. J[an: What is the 
average out.put llnily. so far as reo 
clamation is concerned p(·r tractor 
in BLo}lal? 

Sbri 1[. J[. J[unabi: The hon. 
Member will givo me notict' of that 
questioll. 

Sbri Deebba.ndhu Gupta: How 
IIIany tractors w<,rl' emplo~·e.l by the 
Centra.l l'ractlor ()J·gaui.;atinn for 
tractol'ising the,;e lS thousand 
Rcres?' What wllS the average 
of ,,·orking hollt·s gi\'en by t.hese 
tractors? Are theore any repairing 
arrongenH'llts mode available for 
these tractors? 

Sbrt 1[. J[. Kunsh1: Out of ;,be 
375 t.ra()tors to be purchased for the 
Central Tra.ctor Organisation 60 IVa 
to be used in 'Bhopal. Out of them 
80 mctors have already started 
work on the 16th February. 1950. 

IIaIl -U Baha411l: Wbat is the 
coat. of Qult.ivation per acre done by 

means of these tractors a.nd what 
was the maximum. number of trac-
tors which at anyone time was lying 
idle? 

Sbri E. J[. KUDIhi: That is un· 
other question which is coming up 
subsequently on which the whole 
matter ma.y be gone into. I have 
not got separate figures for Bhopal. 

S&rdar B. S. )[an: The total 
land so reclaimed was 15,000 acres 
to 20,000 acres, out of which 11,000 
acres were allotted to refugees. May 
I know as to what has become of 
the rest of the land; whether it was 
reclaimed and ploughe.[ nnd ls under 
cultivation or not? 

Shri 1[. J[. J[uD8hi: No: the' en~ 
tire land cannot possibly be culti-
vated; unless there is a. follow_up 
of the tractoring it is not, possible 
to cultivate it. That is One reason. 
The second reason is t,hat as regards 
the khari/ crop one of the J'l'inciples 
to be observed 1s that unless conser-
vation takes place you cannot use the 
land for a next kllari/ season. 

Sardar B. S. Man: Aftel' the land 
WIlS reclaimed what was the reason' 
why the . land was not allowed to b~ 
ploughed? 

Sbri E. J[. Munshi: The follow-
up is undertaken by the State Gov-
ernment. Scheme;; {or this purpose 
have been receh'ed from the Ehopal 
Anmjnisbration and are 'under exll.-
mination. 

Sbrl Tyagi: What is the average 
eost of tractorising an aCre in Bhopal 
St.ate? 

Shri 1[. J[. J[unahl: As I said, I 
cannot give you the exact figures 
for Bhopal: but I can tell you that 
the average .. charge is TIs. 52 pt.r 
t.ra:!tor hour. 

Oh. Banbir S1Dgh: May I know the 
number of ploughed acres which 
ha"e again gone as fallow land? 

Sbri It. .. K11DIIhi: I should like 
to have notice of that question. 

&ardar B. S. 1I.aD: As regards 
this reclamation of land what 
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arrangements have been made by ~ 
State Government to follow up those 
operations Is it a fact that reclaimed 
land in the initial stage cannot be 
~ollowed up by bullocks? Have .8 
certain number of tractors been made 
available to the State to follow up 
those operations? 

Shri K. II. lIunshi: As I told you, 
the scheme for the follow up and COD-

servation has been received from the 
Bhopal Government and it is being 
examined. The tractors there will 
be placed at the disposal of the 
Ehopal Government. 
PRoCUREMENT AND DEFICIT OB' FOOD 

GRAINS 
*70. Shri Raj Beadur: Will ihe 

Minister of Food be pleased to state: 
(a) the quantity and value of food 

grains of Tabi crop collected in each 
State; and 

(b) the quantity and value of the 
anticipated deficit of food-grains in 
the country during the year 1950-51 
in the light of the aforesaid collection? 

The Kinister of Food and 
Agriculture (Shri K. JI. Jlunshi): 
(a) A statement is laid on the Table 
of the House. [See Appendiz I. 
annexure No. 23.] Actual price paid 
varies from place to place. It is 
not, therefore, possible to givo an 
accurate estimate of the value of tne 
quantities procured without calling 
f().!" detailt.>d information from all 
States. 

(b) The total deficit of the '::ollntl"Y 
depends on the pro~pects of both the 
Tabi and the khan! food crops. It 
is t.oo early yet to make an '\sses~
ment of the khaTi! crops to be 
harvested from December 1950 
onwards. It is not, therefore, pos-
sible at this stage to calculate the 
(>xtent of t·he tota.l food deficit during 
1950-51. 

Sb.ri Ba.j Bahadur: What is the 
total quantity of grains procured 
allover the country? 

Shr1 K. II. IIUDIbi: The quantity 
of 1'abi grains proeUl·e,1 hPto the 
80th June, 1950, was 10,29,000 tons. 

SlId Jtai Balaldlll: I want the-
information for khaT;! also. 

SIIri ][. .. K1IIUIbi: For the 
khari! crop the figure for January to-
June is 24,59,000 tons. 

Shrl ':B.&J Bahadur: What was the 
total cost inculTed on this procurn-
ment? 

Shri K. II. lIunshi: I would like 
to have not.i('e of that. 

~mrCl(~~: f~ 31"f ~ 
~ sr~ f.Rr Iflrr ~ ro ~ ~ 
~~ ~ ~T ~ lfT ~ ~ ij-
ifilf 'fT ? 

[Seth Govind Das: Was the food 
procured this- yea.r moru or ~ess than 
that was procured last year?] 

Shri X. M. Kunshi: :For compari-
son. I can ollIy give the figur~s frum 
J nnuary to June of both the Y£:a.!"s. 
Last year's Tabi crop actuals were 
8.16.000; this year it was 11 ,06,000. 
So far as kharif i~ concerned, it was 
37.57.000 last year and thi" year 
43.18,000. So, there is an increa.se. 

Shri Karmarka.r: May I know 
whether it is a fad that thpre is net 
even a rough (·"t.imate of the deficit 
likely to be incurred this year. 'l.nd if 
that i~ so, he,\\' doe;; the hon. \Iinis-
ter propose to frame t,he estimated 
imports· of food grains? 

Shri K. M. Jlunshi: I thiuk I 
made a mistake in the last ques-
~ion. I reft.>rred to the proeureml~Dt 
of food gmins-llot to the production. 
I have no figurt.>s of production at 
the moment. 

Shri R. Velayudha.n: May I k~lOW 
whether the procurement price of 
paddy is fixed by the Centre (;r oy 
the States? 

Shri K. M. KlUlShi: It is fixed by 
the States. 

Shri Sidhva: 1\-fay I know whether 
these figures which have been giveD 
are forecasts or actuals? 

Shri K. )(. )(uubj: These are-· 
actuals. 
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8~ :Raj .~v.:: T~ the 
!gures given by "ill'e 'hon. "Mthlll,~ 
into account, may I know ",')letha. 
h6 is hopeful that t.heoounfiy will 
lte able to achieve the target of r.elf-
~uffioienoy by 1951? 

IIIrl E. K. K1ID8h1: We hope to 
be se~f-sufficient and I am '\ure we 
will be if all the hon. Members !Ielp 
us'. 

RAILWAY AccmBNTS 

*71. Sbrl HaJ Bahadur: Will the 
Minister of Railways be pleased to 
lItate: 

(a) the number of aceidents in-
volving (i) pnssengE'r trains and (ii) 
goods trains in the country during 
the last six months ending on' 30th 
June, 1950; 

(b) the 10lR of lift! and propertv re-
sulting from these accidents; . 

(0) .the loss suffered by the Ruil. 
ways; and 

(d) the measures adopted or step!! 
taken to minimise such accidents? 

'l'he JIin1Iter o~ Transport and 
lLa1lways (Shrt Gapalaswaml): (n) 
t.o (c). A statement giving the infor-
nlatioll re(}uired is 'aid 011 the Table 
of the House. [t'ee Appendix I, 
allne;rUIC .Vu. :l4.] 

(d) More iut.ellsivc pakollin8 of 
select.ed lellgths of th~ railway line 
in con8ultlltioll alit! co'laboration 
",;th Htllt.e llove"nUll'lIts: prOV',;I011 
of certain IIll'eh:mical devices in the 
atruct.ure of the permanent way ~o 
as to muke t.llmpl·ring with thd !cack 
difficult; effective di,;ciplinary a.ctiA,lU 
aL!aiust railwuy staff found respoll. 
lible for accidl'nts or connected with 
lubverllive activitil'~; frequent and 
intensivE' inslwetioll,; of permanent 
wily. roPing stock. Hte ; ~:ystemati6 

·examinntion of the working of 
stations; and aeoording special pri-
ority for wllrks required to enhallce 
the margin of snfety. 

Drl .. I Bahadur: May I know 
how many out of the total number 
of accidents were due to suspected 
Mbn~ and boW many due purely 
to accidental reasons? 

Shri Sldl1.va.: "Rest" meaDS how 
ma.ny? 

Shrl GapalasWam1: Well, if we 
include all major, minor and trivial 
accidents ........• 

Sbrl SldlLva: No, major ones. 
Shrl Gopala,swam1: That would be 

about 12. . 

Shli Raj Bahadur: May I know 
1\'hether in any of the cases of S\1&-

pecf:led sabotaige the culprits Were 
apprehended or brought to book? 

Shrl Gopalalwami: I don't think 
that hag happened yet. 

Shrimati Durgab&1: Would the 
hon. Minister kindly tell the House 
whether the enquiJ:y into the reCf-lIt 
Calcutta. Mail accident has concluded 
anit what was the amount dCtually 
paid by way of compensation and on 
what ba!'is? 

Shrl Gopalaawaml: Compensation 
claims are being enquired into and 
paid. I havo not got the figures o! 
the amounts so far paid. I should 
like to have notice of that. 

Shri Sidhva: Out of those twelve 
accidents to which the hon. Minister 
referred, how many were due to the 
mistakes of the Railway emp~o'y;~e~? 

Sbrl Gopalaawami: I think the 
bulk of them were due to !lome 
failure on the part of the staff in 
some form or other. 

I$hrl Ra1 B&h.adur: May I know in 
how many cases enquiry was iusti-
tuted into these accidents and in how 
many cases have those entl'liry 
committees submitted their reports? 

Sbrl GopalUwIml: I think about 
fifteen cases were enquired into by 
the Government Inspectorate of 
Railways. The other accidents were 
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al~ enquired into by committ:3es of 
Railway officers. 

Shri Karmarkar: May I know 
whether the ;Ministry has receivad '8 
Il'epre\!entation :£rom a person from 
Kolhapur offering to demonstrate an 
instrument facilitating detection of 
removal of fish plates, and if so 
whether Government are considel'ing 
that representation? 

lfIiri QOpaIaswami: Very probably 
I have, but I have received hundreds 
of such suggestions and they h:.ve 
all been ~mitted to my expert 
advisers to investigate. 

sliri Gautam: Has it been brought 
to the notice of Government that 
some of these accidents are dne to 
not keeping the tracks in order and 
that· the Railway Department shifts 
the responsibility to sabotage? 

SM OOpalllWami: I don't think 
that has happened in any case. 

"SIu1mati Ve1'111dhail.: May I know 
whether the Government have given 
instruction!' to drivers to lessen the 
speed in Cl.!"der to avoid accidants? 

Shri Gbpalaswami: On some lines 
for some days we did issue instru!l-
tions to slow down the sI)eed of 
trains, but. that is not a permanent 
instruction. 
AGRARIAN REJ'oBHS COMKlT'l'll:B 

REPORT 

*72. Dr. Deshmukh: (a) Will 
:the MinisteJ.· of Agriculture be 
pleased tl') state whether the a.tten-
tion of Government has been drawn 
to the neport of the Agra)'ian Re-
'forms Committee of which Shri J. C. 
Kumarappa was the Chairman? 

(b) Are Government contemplat-
ing any action upon it und if so, 
what and if not, why not? 

The Kinister Of ~ood and 
19ricul~ure (Shri K. K. KUnahi): (a) 
Yes. 

(b) The Resolutions of the Con-
ference of Chief Ministet'S Rnd 
Presidents of Provincial Cong.!"css 

Committees, which considerad the 
Report as well as a Memorandum 
covering it drawn up by the Con-
gress Pla.nning Sub-Committee, are 
under the considerat·ion of Govern-
ment in consultation with the 
Planning Commission. 

Dr. DeI.lunukh: How long would 
this consideration last and ~'heJl 
would any results be available? 

Shrl E ••. )[UDShi: I think as long 
ao:l they are able to finish the Con-
sideration. 

Shri 'l"irumala Baa: Have Govern-
ment examin€d whether the Govern. 
ment of India are competent to im-
plement legislatively .the recommen-
dations contained in .this report? 

8M K. •• 1hDIbi: Many of the 
proposals contained in .the report ar~ 
being given effect to. 

Shri 2b.numantbaJya: Are Govern .. 
ment considering legiAlative measut'Cs 
to guarantee minimum profitable 
prices for agricultural produce al reo 
commended by the Committee? 

ShriE. K. 'J[unabi: There is no 
such scheme. 

TRACTORS FROM U.S.A. 

*73. Dr. Deshmukh: (a) Wilt 
the Minister of Agriculture be pleased 
to state the expenditure incurred on 
the import of tractors from U.S.A. r 

(b) Have all the tractors that w€re 
to be obtained from the international 
loan arrived? 

(c) What is the total expendi,ture 
incurred by (i) the Central and (ii) 
the State Governments on them? 

(d) What is the to.tal acrea;& 
ploughed by them? 

(e) Has the cost per acre been 
worked out and if so, what is it? 

The KiDiBter Of "J'00d and Agri-
cultUre (Shri K. 11. Ilunllobi): (a) 
l~s. 1,89,96,300 has been incurred 
since 1945 on the import of about 622 
tractors from the U.S.A. Of these, 
only 180 tractors were 011 the aCCOunt 
"f the Government of India. 
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(b) No. Only 180 of the traetora 
have arrived so far, out of a toteJ. 
number of 875 contemplawd under 
the Loan Agreement.. 

(c) 'l'be total eX}.)enditure incurred 
~y the Government of India on the 
'purchase of the 180 tractors is 
Rs. 1,20,15,000. No expenditure has 
been incurred by the Stal;t' Govern-
ments on the purchase of thelle trac-
tors. The state Governments will, 
in due couJ'se, he called upon to m6et 
the above purchallc cost Rnd cost of 
operating t,hese tructor!l by paying 
reclamatior: charges em the area re-
-claim('d. 

(d) 40,3(\::\ IWI'c';;, during the season 
1949-50. 

(e) The cost per acre has been pro-
\·isionn.lly worked out at Hs. 52 for 
Kana land recluDlation ond Rs. 130 
{or jungle bnd reclamation. 

Dr. De8hmukh: Is it 11 fact that 
the hOIl. Minister has ordered a 
thorough enquiry into this whole 
matt.I'r under the chairmanship of 
Mr. Khuregat? 

Ihn It .•. JlUDBhI: I initiated 0. 
depl1rtmenhll enquiry and sought the 
assistance of Mr. Kharegat who, 
when he WIIS l:)ecretary of the Agri-
culture Dl'purtment of the Central 
Govemment, WIlS responsible for in-
auguruting t.l.lis scheme. His report 
has been receh'ed and the Central 
'fract.or Orglluisation is practically re-
~rgalli8ed. 

Dr. Deahmukh: What 8t~ps are 
being t.aken to see that more sati.s{ac-
tory results ill the working of the;;e 
180 tractors ure uchie"ed? 

Ihn K ••. Kunahl: I trust the re_ 
organisation will bring some result. 

Dr. DeBIlmukh: In "jew of the fuct 
that we ha\'~ not heen able t~ utilise 
propnly these tractors which we have 
already got, is it contemplated that 
we should not get the remaining :475 
tractors ami thus sa\'e our money? 

Bhrl K .•. Kanabi: The mattl'r 
whether the l'<:'mnining tractors ",hie" 

have not been ordered out; shoUld be 
ordered out. or not is under considera-
tion 

~~)ffl ~: Cflfr ~ lfiT ~ 
~ ~ ~ for; ~~ iti m \1fl 
~i'JifJam:~ ;.rt wWf if 
\1Il t.mf ~ t, if ~'liT1: '(~ ~ 
~ t f.t; ~ iti ~ tni~ iJ(f ~ 
~ aiR ~ ~ m lfiT srRr rn iti 
ft;rif ~ Cflfr ~ w t ? 

L Seth Govind Das: Is it known to 
Government that of the tractors be-
longing to t.hem as also those pur-
chased by private persons some k~p 
lying about unused for the reason 
that their spare parts are not avail-
able? \\'hat Govemment is doing to 
procure these spare parts?] 

Shri K. K. Kunshi: As a matter of 
fact, an arrangement has been agreed 
to with the Commerce Department 
that with regard to spare parts priority 
should be given. 

Shri Tirumala Rao: Will the hon. 
Minister make a copy of Mr. Khar~
~at 's report Rvailahle to us, or is it 
a purely depat"tmental document? 

Shrt K. K. Kunahl: It was not a. 
Commi!>sion. I could not go to 
Bhopal and I hud no technical know-
ledge. So I wanted Mr. Kharegat to 
gi"e me the information. I do not 
think it is right to place his report 
at the' disposal of hon. Members. 

Db. Banllif Singh: May I know the 
number of days taken to remove 
these tractors from the railway sta· 
tion!> to the farms in respect of each 
consignment? 

Sh.r1 It .•. )[UD8hi: I should like 
to have notice of this question. Ii 
all depends upon the wagon facilities 
and in regard to them questions may 
be addressed t~ my hon. colleague the 
Transport Minister. 

Shrl Tyagi: May I know from whi"h 
firm the tractors were pU!'ch[\s~d 
and whether it is a fact that the film 



• . 
.from which these tractors were pur-
chssed is represented by a person who 
is a relation of one of the engineers of 
the Central Tractor Organisation? 

Sb.ri K. Il. MvD8h1: There is J10 
doubt that two sons, I understand, 
of the Chairman of the Central Trac-
tor Organisation are employed with 
the firm who have supplied the tr~c_ 
tOl'S. -

Shri Tyagi: Were these tractors 
purchased from these very firms? 

Shri K. Il. Ilunshi: As a matter 
·of fact, the tractors Ilre not purchas-

. ed by us but by the Industries !lnd 
S'JPplies Ministry. 

Shri T. N. Singh: May I know how 
manv of these tractors are in use ~nd 
how -many are not working? 

Shri K. M. Ilunshi: I think all the 
tractors are working. Of course, 
there al'e occasi<Jlal breakdowns for 
.two reasons.' - .sometimes, there are 
no spare parts available; sometimes 
the persons who are in charge of the 
tractors are not accustomed to work 
Siuch high-powered mechanised ins-
truments and in order t,o obviate that 
it is intended to open a school for this 
purpose at Bhopal very shortly. 

Sardar B. S.:Man: I be~ieve all 
these tractors that have arrived are 
heavv tractors., and these 375 trac-
tOl'S '81'e also heavy kactors. In the 
light of the experience gained now, 
what arrangements have you made to 
follow up these operations by light 
tractors? 

Shri K. Il. Ilunshi: The Govern-
ment of India possess a few tractors 
which are of a small size and they 
will be placed at the disposal of the 
States. 

CoM1lll'l'TEE FOB GROWING MOb 
SUBSIDIARY FOOD 

*74. Dr. Deshmukh: (a) Will 
the Minister of I'ood be pleased 
to state whether the Committee for 
encouragement for growing more 
subsidiary food is still continuing to 
functioll ? 
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(b) If so, what 
penditure incurred 
beginning of the 
year? 

has been the ex-
on it since the 
presen1; financial 

(c) What acreage of uncultivated 
land has this Committee been able 
to bring under the cultivation of 
subsidiary food? 

Cd) Is it proposed to wind up this 
('omm~ttee and if not, why not? 

The Minister of Food and Agricul-
ture (Shri K. Il. Munabi): (8) Gov-
ernmtlut recently reviewed the 
pioneeJ'ing wcrk dOlle by .suLsidiary 
Food Production Committee in focus-
ing the attention on the importance 
of subsidiary foods and have now de_ 
cided to place the work of encourag-
ing increased production and con-
sumption of all supplementary foods 
ou a populnr basis. Accordingly, 
Government have decided to wind up 
the SubSidiary F'ood Production Com-
mittee and its Regional Branch m 
Madras. 

(b) Approximately Rs. 22,000. 
(c) The Committee was asked to 

undertake work of pl'omoting increas-
ed ,Production on an experimental 
baSIS. As a result of its activities, 
Bombay, U.P. and E·ihar have re-
ported nn increase in acreage under 
sweet potatoes of 17,500 acres, 11.000 
acres and 5,000 acres respectively. 

(<I) In view of answer to (a) the 
question does not arise. 

Dr. Deahmukh: May I know if the 
hon. Minister has come to know the 
actual loss suffered owing to the im-
portation of some sweet potatoes from 
Kanpore and Lucknow and what is 
the amount of the loss? 

Shrt K. Il .. Jlunsh1: I do not know 
about Kanpore, but I know that in 
Bombay, Government suffered some 
loss by growing sweet potatoes in 
the hope that people will take to 
them, but somehow or other it did not 
happ~n. 

Dr. De.abmukh: What was the 
amount? 

Shri K. Il. M1IDSh1: I would like 
to have notice. 
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-.n SlD.ft: What is the answer to 
part (b)-i.e. what. is the ext>t;D-
dit\n'e incurred slnce the begm-
ning? 

8JlriK. K. K1IDIbi: Approximate-
ly Bs. 22,000. 

SIIrl 'l'Jafi: Out of the Bs. ~O lakhl 
which was sanctioned for this Sub-
sidiary Foods Committee, how much 
was spent in actually mixing up sweet. 
potato llour with atta? . 

8hrl K. II. K1IIIIhi: I should lIke 
to have Dotice. 

'8Jlr1 ]laDUID&1lU1Uy&: Is it .t~\le 
j,hat it. wa6 the hon. the Prime MlOIS-
ter who init.iated this . Grow \h,re 
Subsidiary Food Campaign? 

1IIrl·1t ••• KUDIIll: I do not know, 
but the Government did. It was the 
decision of the Government. 
a. J)eIIa1InI1rh: Is it n?t a fact 

Chat this Committee was given Rs. 10 
lakhs for expenditure? 

IIU'1 K. K. KUDIIl1: I have no 
knowledge. I would like to have 
notice. I am quite new t.o this 
business. 
Dan .otic, Queltion and AuWer 
SHOnT NOTICE QUESTIO~ 

AND ANSW}<~R 
Am AOOIDDT TO I.N.A. PLANE., ~ .. 

DAB PATllANXOT"lL .~.., 

8hri Stdhva: (a) Will the 
Minister ot OommunlcaUcma be 
pleased to I.tate w~ether i~ is a fa.ct 
that an Indian ~ahoDal Alrw8~s aIr-
craft which left Delhi Willmgd<m 
aerodrome on 17th July for arinngl\!' 
at about 9 A.M. crashed near Pathlln-
kot? 

(b) Was air-worthy certificate givell 
when thtl aircraft took oil? 

(c) What W88 the ,,-eat her rl'port 
by Meteorological Department at tht 
time and when was this Dakota first 
put on ftight? 

(d) Whut was tht' total weight of 
the aircraft inclusive of freig~t. 
paaaengers' ",eight, and petrol ,,·hell 
it took 011 and what was ita carrying 
capacity? 

(e) How much petrol is ordinarily 
required for 8 trip from Delhi to 
Srinagar and how much did this air-
craft have when it left the airport ? 

(f) What is the record at. the 
Willingdon airport of this plane when 
it took oil? 

(g) How old was the Dakota? 
(h) How many accidents have oe-

curred on this rout-e since the service 
was introduced? 

'1"I1e Deputy 1IlDiIt~ of OOmmUDi-
c&t1onl (ShrllDlanlled Lal): (8) Yes-
Indian National Airways' Dakota air-
craft VT-ATS which left WillingdoD 
Airport on the 17th July af; 0928 
hours 1-.8_ T_ for .8rinagar non_stop 
crashed approximately 16 miles 
South-east of Pathankot a little after 
1105 hours L8.T. 

(b) The aircraft possessed a Current 
Certificate of Airworthiness issued by 
the Civil Aviation Department in ;De-
cember, 1949 and valid for one year 
and a Daily Certificate of Safety f.:or 
Flight was issued before the ftight l.y 
the Engin€'er of the Indian National 
Airways_ 

(c) The weather briefing given to 
the pilot statcd:-

Local thundershowers uptQ 32 
North and scat.tered thundershowers 
beyond. Weather over Jammu Rnd 
Banihal W38 reported as improving. 
Banihal Pass ,,-as visible from Jammu 
side though not so from Srinagar_ 

The aircraft took oil at 0928 ho'JI's 
I.S.1'. as stated in (a). 

(d) The total weight of the aircl"aft 
inclusive of crt>\\" passengers, freight, 
petrol and oil at the time of toke-off 
was 26073 Ihs. while its permissible 
total weight, authorize~ by the certi-
ficate of nirwc.rthiness, was 26200 Jbs_ 

(e) 170 Imperial Gallons of petrol 
would ordinarily be required for 1\ 
journey Delhi to Srinagar and a 
similar quantity for the rdurn 
journey. This aircraft carriE'd not 
only MO Imperial Gallons of petr'.\11 . 
quired for the journey to Srjll~ilt 
and back but an additional qUllntity 



of 110 gallons as reserve for any 
emergency. 

(f) The actual time of take-off haa 
been recorded at Willingdon Airport 
as 0928 hours. The aircraft was duly 
cleared and this is recorded in the 
Aircraft Clearance Form. 

(g) The aircraft was 7 years old, 
having been manufactured in 1948. 

(h) This is t.he second accident that 
has occurred on this route to civil 
aircraft.. The first accident occurred 
to a Dalmia Jain Dakota. aircraft on 
the 16th January, 1949, near Eanihal 
PaRS at the height of approximately 
10,000 feet which resulted in 23 
fatalities (9 crew and 14 passengers). 

I take the opportunity to announce 
that in exercise of the powers con-
ferred by rule 75 of the Indian Air-
craft B~les, 1937, the Central Gov-
ernment has directed a formal inves-
tigation to be held and has appointed 
Shri K. P. Lak'lhman Bao retirfld 
High Court Judge of MadrAS, to hold 
the investigation. He will be assist-
ed by two IlSSf'ssors. Under the 
rules, he shall mAke fl report to (j(,V-
ernment stilting his findingf' as to the 
causes of the accident, adding any 
t·ecommendations he mav consider lit 
with a view to avoidnn~c of similar 
accident.s ill futUre and the taking of 
any nCC()$ary notion. Government 
have also secured the services of an 
expert from the United Kingdom toO 
assist the Court with technical 
ndvice. 

Shri Sidhva: May I know whether 
the pilot. wa~ war~ed by r.n;y officer 
before his taking off that there was 
stormy weather -en TOUt6? 

Shri Khurshed La]: J have already 
read out, the weather briefing given 
to the pilot. 

Shri Sldhva: May I know whE-ther 
any officer un the ground did warn 
the pilot before he took off that the 
weather on the way was stolIDy. 

'l'ILe JIiJli8&er of Oomm1lDicatlou 
(Shrt KId_at): A weather chart 1I7as 
given to. the pilot and it was on the 

basis of that that the aerodrome 
officer gave him permission to take 
off. 

Shri Sldhva: Is it not a fact thafl 
despite this warning the pilot said 
that he would be prepared to take 
the risk? 

Shri Kid_Ii: There was no risk in-
volved. . 

Shri Sidhva: Is there anything on 
record to sl:tow that the pilot was 
warned? 

Slui Kidwat: The pilot was given 
the weather chart and it was on the 
basis of the chart that the aerodrome 
authorities gave him permission to 
proceed. 

Shri Sidhva: May I know whether 
there was any other navigator 
amongst the crew on the Dakota? 

Shri Kidwai: Yes. 
Sh1'f Sidhv .. : Is there anything on 

record to show that there was stOlIDY 
weather, or likelihood of storm. on 
the route of the aircraft? 

Shrl Kidwai: The weather chart 
given to the pilot has already been 
read out. 

Shri Sidhva: May I know at what 
time the distress signal for help from 
the aircralt was receivp.d at the 
aerodrome? 

Shri Kidwai: There was no such 
message. 

Shrl S!dhva: May I know whether 
any preliminary enquiry was conducti-
ed by B departmental officer? 

Shri Xhurshed La!: An officer of 
the Civil Aviation Department pro-
ceeded to the place of the accident 
next morning. 

Shrl Sldhva: What is his report? 
Shri Khurahed La!: Disclosure of 

it would be prejudicial to the enquiry 
which is to be held. 

IILrl Sldllva: But what is bis im-
pression? 
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8hrl Khunlled La!: I submit it will 
be prejudicial to the enquiry, 

8hr1 loachtm Alft: May I know if 
the lqg books both at the Delhi nnd 
the Kashmir uerodromes have. been 
preserved? 

8hri Khurshed La!: The log books 
are perfectly all right. 

8hri Joachim Alva: May 1 know if 
any complaints have heen received 
by the Ministry of Communications 
from the passenger" who travel bet-
Wl,en ])elhi aud kashmit' about the 
type of engines which are used on the 
plttlwR of this ~ervice? 

Shri Khurahed Lal: ~ot thllt J 
know of. 

Shri Sidhva: [ lJnd"'l'.;tood ihe hon. 
Mini8tl'r to ~a.v, in reply to part (b) 
of llJy gUt'~ti()JJ that an engineer of 
the Indll\lI Nationul Airways '!ave n. 
certificate of ail'\\'orthille~'~ of tllis 
plane:' ~r /I'y I knuw \I h,r a certificate 
of ail'·wnrthirwss Wa,.; not obtaine(l 
from n (jO\'t:'.1'l1 II It! II t. engineel'. 

Shrt Khurahed Lal: A., I stilted ill 
!l1ls\~'~r to th:lt /,Ill't of the <jtlest.ion, a 
ct~rtlti('ltte of uirwol'thillf''''' is granted 
on('e .\ year h.v tilt! DeIJI1I:trnent .. 
Then. Illl<il'r I he rulL-H, ('\'('ry tWl'nty-
foul' b()lIr~ a ground l'ngilll'I'r of tbe 
('ollJpnny, who j~ /I )j('t'lI/;ed lJllIll, ha.'< 
to tl'st.if,v t<) the air'\\(Jrt·hine"s of Ihe 
Idrcrnlt. 

, Shrt Sldhva: It 11:1;; ~tl\tl'11 thnt Ilk 
IlIrernft wns ReYPII yearl-l old nnd wus 
nlRIlUfact·Il\'Nl ill Ui4B. \V n" it a .'Il-II' 
plarlt' I hat. Wlls purchn,.;ed by t.he 
company? . 

Shrt Khurshed Lal: It II'U" nwnu. 
fact llI'er! in 1U4H. [t WII'" purthnoed 
boY lllP lndillll Xati')1l1l1 Ainn'ys 
frulII the A luel'iclllJ Di!\posals. 

Shri Sidhva: What is th~ life of 
this I't'ooud·hnlld uin'raft? 

Bhrl Kid.at: Thtl Dakota WII.S 

mauufl\etured in 1943 IUld the tot.a.l 
hours it htllj flQwu is 7,000 Wld odd, 
while its capacity is 14,000, Thera· 
fore, it bus hardly done more thstl 
half its l'apac'ity. 

8hri 8i4hva.: Ma.y I know whetbe,r 
according to. international rules, the-
life of a. second·hand Dakota is only 
four years? 

Shri Kid.ai: That is not f,rue, 

Shri Sidhva: 'What IS the life 
according to internatdonal rules? 

Shri Kidwai: I just now said that 
the body was capable of ;-lying 
14,000 holll''' from the time of its 
manufacture. It had done only 
7,000 hOUl'S or RO. 

Shri Tyagi: How far is it true tha.t 
the pal'b' of this Dakota were >;trawn 
over an lu'ea of a few sfluarp. miles 
near 1 he place of the accident? 

Shri Khurshed Lal: That again is 
a mntter whiC'h the investigating offi. 
c('r will have to enquire into, 

Shri Tyagi: But was the wreekage 
fOllnd ill one pla(:e, or was it strewn 
over ten different places? 

Shri Kidwai: So far 08 we a·re 
IlWllre the wreckage of the plane was 
billg within :III area of five hundred 
sqllare ynr,ls-llot a few miles, 

Shri Kamath: Is there any t,'uth 
in the report. that the pilot, :\fr. 
Mehra, was ut the time of his taking 
off WHiling' high t{~lllperature and be 
asked to b", relie\ed but was not 
reliewd b,l' the company? 

Shri Kidwai: That is the Ilews 
that we h"ve just received from the 
hOll. 'fember and we will enquire 
into it. 

Shri Syamnandan Sahaya: Was 
t.he engine of this Dakota. ever sillce 
its purchase in 1943, changed? 

Shri Kid.at: Engines are changed 
after a fixed number of hours that 
an aircraft has done: in the case t)f 
this Dakota the engine waa in an 
air-worthy state, 

Sbrl Jtaj Baba4ar: May I ask 
",hl't,her su('.h of t.he passengers on the 
Dakota as hl'longed to the civil or 
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Defence services of the Government 
of India are entitled to any compen-
sa.tion under the rules and whether 
they will be awarded such compensa-
tion '? 

Shri lthurshed Lal: I require 
llotiee of that question. 

Shri Gopinatb Singh: Is it a fact 
thnt many of the passengers in the 
airel'aft \\"ere not iusw'ed undf'r the 
departmental rules? 

Shri Khurshed Lal: I do not ~now 
of any rules IIndE-r which the pt~ssen
ger.. of all aire'mft Rre requi.red to 
be insured. 

\\"IUTTE~ .\~RWEHS TO 
QPEHrrIO~S 

TBLEPHONE FACTORY IN BANGALORB 
':'15. Shri Kesava Rao: (a) Will 

the \1 iniste!' of Communications 
be plpll"ed to state the progress 
made ill the establishment d the 
Telephone Factory in Rangalore! 

(b) At present what parts of tele-
phones are manufactured in the 
country ? 

(c) WhC'lI \\ill Iudin be able to 
'1Il01llliactnre all the pllrts that cons-
titllh' the tt>lephone? 

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) 
Pemlanent buildings for the Factot·y 
are partly ready and pat"tly 1I'lder 
cOlJ!'Otmction a nd the Factorv 
at prf'!"Pllt if; houserl in tempoJ"tl.ry 
aerophme hangars. The machines 
obtailH'd f~'oin the Disposals :lnd the 
imported machines are being ihstal-
led a!! and when received, The .Fac-
tory hatt assembled about 22,000 
tplephones 80 far and has also now 
taken up the actual manufacture of 
some of the telephone parts and 
tools. 

(b) Thp parts being manufactt.red 
at pre~oent are screws, rivets, base, 
telephone ringer. bell gongs, inducti(1D 
coilil. switch hooks and hook "pringll. 
A number of production tools are 
al!'lo being made. 

(c) India will be able :to manufac-
ture all. parts in about three yeara;" 
time, 

ELlIOTBIO ENlmoy 

*78, Shri 1tesava Jf.ao: (a,) Will 
the Minister of Works, KInu 
and Power be pleased to stat-e 
whether it is proposed to hav':l a 
National Grid fOl' the dishibution of 
Hydro-ElectriC Energy? 

(b) What is the total J.mount of 
the Electrical Energy produced in 
thh; country from (i) H~'dro-Electrical 
l~ower and (ii) other sources? 

The Minister of Works, lIines and 
Power (Shri Gadgil): (a) Govern-
inent are aware of the advantages of 
intel'-eOllnf'ctiolls between "egional 
power ~ystems which will ultimately 
lead to the formatioll of a. national 
grid ill f!lciia. for the distribution of 
eleetric ('nel'gy both h.vdro and thE-r-
mai. ThiR aspect is always kept in 
view. in tlt'",igllilJ~ the transmission 
SYSt.'IIIS of the v;~~·if.luS hydro-electric 
a~d thermal projPcts. ' 

(b) Th,~ fi~lJrt's fot· the ypnr ]949 
were:-

(i) 2.480,86:') million kilowatt-hr:;L 
(ii) 2,419·424 million kilowatt-hrs_ 

CO-OPERATIVE FARMING 

*77. LaJa Raj Kanwar: \Viii the 
l\linistel' of Agriculture be pl~a!:!ed 
to statu whRt progress has been 
marle ill Co-opel'l1ti"e farming s') far? 

The Kinister of :rOOd and Agrtcul-
ture (Shri K. M. Munshi): On af.,tb 
NovembE-l', W4!l my predecessor in 
office had statt'd ill this House that 
the area undel' Co-operative farming 
during H148-49 WitS 40,065 It(;res. 

Comp!ete information regarding prog-
ress of these Societies during 1949-5() 
is> not yet available. But information 
regardin~ Co-operative Land Coloni-
satiou Societies alone indicates that 
the area. farmed b,v them has inoreas-
ed to 47,140 acres. 

sDvw. POSTAGE 8'l'AMPS 

·~8. La1a. Raj Kanw.: Will th~ 
M'imster of OommuD1caQol1s he 



pleased to place on the Table of the 
House a list of the Semi-Govern-
mental and other specially authorised 
inStflluti,oIlB, bodies, societies or 
individuals of a non-Governmental 
character who are entitled to use 
service postage stamps in oon!leetion 
with their public correspondence? 

"1"11. Deputy JIiD18ter of OommUDl-
eattou (Shrl Khurll1ed Lal): The 
hon. Member's attention is invited t.o 
Clause 354 of the P. and T. Guide 
which contains the required informa-
tion. 

R:lGROUl'ING OJ' R.uLWAYS 

*79. Shri Gautam: (a) Will 
the Minister of Railways be 
pleased to sta.te whether the Rail-
way System of India is going to be 
re-grollped and if so, on what b8Ri,,? 

(b) What will be the extra cost of 
providing buildings to these officeil 
and rm;jdent.ial quarters to the 
members of the staR? 

(c) Are the General Mnnagerc; of 
the differc'nt Railways and !nembprs 
of Hnilwl1v Hoard satisfied that this 
systelll w~)UM improve tha working 
of the Hailways anel brin~ more con-
"(miCHel! to the stnR and the :~uhlic? 

The KiDiBter of Tra.naport and Rall-
ways (Shrl OopalSSWBJD1): (6) Yes. 
Tentative proposals for the regrouping 
of l'Ililwa,vs into six zones hs\ e been 
fonuulate(} and have been circulated 
~ u11 8tate Governments, various 
Chambers of Commerce, Hailway 
Labour Orgnoisations, etc., to elicit 
~eir opinion. The main principles 
underlying the tentative scheme 
are: 

(i) Every railway administration 
should serve as far as possible a c·om-
pact region. 

(ii) It should be large enough to pro-
vide a headquarters organislition of 
the bighe!'ot calibre capshlol of follow-
ing and assimilating lip to date im-
provement.. in railway tcchniques and 
eq~ip~ with ~~u8te wcrbhop 
faoilitiea and statistloal, training and 

I'eIe8I'Ch institutioIlB. 

(iii) The regrouping should cause 
the minimum dislocation in the exist-
ing ammgements and should be 80 
phased 88 to prevent any kind of dis-
location or even tempora."Y diminution 
of the quantity or effioiency' of railway 
service. 

(b) Whether there will be any net 
extra cost and if so how Dluch, it is 
yet premature to make a statement 
on. The matter is under illvestiga-
tion. 

(c) The Railway Board have been 
considering the question of regrouping 
for quite a long time Rnd, after taking 
into consideration all reievant factors 
and the views of railway administra-
tions, have reached the tentative con-
clusion to regroup the ruUways into 
six zones with a view to aehieve maxi-
mum degree of operating efficiencv 
and service to public. • 

RESTOlLA.'1'ION OJ' DISMANTLBD 
RAILWAY LINES 

*80. Shri .Jhunjhunwala: (a) Will 
the Minister of Railways be 
please(} t.() state whether any final 
decision ha~ been taken regarding 
the restoratIon of the following dis-
mnntled Branch lines: 

(i) line bdwecu Bhagalpur and 
Baunsi; and 

(ii) line between Rajmahal and 
Tinpahar? 

(~) If the answ~r to part (8) ahove 
be 111 the affirmatlvc, when will the 
restoration of these lines be com-
pleted? 

The lII£inister of Transport and Bail-
ways (Shri Gopalaswaml): (a) A final 
decision has not yet heen taken. The 
matter is being referra:! to the Cen-
tral Board of Transport. 

(b) Does not arise. 
NEW RAn.w AY LINBs 

*81. Shri J'hunjhunw&l&: (a) Will 
the Minist.er of Railways be 
pleased to state whether any 
representation was received for 
l!1f;arting new lines on O. T. By. 
North of Bhagalpur near Murligunj 
extending about 20 miles? 
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(b) If the answer to part (a) llbove 
be in the affirmative, what were the 
main grounds on which the 
representation was based? 

(c) Have the Government con-
sidered the question of cost for lay-
ing down this new line, und the 
income that is likely t.o accrue 
therefrom'! 

(d) Was there any representation 
for laying down any other liew lines 
in North of Bhagalpur? 

The Minister of Transport and R'lil-
way. (Shri G<lp&1aSwami): (,,) The 
hon. Member presuInably refers to 
the proposal of construotilll! a Rail-
way line between Murliganj and 
Dauram Madhepurs, distance of 13 
miles, for which a number of represen-
tations were received. 

(b) The main reasons advanced in 
the representations were that t.he 
area had become free from the ravages 
of ·the river Kosi, that the line would 
provide much needed oomn.~micat.ion 
to the Madhepura sub· division whioh 
gets out off during the rains and that 
it would help the development of the 
Mea. 

(0) Traffic and Engineering surveys 
for this projeot were carried out by the 
old B.A. Railway in 1947. The Re-
ports revealed that the line, if con-
struoted, would result in an annual 
loss of 2..07 per cent. on a. capital of 
Rs. 13.79 lakhs. Aotll811y the cost 
will be higher and the loss therefore 
greater, at present prioe le\'eI8. 

(d) There have been some represen-
tations for laying another line bet-
ween Madhepura and Birpur via 
Singeswarasthan, Raghopur and 
Forbesganj. 
INDIAN CENTRAL TBACTOR OBGANISA-

TION' 

*82. ah. BaDbir SiDgh: (a) Will 
the Minister of Agriculture be 
vleased to state whether anv non-
official agency has scrutinised the 
working of the Indian Central Tractor 
Organisation? 

(b) If not. do Government propose 
to appoint a Committee to 
scrutinise the working of the 
Organisation? 

The MiiDister or I"ood and Agriaal-
ture (Sliri ·X. J[. KuDshi): (a) No. 
However. Shri P. M. Kharegat, then 
Regional Agrioultural Production 
Commissioner, Bombay, \las entrusfl-
ed with the work, al'd 8'lme officials 
and non-officials we:-e associated wJ~ 
him in the work. 

(b) No. 

Rms FOB WELL-BORING 

*83. Ch. Ranbir Singh: Will the 
Minister of Agriculture be pleased to 
state : 

(a) the total number of rigs with 
the Central Government; 

(b) the number of rigs working at 
present: 

~c) the number of tube-wells bored 
with the help of these rigs '3inca 1st 
April, 1950; and 

(d) the capa.city of the rigs fo..-
boring we lIs per month? 

The K4D1ster of I'ood and Agricul-
ture (Shrl E. K. J[1lD8hi): (a.) Two 
peroussion rigs and one rc.tary rig are 
under the control of the Ministry of 
Agriculture. 

(b) One percussion rig. 
(c) Eight. 
(d) The oapaoity would naturally 

depend on the strRta oonditions meio. 
with, and transport dilltlloIloes for each 
well etc. Ordinarily, it would take 
one to two months' time to complete 
a tubewell with a percussion rig. A. 
Rotary rig can be expected to do· 
about three tubewells rer mooth pro-· 
vided the sites are in a compact block •. 
full staff and equipment required are· 
used, and all necessary stores kept 
ready beforehand at the work siteS. 

D.uwDU V ALLIIY PBo.J~ 

*IN. Bbrl 8hln Bao: (a) Will 
the! Minister of WorD, ... u4 
JIIOtrer be pleased to state whether 
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any (-'conomies have been effected ·in 
the working of the Damodar Valley 
Projeot? 

(b) If so, what &!'e the nature and 
the (;xtent of slIeh economies? 

Ie) Has It Chief Engineer bee!} 
appointed and if so, what are the 
termR and conditionR of his Ilppoint-
ment? 

The JI1DiSter of Works, Kines and 
Power (Shri Ga.dgil): (3) The project 
has been and iR heing wurked as econo-
micall.Y as possible. 

(b) Does not arise. 

(c) No. 

MlDT8B.ma EQUIPMENT8 OF TELEPHONE 
SYSTEM 

r Shri llanumanthaiya: 
·85. ~ Shri Ethira1ulu Naidu: 

l Shri Channiah: 

(a) Will t.he l\Iinisier of Communi-
eatioDl be pleased t{) Rtate what are 
the pIneo!; in India in which the 
metering cquipmtlnts of the Tele-
phOlll' H)·stem have been installed? 

(b) From what countries were 
thl~se equipment.t:! importled aud by 
whom? 

(l') What iR the cost. of the equip-
ment" in enl'h of t.he places? 

(d) Whitt are t·he fixing and 
opeJ'lIt-illg ('har~es of these equip-
ment!! ill ench of the places? 

!'he Deputy llinister of Communi-
o&Uou (Shri lthUl'lhed Lal): (8) 
Ahmedabad, Amritsar, Bombay. 
CalcuUII. Delhi. Indore. Kanpur, 
Madrus. Rnd Poonll. . 

~b) The equipment was impor-ted 
mOlltly from On'at llritain, some also 
came from A\lstralil~. 

The equipment !olr Calcutta. und 
Madras was obtained by the then 
Telephone! Companies. 

For other stations. it W88 obtained 
~ the P: and:~_ Department. 

(c) an~ (d~,. A st~tement st.owing 
the reqmred mforn!utlOll is laid on the 
Table of the House. [See Appe.ndiz 
1, annea::UTe No. 25.] 

HIGHWAYS IN HDlAClIAL PRADESH 

*85. Dr. Parmar: \Vi!! the Minis-
ter of Transport be pleased to state: 

(8) whether any new highways 
have been constructed connecting 
the main centres in Himachal Pra-
deSh with one another and with the 
reEt· d India; 

(b) whether the 5 mile link bet-
ween 'faleri in Sirmul', and Kumhar 
J:In.ti CDagshai K. . S. Railway), 
whIch \\'111 connect SImla right up 
to Dehra Dun has So far been con-
structed alld if not, when it is pro~ 
posed t{) construct it; 

(c) whether the condit-ion of the 
existing rOlllls is deteriorating; 

(<1) whether it is a fact,. that no 
headquarters of any District are con-
nected with other Districts by motor. 
able roads in Himachal i~l'adesh ; 
and 

(e) if so, how long wiII it take to 
do it? 

The Kinister of Transport and Ra.il-
ways (Shri Gop&laswami): (a) No 
new I'oads have been constructed 
since the formation of Himachal Pra-
de",}!. 

(b) No. This fonns a part of a long-
term scheme to connect Dehra Dun 
with Simla via Ponnta and Nahan._ 
At present the road is being developed 
from· Poanta to ~ahan and a little 
beyond. 

(c) No_ 
(d) No. There is more or less a 

direct motorable road between :\Inndi 
and Chamba. CircuitoUG motorable 
roads connect other district hf'ad-
qUll.l-terfO .. 

(e) Direct connecting roads between 
all the district headquarters will take 
several yeara to materialis~ owing to 
the hilly nature of the c'Juntry an,d 
the expense involved. 
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hmO-PAKISTAN CoN1!'BBBNOB ON 
CANAL W ATBB DIsPuTEs 

*87. Sardar B. S. lIan: Will 
the Minister of Works, JI1ile8 
and Power be pleased tlo state 
whether a conference between India 
and Pakist-an was convened in the 
month of May, 1950 to settle the 
disputBs regarding canal water? 

(b) If so, what were the decisions 
'arrivecl at. or the recommendations 
made in the ~onference? 

The lCnister of Works, Mines a,nd 
Power (Shri Gadgil): (a) Yes, a meet-
ing of the Negotiators en behalf of 
India and Pakistan was held on 29·31 
May, 1950. 

(b) There was a frank exchange of 
views and various TIl:},tters cc.nnected 
with the dispute were discussEd. No 
decisions were taken r.nd it was 
agreed that the negotiators on either 
side should seek further instructions 
from their respective Gc,v0rnments. 

DESTRUCTION OJ!' FOOD CROPS BY 
MONKEYS 

*88. Sardar B. S. Man: (a) 
Will the Minister of Agriculture 
be pleased to state whether any 
statistics have been tal{en to find 
how much food crops are eaten away 
-or destroyed bv monkeys ill Hima-
chal Pradesh ~nd Delhi province 
annually? 

(b) What "teps do Government 
propOse to take to counter this evil? 

The Minister of 1'00d and Agricul-
ture (Shri X. II. J[unshi): (a) No 
quantitative assessment of suoh 
damage has been undertaken. But 
on the basis of estimates furnished by 
some States, it appears that there are 
over 2i crores of monkeys in this 
country living outside the forests: a 
similar number is estimated to be 
living in forests. At 8 ~.(\nservativs 
estimate the damage to foodgrains 
~used by them is to the extent of 
II' to 6' lakhs tons valued at RI; 
18 to 20 orore8.. 

(b) Government haYe t:lken the 
f~l~owing steps: 

(1) Central Government have given 
to the State Gov*,rnments sl.bsidies 
to meet the expenditure on employ-
ment of shooting parties. During the 
last three 'years, the<;'e sllosidies have 
the following steps: 

(2) The Central Government have 
asked the State Governments to take 
the following steps:--

(i) Sanction pa..}'ment of rewards for 
destruction of monkeys. 

(ii) Employ shooting p'uties in suit;.. 
able areas .. 

(iii) Permit private part.ies to pursue 
monkeys in forests aud destroy them 
there. . 

(iv) Grant licences for fire-arms to 
s~itable persons on condition that they 
wIll be used for protectinrt Cl'OpS from 
wild animals. " 

(v) Ask licensees to loan their sur-
plus fire-arms for destruction of 
monkeys. 

Some S'tate Governments have 
adopted these measures, but othel'B 
have not shown SUffil~il!Jlt response 
despite the damage call sed by these 
monkeys to food ~llpplies. 

PRoOURJII1IrIENT PIuOJII O:r PADDY IN' 
TB..& V ANOOBJII-COClIIN 

*89. Shri A1exa.nder: (a) Will 
the Minister of J'OOd be pleased to 
state whether the cost of cultivation 
is taken' into account in fixing the 
procurement price of paddy? 

(b) Has any represenflation been 
made,' by the Travancore-Cochin 
Government to allow them to in-
crease this price? . 

file 'IOn18ter of I"ood and Agrlcul-
t1ue (SJui E. II. KUDIb1): (a) No. 

, (b) lneresS'8 in price was informally 
suggested but no specific prop"'" 
have so far been ·n.eiYecL<p ::i-"" 
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TIIl.BPHon 8Y8TJD18 IN'l'BAVANCOU-
Coom:N 

..,. Bbrl 1(. Alaander: (a) Will 
the Minister of Oommuntcatio1Ll be 
pleased to state whether in taking 
over the telephone systems of the 
State of Tra.vancore-Cochin, there 
wa.s a. standardisation of pay Of staff 
of the Depllrtment? 

(b) Do they get equal facilities 
with the employees of Telepllone 
Department in the rest of India? 

The Deputy KiDlIter of Oommuni-
catlODa (Shri Kh1l1'8hed x.J.): (a) 
No. 'fhp\, continue to serve on 
ex-StiliI.' ~c6les of pay, 1I.1l0wanCles 
and COf\(litiollR of service. 

(h) DOl>!" not arise in view ."f the 
answer to (a). 

AI.LOTJ(DT OJ' RIOB AND OTllBB 
FOOD GRAINS TO MADRAS 

*'1. Shrl AlageBall: Will t.he 
Minister of I'ood be pleased to 
Bta~ what is the quantity of rice and 
other food grains that has be~n (i) 
a.llotted and (ii) a.ctualJy supplied So 
far to Madras during the current 
financial year? 

'1"he K1D1Iter of I'ood and 
Apiculture (Bhrl E. M. 1I11D1h1): 
The Central Government allots 
quotas for the calt'lldBr year :md not 
the financial year. A ceiling import 
quota of 800,000 tons was originally 
fixed for Madras for the caleudar 
year 1950 but it has since been raised 
to 550,000 tons. The actual ruIoca-
tions mBde so far and the quanf:itios 
supplied are shown below: 

Quntitiel 
allotted. 

Rice • 1,11,817 
WIIeM • &lIt'. Otber ..... u 111,1110 

1,68,478 t.l5,108 

&D.w.-r B1waJlUlDDG Wouao.. 
Aacm .. 

... IIId Ol!eMeDe1t: WIll the 
Minjater of 8aI1wIp be pleaaecl to 
ate.: 

(a) whether it is a fact that the 
Railway Engineering workshop atl. 
Arkonam is faced with a reduction of 
work due to letting out certain works 
on contract or reduction in Oapitali 
Programme; 

(b) the agg;regate value of such 
contracts in the past two years; 

(c) whether it is a fact that 
improved machinery and operating 
facilities worth over five lakhs of 
Rupees were sanctioned for this 
workshop in the past three years. 
and 

(d) if the answer to part (c) above 
be in the affirmative, whether the 
question of large scale manufacture 
of engineering fittings, signal parts 
etc., in the workshop wilJ be investi-
gated with a view to keep this work-
shop in full production? 

The KiD18ter of Transport aDd 
RlWW8Y8 (Shri GopalaBWami): (a.) 
The reduction of work is chiefly due 
to the reduction in the capital prog-
ramme and not due to the giving 01 
works on contmct. 

(b) In view of the reply to part 
(a), the question does not arise. 

(c) Machinery and Plant estimated 
to cost Rs. 4·43 lakhs were sanction-
ed for the workshop in the past 3 
years.' Of these over Rs. 3 lakhs 
is on renewal account and the 
balance for items such as road 
rollers, stone crushers, r.lr compres-
sors, concrete mixers, lorries, etc_ 

(d) Engineering workshops are 
generally meant for the manufacture 
of epecial equipment. recondition in, 
of unserviceable and sorap items for 
reuse and for the manufacture of 
suoh other articles as are not readily 
available but are urgently required. 
It is notl the policy to manufaotUl'& 
articles in these workshops which are· 
readily and economically obtainable-
in the opeD market. Coltaiateu..,-
with this polioy it is in~nded to 
keep the Arkonam wwbhopa in full 
produotion for nonnal requiremeuts.. 
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DBBPATOK OJ' TEA. J'BOM As8..UI 
*93. Shri Ohaliha: Will the 

Minister of Railways be pleased to 
state: 

(a) the quantity of tea despatched 
bv river routes 'in the years 1946 
a~d 1947, and after partition from 
Assam to Calcutta docks; 

(b) the quantity despatched during 
the above periods through ParbatipW" 
on E. B. Railway now East 
Pakistan Railway; 

(c) the quantity of tea despatched 
by the Assam Rail Link after the 
opening of the line; and 

(d) the capacity and availability of 
wagons to carry tea through the 
Assam Rail Link from Assam? 

The Minister of Transport and 
Railways (Shri GopaIaswami): 

(a) 
1946 
1947 

10,17,000 mds. 
15,36,000 mds. 

1948 18,03,000 mds. 
1949 21.34,000 mds. 
(b) 
1946 19,98,000 mds. 
1947 15,84,000 mds. 
1948 12,43,000 mds. 
1949 13,59,000 mds. 
(c) From January to May H)50, 

4,60,000 mds. 
(d) Traffic in tea from As~am to 

Calcutta is being fully cleared 
~hrough Rail-cum-River route, via 
Dhubri, Pandu, and Dibrugarh and 
is not experiencing shortage of 
wagons. 
It is premature ~o estimate the all 

rail route capacity that will fall La 
the share of tea when the Link r')ute 
is restored ;aftelr the repair of the 
breaches. 

AauM RAn. LmK 
*H. 8hrI CJb.IUha: Will the 

Minister of BaDwaY8 be pleased to 
state : 

(a) the number of breaches in the 
Assam Rail Link now existing and 
the number already repaired. 

(b) the estimated capacity of 
Assam Rail Link to ca.rry tea and-
jute from Assam in the months of 
August, September and October, 
1950; and 

(c) the availability of wagons for 
carrying tea from Assam? 

The MiniSter of TranBport aDd-
Railways (Shri GopaJasw&m1): (a) 
There is now only one breach on the 
Assam Rail Link which is still in 
the process of .!"epairs, nine having 
been repaired already. 

(b) and (0). It is premature to· 
estimate the all rail route capacity 
of the Link that will fall to the share 
of t-ea and jute when the Link route-
is' restored after the .repair of the 
breach. The distribution o~ the 
capacity of the Assam Hail I,ink-
between different commodities, in-
cluding tea from Assam, in the-
months of August, Sept-ember and 
October will be a matter for recom-
mendations by t.he Link Movement 
Committee, Calcutta, who after 
consultation with t·he Governments 
and interests concerned apportion the-
avai!able capacity. 

CAlmUGB OJ' T1!IA. ACROSS MA.NIBIB-
GlUT 

*95. Shrt OhaUha: (a) Will 
the Minister of 'lraD8pOrt be' 
pleased to state how many wagonlJ 
can be ferried across Manihirghail; 
daily and how many wagons of tea 
are allowed to be ferried daily acrou 
the Ghats? 

(b-~ What is the quantity of tea 
carried this seaSOn across the ghats 
from Assam? 

'J'he JIfD.Ider of '.rraDIp01t &114-
ltatlw&yl (SIIIi GopaIuWaml): (a)' 
The changeable behaviour of the 
rive.!" materially affects the ferryiur-
capacity at Manihari Ghat from time 
to time. The acmal oro... from, 
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Manihari Ghat to Sa.krigali Ghat 
have averaged between 72 and 90 
metre gauge wagon loads per day 
during the period February to May, 
1950, . both inclusive. Under the 
most favourable conditions it may :)e 
pos9ible to ferry even more than 15C 
metre gauge wagon loads of trnJ1ic 
from Manihari Ghat to Sakrigllli 
Ghat on any ~ingle day. The move-
ment of Tea is planned taking into 
accoullt the fe.!'rying capaci1:y 
uv,dlllhll.' at ~ranihfiri Ghat, Bhagal-
pur lind l\fokumeh Ghat. 45 metre 
gAuge wugon!; of Ten per day 3!e at 
]l"PRent programmf'1i for movement 
1~i(/ t.he three rout.f'!; takpn together. 

(h) 2700 metre gange wagon loads 
of tf'8 W('.l·P ,h'!;pntchecl from the 
stations on the A;;snm RailwllV via 
the three rOllteR ml'ntionpd in' rpply 
to part (~) dnrillg ihp pt'riod Februnry 
to Mn~·. l\);jO. hoth inclu"ive. 
Dllring .JUlJIl IlncI t,hp fir~t ten days 
of ,Jul~', HI!lO anothpr 1061 metre 
gangp wllgonR nf TpB wpre similn.rlv 
dpRplltdlf'd. Repnrate figures of Te~ 
mO\'p(f froll\ Rtatiol1~ !;itunted in thp. 
AMsnm Atnte will he ohtainpd alld 
plncml on the Tahlp. of t·hl' HOllR'> in 
due ooursp. 

GRAND hUN][ RoAD 

*98. Bhrt BOIIaiD Imam: (a) Will 
th(' \finiRtpr of '1'raDsport be pleased 
to .. tntf' if brirlgt"R lind cnu!;eW!lYS on 
Nat.ional Highwa~'s hnye to co~form 
to any ~t-andard? 

(b) Do the hriclgl''' Rnd CRUSeWRH 
in the (Jrnnd Trunk Road fro;n 
CalcuttR to Delhi confo.."'IIl t·o this 
standard and if not" how many such 
'bridges and causeways are' below 
IItRndRrd nnd what al'.> the rea~ons 
for thei,' remainin~ SO:I 

The JliDi8ter of Transport Uld 
"'I1W&J8 (Shrl Gopal18wam1): (a.) Y.. . 

(b) GenernlJy no. Most of the 
~es OIl the Graud Trunk Road 
from Calcutt.a to Delhi are old 
~ge. wbich. were construc.teci to 

IlIorlOwer ~t.b8 and for much lighter 

loads than the modern he~vy 
vehicles for which the present 
standards Bre designed. 

All the newly constructed bridges 
under the National Highway scheme 
however comply with the standards 
laid down. These bridges are: 

(1) Barakar Bridge in Bihar. 
(2) Poonpoon B-ridge in Bihar. 
(8) :\falaviya Bridge over Ganga. 

neal' BIInaras. 
'fhe existing old bridges and cul-

\'el'ts, whic-h are not to t.he reqUired 
standard, will he replaced by new 
structures when missing bridges and 
I'ond links in the Xational Highway 
'iystem are constructed. 

RESEARCH INSTlTU'l'ES FOR ANALYSIS 
AND TESTING OJ' SOn. 

*97. Shri S. C. Samanta: Will the 
'\!illiitl'1' of Agriculture be pleased to 
st.ate: 

(a) the names and number 0:( 
Hesearch Institutes where the.!'e are 
arrangements for the chemical 
unaly,,;is ancl teRting of soil; and 

(b) which of t.he l::itates of the 
Indian Union and the cultivators 
thereof are getting benefit of these 
analyses and testing? 

The llinister of Food and Agricul-
ture tShri It .•. Xunshi): (a) The 
hon. ~Ielllber is presumably rder-

ring to the Cell trill Hest!a)'ch Insti-
tutes. l::iuch r nstitlltes. where soil 
testing and allal~·sis are .jone, are the 
Indian Agriculturnl Research Institu-
te. ~ew Delhi, and the Central }lice 
Re~ellrch Institute, Cuttack. Thpre 
are also other laboratories, the large 
majority of them belonging to the 
State GovPJ'Ilments and attached to 
their Departments of Agriculture, 
where similar work is done. A list 
of such lahoratories hRS been placed 
on the Table. [See Appendi.-c 1, 
annezure No. 26.] 

(b) The facilities at the Central 
Institutes have been availed of by 
the large majorit.y of Par; '0' Sta_ 
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and also by others, e.g. Orissa. The 
results of the researches at the InRti-
t·uteg are freely available to all the 
States. Based on these researches 
and also on the experiments conduct-
ed in their own laboratories, a large 
number of States have suggested to 
the culti\"ator~ in their respective 
areas various manurial practices cal-
culated to improve crop yields. 

NEW POST OFFICES FOB VILLAGES 
*98. Shri S. C. Sam.&nta: Will 

the Minister of OommUDicatiOllS be 
please(1 to stah': . 

(8) the numher of rural Post 
offices opened in villages having a 
population of two thousand and 
above from January, 1950 up to date 
(State-wise); and 

(b) in how many cases the 
applications for such Post otf:e:es 
have been rejecterl during the same 
period "1 

The Deputy KiD1ster of Communi-
cations (Shri Khurshed LaJ): 

(a) Assam. 
West Bengal. 
Bihar. 
Orissa. 
u.p. 
Punjab. 
Bomb.lY· 
Madras. 
Madhya Pradesh. 
Rajasthan. 
Madhya Bharat. 
Vindhya Pradesh 
Ajmer Merwat"s. 

Total 

6 
49 
54 
18 

8 
18 
18 

434 
16 
53 

3 

----
679 _._---

(b) In no State wcre any proposals 
rejected except 15 ir! ::\ladra;;; alld 1 
in the Punjab. 

CRoP INSURANCE 
*99. Shri BuragohaiD: Will the 

:Minister of Agriculture be pleased 
to state whether Government have 
~onsidered any scheme of Crop 
Insurance for the country? 

'1"JIe JrbaIater or Food ad £gric1Il-
\111'8 (Slirl E. K. KIIIl8bi): Yes, Sir.· 

ADVISORY CoBDll'rDlll :J'OR SOUlD'll 
AND Plm..ATELlO PBOBLIIIIS 

*100. Shri In&Di Bam: (a.) Will 
the ~finister of Oommunicat1on8 be 
p!eased to 'sta.te whether an advisory 
committee has been formed to advise 
the Post' and TEl'legraph Directorate 
in matters- of stamps and philatelic 
problems? 

(b) If so, who a.re the members of 
the Committee? 

The Deputy J(inister of CommDDi-
cations (Shri Khurshed Lal): (a) Yes. 

(b) The Committee is composed of: 

Posts (i) Director·General, 
and Telegraphs . Chairman. 

Iii) A Philatelist. Member. 
(iii) An A1'tist 
(iv) The Master, India Secu-

rity Press, Nasik .. 
(v) A Member of Parliament 

~Ir. lL .F. Stolley, President, Phi-
latelic ~ociety of India. has been 
nominated as a Philatelist, and Mr. 
v. N. Adarkar, Superintendent. Com-
mercial Arts Section, Sir J. J. School 
of Arb~, Bombay has been nominat-
ed as an Artist. 

A :\Iember of Parliament has yet 
to be nominated. 

AORIMONY 

*101. Shri In&ni Ram: Will the 
~"Iinister of Agriculture be pleased 
to state: 

(a) the names of the Stat.es where 
agrimony grow,; or is cultivated; 

(b) the quantity of ItlHlIl;\j produce 
in diffi'rent States; 

(C) the quantity USE'd ill States 
and exports annually; and 

(d) the s-teps if ally, taken by 
Government to stop its growing? 

The KiiDi8ter of J'ood and Apical-
t1ll8 (Sbrl It. K. KuIUlhi): (a) Acri-
mony grows wild allover India bu$ is 
most prolific in the North and eeo,. 
nal India. 
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(b) and (c). The information is not 
available and cannot be collected as 
the leed hal no marketable value and 
grows wild all over. 

(d) The State Governments have 
befln asked: 

(i) to undertake legislation making 
it compulsory for every cultivator to 
remove this weed from his field, 
either by hand or by ploughing it 
up; 

(ii) to undertake propaganda to ex-
plain to tbe cultivators the hannful 
effects of this weed and the method 
of its removal. Effective eradica-
tion of thir, weed can onlv be done 
with the full co-operation of the culti-
vator. 

SUPPLY 0:1' GRAM 

*102. Dr. Parmar: (8) Will 
the Minister of ~ood be pleased to 
• tlate whether it is 1\ fact that GOY-
ernment incurred a loss of Hs. 40,000 
in Chamba. District due to the ba.d 
supply of gram by MIs Amar Chand 
Butail &; sons,? 

(b) II; it a fact that the Advisory 
Council brought this matter QIld 
other complaints concerning this 
Commission Agent· before the Chi~ 
Commissioner? 

(c) Is it a fact that the Government 
of liimachal Pradnsh, after these 
oomplaints, entered into an agree-
ment with MIs Amar Chand Butail 
and SOilS and appointed them S8 Com-
mission Agf'nts for the whole of the 
Btat-e lind wholesale dealers in food 
pins for District Ma.hasll for an 
indefinite period till the COntrol l&6ts 
or at least for two years without 
calling for any tenders? 

(d) Is iii a fact that other suppliers 
are prepared to undertake this work 
at a saving of Re. 2 lakhs a year to 
~e Government? 

!file .in .... or I'ood ad AarlC1II-
taN (1Iar1 K .......... ): (a) No. No 
lola was incurred by Bim&ahal Pra.. 
cJeah Government due to bad supply 
of Ir&m by MIs Amar Chand B-utail 
15 Bema. 

(b) The matter was discussed a.nd 
explained to the Advisory Council 
of the Chief Commissioner. No other 
serious complaints were made aga.inst 
this firm. 

(c) No. Himachal Pradesh Govern-
ment have appointed this firm as 
Procurement Agents' for Mahasu Dis-
trict only. They are to continue 809 
Procurement Agents as long as pro-
curement work is continued in this 
District. 

(d) No. The aggregate amount of 
money paid as commission to this 
firm during the last year does noti 
amount t.o Rs. 2 lakhs. The question 
of performing this work with a saving 
of R~. 2 lakhR by other firms. there-
forf'. ooes not arise. 

COMMITTEE ON Vanaapati 

-103. Pandit Thakur Das Bhar • 
gava: (a) Will the Minister of 
Agriculture be pleased to state 
whether there was a proposal of late-
to appoint a Committee to go into 
the question of the effect of Vana-
spati (vegetable oil) on ghee industry. 
cattle industry and rural economy? 

(b) If so, is the proposal subSist-
ing or hM it been given up? 

(c) If it has been given up, the 
reB!;(Ins therefor? 

The IDD18teir of I'Ood and Agr1cal-
tare (Shri K. Il. K1ID8h1): (a) Yes. 

(b) It was given up during the time 
of my predecessor and a depa.rt-
mental enquiry by an expert W88 
instituted. 

(c) it was felt that 
(i) in a matter of scientifio investi-

gation it was better to have the re-
port of an expert rather than that; of 
a committee conSisting of persona 
majority of whom held definite view., 
on the question. 

(ii) in view of the decision to circu-
late for eliciting public opinion, the-
hon. Member's Bill propomng to 
ban production and import of 1JCPIa-
pa.ti enquiry by a Committee was. 
not advisable. 



PBoPAGAlmA FOB VatlaBpfJli 

-1M. Pandit Thakur DIs Bbar-
,ava: Will the Ministler of Agrical-
lure be pleased to state whether 
Government propose to take any 
action in the matter of the propa-
ganda that the Vanaspati Manu-
facUurers' Association and other in-
terested persons, and associations are 
indulging in V alla~pCl ti using the 
name of hon. Ministers of the Union 
and the States for the sa.me? 

The llinister of II'0od anll Agricul-
ture (Shri K. K. Kunshi): It is It fact 
:tha~ the Vanaspati Manufacturers' 
Association and other interested per-
sons have been doing propaganda 
about Vana:spati. I cannot say 
whether this propaganda is mislead-
ing any persons. 

ROAD CoM1lrlUNIOA.TION BETWEEN 
TruPURA. A.ND AsSAM 

*105. Pandit Thakur Das Bhar-
gava: (a) \\iill the Minister of 
Transport be pleased to state whether 
there is any propo:,al before Govern-
ment for consideration regarding the 
eonstruction of roads and OpenIng up 
oommunicat·ioi15 to Tl'ipura from 
Assam side? 

(b) If so, what is the proposal and 
by what time is it likely to be given 
effectl to? 

The Kinister of Transport and Rail-
'ways (Shri Gopalaswami): (a) Yes. 

(b) The proposals are to construct 
-one main road fl'Om Assam horder 
near Churaibari to Agartaiu and three 
link roads from this road to Rhowai, 
Belonia, and Habroom. 

The Churaibari-Agartala nnd Udai-
pur,S&broom warls are already under 
construction "IHI ·,re "lxpected to be 
·completed by t he summer of 1952. 
A road already exists from Agartala 
to Udaipur. So the completion of 
the Udaipur-Sabroom road will give 
.a through road from Churaibari to 
;Sabroom via Agartala. 

Surveys are being made and esti-
mates pre12ared for link ro&ds COD-
necting Khowai with the Churaibari-
Agartala road at Teliamura and 
Belonia with the Udaipur-Sabroom 
road at Bogafa. 

AlmoDBOJO AT AGBA. 

*106. shri Iyyunni: (a) Will 
the Minister of CommUDicatiou be 
pleased to state whether the aero-
drome at Agra is allowed to be used 
for civil purposes? 

(b) If not, what is the objection 
to its being so used? 

The Deputy :MiniSter of OommUDi-
catiOns (Shri Khurshed Latl): (a) The 
Indian Air Force Aerodrome at Agra 
is available for Civil Aviation pur-
poses whenever required. 

(b) Does not arise. 

REOOM1lrlENDATIONS OF FOOD PBoOUlUll-
lIIENT COMMITTEE 

*107. Shri T. N. Singh: Will 
the Minister of :rood be pleased 
to state the action taken by 
Government on the recommendations 
of the :Food Procurement Committee? 

The Minister of J'ood and Agricul-
ture (Shri K. M. Kunsbi): The Com-
mittee's report is under consideration 
and no decision has yet been taken. 

NON-DELIVERY OF MAILs ON SUNDAYS 

*108: Shri T. N. Singh: (a) 
Will the l\Iinister of Communica-
tions be pleased to state 
the effect of the closing of post 
offices and postal deliveries etc.. on 
Sunda.ys on the revenue and expens-
es of the department? 

(b) Have any members of the 
staff been retrenC'hed in consequence 
thereoi? 

The Deputy Minister of OommDDi-
cations (Shri Khurshed Lal): (a) It 
is as yet too early to give the finan-
cial effects of the Scheme. but it is 
estimated that the scheme will not 
result in any financial 1088 to the De-
partment. 

(b) No. 
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8TooD 01' W1DI.&.T, RI<m AIm OTIDIB 
FOOD GB.AD8 

*109. PuuH\.. B. Bbar-
pva: (a.) Will the . Minister of 
~ be pleased to state the stock 
position of wheat. rice and ot,her 
food grains in the country as on BOth 
June, 19501 

(b) What is the total quantity nIH1 
value of wheat, rice aud other food 
grains imported into lndh frorr. 
other countries during 1949-fiO lI.nd 
upto . enci of JIlIW. 19501 

Cc) \\'hat was the target of pro-
(llirernent fixed, Htllte hy State and 
what hils bc(m the aetual pr.)clII·t'-
rnent HInde during 1949·;,)O? 

(el) \" it n fact thnt Ih!!' 111(11'-
Pllkh<tllll talk" on wheat l·roClIrl·-
mt'llt. have fnill'll, :InrI if ":0. do t.llI' 
Go\,enlllwnt of rJulia "WI COll-
t.(,lIIplat •• to )lll!'>';lIl' tl1l' '11'\tt~~J':' 

The KiDi8ter of 'food and Agricul-
ture (Shri It. 11, lIunshl): (a) 
Accnrntc data nbollt stol'ks of food 
gl'ilill~ hdl1 h~' 1'1'001l(,l'1''; or katIe ;WI; 
not .wllil"hll'. 1"1w lolal sto('ks 01 
riet'. wlwnt Rnd nt1wr grnill!' hel,l nil 
HIIH'rllnlt'lIt nl'col1llt oil :lO-G-l\).')O 
aft' Ilil follows: 

Hi,·.· 
Wh.'11 t 

j .;, Ur2:1 tOil". 
~.·II':l,:!(j() tOIl~. 

Olh • .'I· ~rail\'; :1.;');').:~6.i lOll'; 
(IJ) Tlll' loLIII qllanlit\' allll \":11111' 

of importt:'t1 f()(.)(1 grnin .. for till' rele· 
'\'LUlt. pl'riotl is liS fl)I\UWS: 

Durmf 1",9·60 
(Apri 19'9 to 
Marrh IMO) 

During 1950 
(April to 

.TUDe 1.60) 

Quantity. ""Iuf' 

28.d lAC 
ton~. 

Re.107.9 
crores 

4.7 La" n ... ls.s .·rorts 
tona. (apprtlximately) 

(e) A ~tatt:'mt'llt i~ Illhl on -.he 
Tabit' of t·he House. [See ApplJndiz 
I, Gntle.rurll No, ~7.] 

(d) Tht:' qUt'!'tion of purch~ of 
\\·hfll\t. from Pskistan is still undl'r 
c1iSClIs..<Uoll and .' 'formal negotiation!' 
Il1I1tJ' be resumed in t.he near future. 

.- ... --- .. 
NBW LocATION I'OR SUPBBIIB CoURT 

*110. Sbn DWivedi: (a) Will 
the Minister of WOI'D, )[ines 
&D4 Power, be pleased to state 
whether the question of shifting tho 
SuprE'me Court from it"! present 
location to some other p~ace is under 
the com:,iderat.ion of GOV6!'nment 1 

(h) If so, have the Government, 
Ilome to a decision as to wh:ch place 
the Supreme Court shall mov9? 

(c) What is the estimate of 
expenditure in this connection 1 

The KiDister of Works, Mines and 
POwer (Shri Gadgil): (a) Yes. 

(b) ~ot :,·et. 

(c) TIll' ef;tilllat,· of expenditure 
dl'pl'IHls 011 t Iw pn'Jl1i>,I''; eventually 
"l'!(,('(l'll fOJ' the IO('lItioll of the 
HUI,n'Jnc Court. 

BOUNDARY LINE BETWEEN DISTRTCTS 
OF BALLIA. (U.P,) AND SHARABAD 

(BmAR). 

';'111. Dr. R. S., Singh: Will 
II,,· :\finj'\('r .)f Agriculture be 
pl.-a,.;!'(\ to .. ..reI' to f)lIe of my ':l1pple-
I1ll'ntnl'ies to St.\I·red Question No. 
17G:l put 011 17th April. 1950, and 
,.,tate wh .. t.hl'r t.he Committee IIppoint-
I'" hv the (lo\,erlllllellb of PUR I' 
I'r:I,)~',.;h anll Hihm' for' "ettlillg thO;) 
(li;;put'I' fE'garding tlll' bouno"ry line 
hetwt:'~n the district>!; of BaHia 
Cr. P.) lind Shahahad (Bihllr) ha,:; 
I1Wt ntH1 wheth('J" Hnv t.inw limit h'ls 
heen fixed for !;l·ttling thnt tli"pute? 

The lCDister of 1'00d and Agricul-
ture (Sbri X. M. MUD8hi): ThE' Gov-
el'l111ll'lIt of Indill propose to nppoint. 
a Commi)i;f;ion shortly for the purpose. 

NATIONAL 1IARB0UR BoARD 

*111. Sbrl SaUah 0haDdra: (a) 
Will the Minister of TraQpor\ be 
pleased to state whether a National 
Harbour Board has been constituted 
hy tbA Government of India? 

(h) 1£ so, what are its functions 
and compoRition? 
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'The IDDiSter of Tr&D8pOl't and 
Railways (Sllri GopaluWami): (a) and 
(b). The Government of India have, 
in the Ministry of Transport Resolu-
tion No. 19-P(123)/49, dated the 27th 
March 1950, accept€d the recoUl-
mendation of the WIe;;:t Coast Major 
Port Deyelopment Committee regard-
ing the ;;:etting lip of A. Xl1tional 
Harbour Bonr(1 as 1111 advisory Board 
to ensUI"P illtegl'ated consideration ()f 
all important port matters, e.g., port 
nlallHgc'lllent HIl,1 ,leveloplIlPnt affect-
ing industl'Y, commerce, shipping, 
railway, etc. The th'st meeting of (h" 
Bo:ml is propos('d to be convened ill 
t,he In4 week of Augnst. 

REPORT OF THE F()ODORAINS INVESTI-
GA.TION COMMITTEE 

*113. Shri Satish Chandra: (a) 
Will the l\lini~ter of Food be pleased 
to'state whether the Government 
have considered the report of the 
Foodg'!'l1ins Invest.igation Committee 
which "ubTllitto>(l it" report nn ::lOth 
l\p!'i1 1!)50~ 

(b) If so, to whnt, extent Govern-
ment have accepted the recommenda-
tions container! in the report? 

The Minister of Food and Agricul. 
ture (Shri K. M. Munshi): (a) anr! 
(h). The I'('/,Ol't is IIlIdet' considem-
tioll ;(11(1 110 (Ic'd .. oj,," Itas yet been 
ta/{('Il. 

RICE PRocuREMENT IN SADAR MAN-
BHUM (BIHAB) 

*114. Shri Kshudiram Kahata: 
'''ill the ~lillistl'I' of Food he pleased 
to state: 

(a) the quantity of rice proclJl'<:,d 
in Sadar Manbhum (Bihar) this 
year; and 

(b) the quantity despatched so far 
out of Sadar Manbhum? 

The KiniBter of Food and Agricul-
ture (Shri X. K. )(1lD8hi): (a) and 
(b). The information has been called 
lot· from Bihar Government and will 
be laid on the Table 'of the House 
when received. 

RIOlD SoABOITY IN SADAB MAluuroJI 
(BDIA.B) 

*115. Shri ltahadiram XIhM&: 
Will the Minister of J'ood be pleased 
00 statie whether Government are 
aware of the.. fact that due to drought 
ill 1949 there is scarcity of rice in 
Sadsr 1Ianbhum and procurement 
has intensifie~ this scarcity? 

The Minister of Food and Agricul-
ture (Shri K. K. lIunshi): The infor-
rna tion has heen ca.lled for from Bihar 
Ooyernment snr! will be laid on ~he 
Tabl., of the Honse when received. 

GRANTS TO STATES FOB KILLING 
MONKEYS ' 

*116. Shri Jagannath Kilbra: 
W ill the Minister of Agriculture be 
pieased to :;tate: 

(a) what \\,(:,\'e the amounts of 
grallt~ pnid to different State 
OO\'l'/'I1l11t'llts for killing monkeys in 
the ,veal'S 1947·4H to 1950-51; 

(b) what percentage of more food 
ltas been grown b,y this step; and 

(c) whetllPl' Govel'lIment propose 
to cOlltinue this g.rant for some more 
~'elll's ? 

The Minister of Food and Agricul-
ture (Shri X. M. Munshi): (a) A 
st:ltellwllt givill:,{ the required infoI" 
mation is placed on the Table. [See 
Appelldix I, annexure No. 28.] 

(b) Oil an average a. monkey des-
troy;; 2 oz. of foodgl'ains per day .md 
Otl the basis of monkeys killed so far, 
it is estimated that the savings 'U 
foodgrains amounted to a.bout 3,348 
tons per year. 

(c) Ye~. 

PBODUOTIO:S OF FOOD MATEBIALS 

*111. Shri Jagannath JIiaIb.ra: (a) 
Wi!! the Minister of .AcrlC1llture be 
pleased to state what are the particular 
food materials with the quantities of 
each, which are ta be produced to 
make India self-suffieient? 



(b) What was the qu~tity of such 
food materials produced In the years 
1948-49 and 1949-50? 

"l'he KiDJ8ter of :rOOd and Agricul-
WI'e. (Smi 1[. K. Kunshi): (a) All 
foodgrains and subsidiary foods such 
88 potatoes, tapioca, etc., come with-
in the purview of the Gr?w More Foo~ 
campaign to make Indu! self-suffic~
ent in food. As the targets of addi-
tional production have ,been fixed 
scheme-wise and not grain-wise for 
each State, it is not possible to fur-
nish figures regarding the quantities 
of each food grain to be produced. 
The targets of total additional pro-
duction fixefl for 1950-51 and 1951-52 
<>ver 1948-49 as the base year are: 

1950-51 
1951-52 

(Lakh tons) 
27·31· 
36'38 

·Excludes figures for subsidiary foods in 
West Bengalnnd Travaneore and Cochin. 

(b) As ;;Lnted [l bo\'c in reply to 
part (n) of the question, it is not 
pmlsihlc to give grain-wise figures ()f 
actual prodlletioll .luring 1!)48-4!) "11<1 
194~-50. The additional food pn)-
duct-ioll ;whil·\"l'.l ,lllring the>'e yellr.,; 
unller tIlt> <irow Mort' Food c[l111pnign 
iR: 

(Addit.ionnl production in lakh tonsj 
1948-411 7.82 (including C. T 0 opera-
(over tions and O· J 5 lak h 

1947·48) tons of potatoeR and 
\'e/lotables for \Vest 
Bt>ug·\l) 

J949·60 
(over 1945·49) 

9· 35 (including C. TO. 
operations and 0.75 
ton~ of potatoes and 
\"egetabJes for West: 
Bengal but f'xeluding 
fi~T68 for Madhya 
Bharat, P.E.P.S.U. 
and Vindhya Pra-
desh. which are not 
a'9ai'abJeC. 

TARGBT OF JUTE PRODUCTION 

*118. Sbrl B. 1[. Du: (a) Will 
-the MiniBtt>.r of Alrtculture be 
pleased to s.tate what target has 
been fixed for production of jute in 
.In&: 1Ibia year? 

(b) What steps have been taken to 
reach that target? 

(c) What is the forecast of 
production in different States? 

The lIiDister of I'ood and Agricul-
ture (Shri K. II. Munsbi): (a) 41·17 
lakh bales of jute. 

(b) The steps taken to achi~ve ~he 
target include removal of legislative 
restrictions on cultivation of jute, 
extension of acreage to waste lands 
and au.3 paddy lands, double crop-
ping of jute with ap!an paddy lands, 
use of fertilisers, subsidized distri-
bution of improved seeds, protection 
of crop from pest;; and diseases llnd 
excavation of ret-ting tanks. 

(c) InfoJ"ma tion from the States 
hafl not yet been received. 

GRANT OR LoAN TO ASSAM GoVERN-
MENT IN CONNECTION WITH "GROW 

MORE FOOD " SCHEMES. 

*119. Shri Buragohain: Will thp. 
:\Iini,.,tcr of Agriculture be pleased 
to state: 

(a) whl'thcr the Government of 
India have given any g.rant or loan 
to the Govl'l"Ilment of Assam to meet 
eXIlL'ndittlre ill the currl'nt yeat' in 
connection with Grow More Food 
~ehell1es: and 

(b) the [lll1ounb· of such grants or 
loans, if any? 

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) awl 
(b). "\. grant of Rs. :16.10,061 and 
a loan of Us. 36,19,000 have been 
sanctioned. 

IMPROVEMENT OF INDIA'S LIVESTOCK 

*120. Shri Buragoha.in: Will the 
Minister of Agriculture be pleased to 
state: 

(a) India's livestock population; 
aud 

(b) the merumres taken by Govem-
ment in connection with the. work 
of livestock improvement? 
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'!'he J[iJIister of Wood IIld ~
tare (Shri ][. J[. J[1ID8hi): (a) The 
total livestock population on the 
basis of the Census held in undivided 
India in 1945 is estimated at 26.!}·4 
millions. 

(b) The measures taken by Govern-
ment in connection with the work cf 
livestock improvement are: 

(i) Research relating to the breed-
ing of pedigree stock, pre-
vention and treatment of 
contagious animal diseases, 
preparation of vaccines ,).nd 
sera, artificial insemination, 
animal nutrition and dairy-
ing, is being conducted at 
the Indian Veterinary Re-
search Institute, Izatnagar 
and ::\Iukteswar, Indian Dairy 
Research Institute, Banga-
lore and Cattle Breeding 
Research Station at Jubbul-
pOl·e. The results of research 
are made known to the pub-
lic and to the State Govern-
ments from time to time. 

(ii) Arrangements for the collec. 
tion and diss~mination of 
timely information in regard 
to outbreaks of animal dis-
eases with a view to enable 
the State Governments and 
the' public to take steps to 
control the diseases and to 
prevent them spreading from 
place to place. 

(iii) Under the Livestock Impor-
tation Act of 1898 enacted 
by the Centra] Government, 
import of livestock is con-
trolled and measures are 
taken by the State Govern-
ments to ensure that no new 
diseases are introduced into 
India. 

(iv) A comprehensive Bill deal-
ing with preservation and 
development of the bovine 
cattle, preventing the 
slaughter of such cattle, 
and setting up of Go.ka,laB 
on modem and scientifio 
lines and Go.adan. for use-
less cattle is under prepa~ 
ration. 

*121. Bbrl BID11V~: (a) W'ill: 
the Minister of 1'004 be pleasecl 
to state whether the quantum of 
rationed foodstufls allowed for each. 
individual adult is the same tluoough-
out India wherever there is Statmtory 
Rationing? 

(b) If so, what is that quanti..,· 
and if not, why not? 

The Mf.D.i8teIr of 1'00d IDd .AgriC1ll-
tQl'8 (8M ][. )[. )[auhi): (a) Yes, 
with very few exceptions the stand-
ard quantity of cereals admissible for' 
each individual adult is the same in 
areas where there is statutory ration-
ing. Heavy manual labour is .also 
allowed 4 ozs. per day extra. 

(b) It is 12 oz. per adult per day; 
in all States exoept U.P., Mysore, 
United States of Travancore anel 
Cochin. In U.P. it is 14 oz., in 
M-.sore and Travancore/Cochin the-
d~ly quantum varies from 9 oz. (for 
rice eaters) to 11'5 ozs. While the 
low quantum is attributable to a.vail-
ability of stocks falling short of ~he 
requirements, the position in Mysore-
is that mixed grain eaters, who form 
a large proportion of population, geu 
a ration of 11· 5 ounces and it is only 
rice eaters who get 9 oz. In Travan-
core-Cochin the basic diet for mosi> 
of the population consists, in a large 
measure, of tapioca. a. ra.tion of 10'-4" 
and 10 oz. of cereals is not considered. 
to be a reduced ration. 
LABOUR lIlJlPLOYlm ON KumALAPO'" 

. D:mvm.ol'HlllNT PBo.Bcr 

*1~. Prof. ][. '1". Bb.ab.: (a.) Will 
the Minister of 'l'r&DIpOl't be pleased 
to state the number of labour, skilled 
and unskilled, employed in connection 
with the deVelopment of the major 
port of Kandla in Kutch, including 
those wprking on shore to provide ih~ 
usual Port facilities? 

(b) What arrangements have beeD 
made for the welfare of the local, or 
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immigrant labour working on this 
pl!Pjeot? 

(c) Has any of this 
organised into a Trade 
if so, has such' Trade 
registered ? 

labour been 
Union, and 
Union been 

'111. lOIatIter of ~uport aDd 
.....,.. (Ihri CIop&ll8Wami): (a) No 
major COlll!trllct,ion work in connec-
tion with thtl development of Kandls. 
88 11 major port ha,; yet been stnrtpd 
and the laboll\" for~ employed now 
for working the minor port is negli-
gible. 

(b) AI'rnngements alrl'ady exist Cor 
medianl utt('nrlance and other aspect.; 
of lnbour welfare will he duly kept 
in mind in the COIl'ltruCtiOIl projects. 

(e) No. 

MtTLTI.P17lI.POSII RIVER PROJIICTS 

*118. Prof. E. T. Shah: (a) Will 
~e Minister of WorD, JIlnes and 
... be pleased to >'tate what pro-
gress bas been IIIndl' ill the severul 
multi-purpoSe river projects which 
ere in pl'OO688 of exeoution, BOd the 
amount' {;pent "'Irend~· On them? 

(b) Ha\'e the I;!StimHll·:;. urigillulI,Y 
made, been varied since and if so, to 
what extentl. and fOI' what rtlasol1";? 

fte II1nJIter of Woru, Kines md 
~ (11m Gadgil): (1\) Copies :)f 
the latest n"l\ilRble progress reports 
in l'f'lIpel't of the Bhllkra-~Rngal. 
Darnodnr, Hirnklld and Knkraparo. 
projects are laid on the Table. (R,. 
"ited lI#.atement ,ecei"ed /Totn th'e 
Mi"iBtnJ of lV.M.P. placed in the 
LibTMy. See. No. P. 101;50.) 

:L9aIlS given 01' expenditure incurred 
.amounted t.o-

Ii) Bqakrn-Nangal-Rs. I:Hi2 
ClOre8, lORD t() Punjab (I) 
upto Sl-S-tIO. 

(ii) DlWloo--Bao 8 '76 crorea. 
expenditiure w.pto 31-5-50. 

(iii) Hiralrud-Bs. S'OO crores, 
UpeD4i~ lJPto SO-~-;lO. 

:(iv) =ara--Rs. 12'29 lakhs. 
.tge upto 80-6-50. 

The Bhakra-Nangal prQj~B. is in 
charge of the Punjab (India) Govern-
ment. Actual figures of expenditure 
are not; available. Similarly with the 
Tungabhadra project, which is being 
constructed by the Madras and 
Hygerabad Governments. Details of 
Kakrapara project are being given 
because the work is being done by 
Central Waterpower, Irrigation and 
Navigation Commission, although iii 
is a. Bombay State Government pro· 
ject solely financed by that Govern· 
ment. 

(h) According ro the project. esti-
mate, which has just been received, 
the Bhakra-Nangal project is esti-
mated to cost Rs. 132·01 crores. The 
latest available ' estimate of the. 
Damodnr Project suggests that th4!' 
cost has risen from Rs. 55 crOl·es. as 
est.imated by ~[r. Voorduin, to Rs. 
63 crores. The e!;timate of the Kakra-
para Weir and Canals project has 
increased from Rs. 12.16 crares, as 
the project has been enlarged from a 
purel;\' irri~ation project to It multi-
purpose project. It. is inevitable that 
the eRtimatJ<; of muIt.i-purpoRe prO-
jects. spread alit O\'er seveml years, 
should vary with changed circum-
stances, e.g., de\o/lluation, rising 
prices, eto. 

RIVER PRoJECTS AFFECTED BY FLoODS 
IN Bm.lR A.ND BENGAL 

* 1ft. Prof. It. T. SIlah: Will the 
Minister of Works, JIiDes and Po1Mr 
btl plensed to state whether any of 
the River projects' tluder the control 
of the Central Government hR'\'e been 
affected in any way by the recenfi 
floods in Bihar and Bengal? 

fte I!Iinister of Works, J[iDes and 
Power (I$hrt Gadgil): The Damodar 
Valley Projtlct has not been affected 
in any way according to latest infor-
ma.tion received ft'om the Damodar 
Valiey Corporation. Other projects 
like Kosi and Ganga BlPTIl.ge are 
under in""~tigntioll and not likely to 
be aflel'ted b;\- the recent ftoods. 
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NEW Tlmm CL4ss CoAOlmS AND 
FANS ~ TBmrI 

11. SiI.ri Sidhva: Will the Minis-
ter of R&ilways be ple$Sed to 
iltate the number of new third class 
coaches introduced and the fans 
fitted in third class coaches so far? 

The lfiniBter of Transport and 
-.uways (Shri Gop.alaaWami): The 
information desired by the hon. Mem-
ber is shown in the statement placed 
on the Table of the House; 

STATEMENT 

(I) ~ew Third Class Coaches construoted 
and put into traffic :-

(a) 1st April. 1949 to 
31st March, 1950. 

-(b) 1st April. ]950 to 
June. 1950. 

(in terms of units) 
B.G. M.G. Total 

146 167 313 

;)3 40 93 

Total 199. 207 406 

• Includes 82 B.G. new type (interim 
design) coaches built by Hindustan 
Aircraft, Ltd., Bangalore. 

(2) Total number of fans fitted 
in third class coacheB 80 far. 4,350 

V ANA PREMI SANGH ORGANISATION 

12. Shri Sidhva: (a) Will the 
Minister of Agriculture be pleased 
:to state whether Government have 
started an organisation called "Vana 
Premi 8angh" (Forests Lovers 
Associa tion ) ? 

(b) Ii so, who is its pat!'on and 
how many members have joined? 

{c) What is the subscription? 
(d) What is the composition of 

-the 8angh? 
'lhe JliDI~ of ,~ IDd ~ul

.qN (S-.rt ~. II •• ~): (a) Yes. 
(b) The President has been pleased 

to agree to be the Patron of the 
Bangh. There have been numerous 
·~nquiries. Members will be enrolled 
,af.ter the constitution has been 
,approved. 

(c) anci (d). TBe cODstitution of the 
'Sangh will be placed on the Table 
.of the House in due course. 

Jlhi~VIB~ CoMlll!l.'Tl\lES i'9lf ~W.Y 
AoamEN'lS 

13. Shri Sidhva: Will the Minister 
of Railways be pleased to state: 

(a) in how many cases Enquiry 
Committees were appointed to 
investigate the causes of railw$y 
accidents in the financial year 1949-
1950; and 

(b) in how many cases reports 
have been submitted? 

'!he Jlfn,llter of Transport IUld 
Railways (_ri Gopalaswamt): (a) 
1,296 CAses involving trains. 

(b) III 1,292 cases. 
FRANxI:5a MulHINlIS 

14. aJui ~,a: (a) Will the 
Minister' of OommUAlcatioDB be 
pleased to state ho~v many franking 
mac~ines are being used by the 
public for stomping thei!' post? 

(b) What are the rates charged for 
the use of these machines? 

(c) ,What is the revenue derived 
during the financial year 1949-50? 

(d) How many Government offioes 
use these machines? 

The D.p~ty J[iDister of Oomm-,-
cat.lons (Shri lthurahed LaJ.): (a) 1,2"'=. 

('b) The Department does noil 
chArge any fees for granting licence 
for use of franking machines. The 
cost of fmnkinq machines, which ia 
borne by the users, is Rs. 960 for a 
"N eo Post" franking machine nud 
Rs. 1,900 fO!' a "Universal" frank-
ing machine. 

(c) Rs. 88,84,793-6-7. 
(d) 35. 

LoOUST INvASIONS 
16. pro J)elllmukh: (a) Will 

the Minister of ~ulture be pleas-
ed to state the normal l3xpendituro 
iIlCl,lrred on prevention of loousfj 
invasions? 

(b) What additional ~xpelldjture 
has been incurred since the 1st of 
April 1950? 

{0) To 'What extent has the 
possibility of JOC1,l8t invasion been 
'lOn~' 
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'De JlJDllWr o! I'ood uul .&ar1ca1-
bre. (Ibri 'It. X. XUDShl): (a) 
Rs. 1,50,000 per annum. 

(b) Rs. 20,972. 
(0) Steps have been taken on a 

war emergency basis to keep down 
the locust population in the breeding 
areas in this country. An extensive 
field organisation with 27 outposts in 
the desert arens and iIi the States 
likely to be affected has been set up. 
But control can only be effective if 
adequate measures are taken in 
Pakistan, Iran and Arabia as pro-
vided bv an Int-ernationHI Conven-
tion. In these countrie~ locusts 
breed during winter and spring nnd 
then migrate to India. 

ELBc:mt.Io StJPPLY JlII DELHI 
11. Dr. Dellhmnkh: Will the 

Ministl'r .nf WorkS, JIlDes and Power 
be pll'ltsl'cl u) stllte: 

(II) tht· 1'1.:'11:;<111" fol' ';clll'cily of 
electri(· ~l1ppl:; ;n Delhi; .\11[1 

(b) hy what date i" the supply 
expel't~·tl to meet the <1em'lIHl? 

The XiD1ater of Works, ICDes and 
Power (Shr1 Gadgil): (a) Thl' abnormal 
growth of the poplllat.ioll in Delhi 
during th!' lAst three years :lnd the 
difficulty in ~etting quick delivery of 
adequate and suitable gen~rating 
plant. from nhroad hl\ve bet'lI 1'1',,-
ponsible to a great extent for t.he 
present 8carcit~- of electric power in 
Delhi. 

(b) The Delhi Central Electric 
Po,\\,pr Authorit:v hope to commission 
in the Ilt'xt four months thpir 5.000 
KW l>et which will meet the pI'esent 
urgent. requirt'ment of Government 
and the public. Another 20,000 KWs 
of powt"r is expected to become avail-
nble b~- thl' end of next year which 
will greatly improve the electricity 
lIupply position in Delhi. The de-
mands for electric power in Delhi will 
be fully met when a further block of 
20,000' KWs becomes available from 
t.he Bhakra-Nan~81 Projt'ct. in 1952-
58. 
Nox·D.m.lVDY OJ' MAu.s ()x 8mm,AY. 

17. Dr. DuluDUh: (8)' Will the 
Jlinister of 00mm1llllca_ be 

pleased to state the date from 
which Sunday delivery of wails has 
been discontinued? 

(b) Was this proposal approved by 
the Standing Advisory Com.."Dittee of 
the Ministry? 

(c) What is the saving that waa 
calculated to aoorue as a result ot 
this proposal and what saving baa 
act.ually accrued? 

'l'b.e Deputy JI1DJster of OommUlll-
c&tiona (Ibn Khurshed Lal): (a) 7th 
May, 1950. 

(b) The proposal was not placed 
before the Standing Advisory Com-
mittee. 

(e) The measure was not introducad 
to effect any economy. The object 
was to give it weekly holiday to the 
staff. 

CAlmJAGIl OJ' MAIL FOR JOB.JU.T 

18. 1hr1 Ch&liha: Will the Minis-
ter of OOmmUD:lcationa be pleased 
to state: 

(a) whether Government are aware 
that lIlail for Jorhat is carried by air 
to :'I'lohnnbari (Dibrugarh) and t~an 
sent back to Jorhat by rail (1\ dis-
tane!' of about 120 miles); and 

(b) whether Government are aware 
that it tal,es thl'ee days for a letter 
to \'each .Jorhat from Calc'.ltta? 

The Deputy Kinister of Oommunt-
cat.ioos (Shri Khurshed Lal): (a) The 
factf> :\I'l' not as stated by the hon. 
Membt'l·. Mails for Jorhat were be-
ing earried by air upto Gauhati Rnd 
not· to Dibrugarh. From Gauhati' 
they were being conveyed by train 
upto ~fAriani Junction and from there 
by mot.or transport to J orhat!.· 
Al'I'Rllgements have been made, how-
ever, with effect from the 1st August, 
1950 to convey First Class mails by 
air to Jorhat itself. . 

(b) Letters posted in Calcutta were 
being delivered in Jorhat on the third 
day morning. Under the new. 
arrangements, all letters will be deli-
vered on the afternoon of the Beconcl 
day. 
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The House m et at a Quarter to
Eleven of the Clock

[ M r . S p e a k e r  in the Chair]

(QUESTIONS AND AN SW ERS
{See Part I)

11-45 A . M.

D K \TH  OF MR. BH ASK ARRAO
V. JAD H A V

Mr. Speaker: Before we proceed I
have again the painful duty of in
forming hon. Members of the sad
demise of another Member of the
Central Assembly, the predecessor of
this House, Mr. Bhaskarrao V.
Jadhav. He was a very prominent
figure ill the Bombay Presidency.
He died at a ripe age and was in the
forefront of public life* He went to
represent the claims of certain com 
munities before the Parliamentary
Conmiittee in England in 1919. He
was for some time a Member of the
Bombay Legislative Council and
thereafter the Minister of Education
and the Minister of Agriculture ’ n
the Presidency of Bombay. H e was 
a leader of the Non-Brahmin Party
in the Bombay Presidency and be 
was also a Delegate to the Round 
Table Conference in 1930-31. He 
was a Member ®f the Central Legis
lative Afisembly from 1930 to 19M.

W e regret his death and we offer our
best condolences to the family of
the deceased.* The House may stand- 
in silence for a* minute.

LE A V E  OF ABSENCE
TH E HOUSE

FROM

Ui Speaker: I would like to in
form hon. Members that Lt.-Col.
Kanwar Dalel Singh and Thakur
Bhanu Pratap Singh have requested
for leave of absence from all meetings
during this session on account of
illness. Is it the pleasure of the
House to grant them leave?

Several Hon. Members: Yes.

PAPE RS LA ID  ON TH E TA B LE

D e l h i  R o a d  T r a n s p o r t  A u t h o b i i»y

( M o t o r  V e h i c l e s  I n s u r a n c e  F u n d )

R u l e s , 1950

The Minister of Transport and SaU* 
ways (Shri 0<q>ala8wami): Sir,
I  beg to re-lay on the Table a copy 
of the Delhi Road Transport Autho
rity (Motor Vehicles Insurance Fund)
Rules, 1950. [Placed in the Uhraru,
See No, P.97/60]. ^

R e p o r t  o n F o u r t h  S e s s i o n  o f

T r a n s p o r t  a n d C o m o t n i o a t i o n s

C o m m is s io n

Bbxi Ckipttlaswami: i beg to iav
on the Table a copy of the Report
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ment Bill

B e p o r t  o n  S e c o n d  M e e t i n g  o p  
F.A .O . N u t r it i o n  C o m m it t e e  f o r  

S o u t h  E a s t  A s ia

[Shri Gbpalaswaim]

by India ’s representative on the 
Fourth Session of the Transport and 

'Communications Commission held in 
Lake Success, New York in March- 
April, 1950. ^Placed in the Librarg. 

:See No. 7FM 6(15).]

D e l h i  R o a d  T r a n s p o r t  A u t h o r it y  
( M e m b e r s  A l l o w a n c e s  a n d  F e e s ) 

R u l e s , 1 9 5 0

Shrl Gopaiaswami: I  b e g  a lso  to
la y  on the Table, in accordance with 
Bub-section (3) of Section 52 of the 
Delhi Road Transport Authority Act, 
1950, a copy of the Delhi Road Trans

port Authority (Members 
12  NOOK Allowances and Fees) Rules, 

1950, published in the 
Ministry of Transport Notification 
3^0. B.R.O. 210, dated the 1st July, 
1950. [Placed in the Librtsry* See 
No. P -98/50.]

JtUiLW AY A c c i d e n t s  (C o m p e n s a t i o n ) 
R u l e s .  1950

Shri Gtopalaswami: I beg fur-
iibier ta lay oa the Table, bi accordance 
with sub-section (3) of Section 82J 
of the Indian Railways Act, a copy 
•of the Railway Accidents (Compen
sation) Rules. 1950, published in the 
Ministrj^ of Railways Notification 
No. R98-T O., dated the 27th June, 
1950. [Placed in the Library. See 
2^0. P -99/50.]

B i p o r t  o f  t h e  I n d ia n  D c l e g a t io n  
^  S e c o n d  S e s s io n  o f  I n t e r n a t io n a l

E ic e  C o m m i s s i o n , F e b r u a r y  1950

The mnister o f Food and Agricul
ture (Shri K. M. X uittbi): Sir, I
beg to lay on the Table a ropy of the 
Beport of the Indian Delegation to 
the Secoiid Sf^sion of the Inter
national Rice Commission held in 
Rangoon in February, 1950. [Placed 
in the Library. See No. IL C ,l,(d ) 
<98).]

Shri K. M . Munshi: I also beg to 
lay on the Table a copy of the Report 
of the Indian Delegate to the Second 
Meeting of the Food and Agriculture 
Organization Nutrition Committee for 
South East Asia held in Rangoon in 
February, 1950. [See Appendix / ,  
annexure No. 29.]

R e p o r t  o n  F i f t h  A n n u a l  C o n f e r 
e n c e  OF F o o d  a n d  A g r ic u l t u r e  

O r g a n i s a t io n

Shri K. X . Xtm shi: 1 further beg 
to lay on the Table a copy of the 
Report (without appendices) of the 
Indian Delegation to the Fifth 
Annual Conference of the Food and 
Agriculture OvTganisation held in 
Washington in Novanber-December,
1949. [Plac$d in the Library, See 
No. / /-a .l (d ) (9 2 ) .]

S u p p l e m e n t a r y  S t a t e m e n t  s h o w i n g  
t h *  A c t io n  t a k e n  o n  A s s u r a n c e s , 
P r o m is e s  a n d  U n d e r t a k i n g s  g i v e n  
d u r in g  N o v b m b e r - D e c e m b b r  S e s s i o n , 

1949

The Minister ot State lor Farlia- 
mentary Affairs (SAri Sibtya Ifari^aa 
Siolift): Sir, I beg to lay on the table 
a supplementary statement showing 
the actinn taken by the Government 
on various assurances, promise* and 
underta«king» given during the Nov- 
einber* December Session, 1949 of 
the Constituent Assembly of In4ia 
(Legislative). [See Appendix # /] .

M IN IM UM  W A G E S (A M EN D 
MENT) B IL L

The M in is t f of Labevr {Bksi 
Jagjiraa Bam ): Sir, I beg to move 
for leave to introduce a Bill to 
ajnend the Minimum Wages Act, 
1 ^ .
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Jtr. Speaker: The question is:
“ That leave be granted to in

troduce a Bin to amend the 
Minimum Wages Act, 1948.”

The motion was adopted.
Sbri Jagjivan Ram: I introduce 

the Bill.

MOTION ON AD D R E SS B Y T H E
P R E SID E N T— concld.

M r. Speaker: The House will now 
proceed with the further considera
tion of the motion moved yesterday 
fcy Shri M. Tirumala Rao and 
seconded by Kumari Padmaja Naidu 
and the amendments in respect of 
that motion.

flUiiister o t  Aoxtte Aifairi amd 
flM S U tei (Satd^r F ^ ) :  As I Was
listening yesterday to  the Itiarted' 
Sfi^ech of" my hon. fritend ^audit 
Hirday 'Nath K^mfcni with all 
attention thart5 X oould command, ihV 
mind went back thirty years aĝ > 
when the LegiMajtSve Chambers o f  

this coiitftry were dominated by thil 
Party to which m y hon. friend bttrf 
the honour to belong and when 
thousands atid thousands of 
young men and old rtien, and women 
were detained without any cause 6 t  
lor the sitnple reason that they Wer# 
fighting for a' [^trfotife cause, fbr the 
liberty of the country. Then 
tnissed the eloquence and the vehe
mence wHh tfU d i m y  Hon. fnen« 
pleaded the cftus^ of civil liberty 
yesterday for people whose avowed 
object is to disrupt society by violent 
means. H e has dealt with twb 
^kspects, one referririg to the Centra! 
Gtoverhment, in wlrifch he charged' 

the Central Government with im
proper use o f the poWers that have 
heen given or' iiiip^oper adminiisrtira- 
tion of the powers that have been 
given to them under the Preventive 
Detention Act which was passed by 
this House some time ago. I  wish 
to take this Hoiise into «onfideno 
that so far as the Centrally Adminis- 
'lered Areas are concerned there 
•were 177 detenus a year ago; there ia 

one detenu today.

That man is in detention on a 
charge of espionage; on behalf of a 
foreign country. W ill you now, I  
ask, charge the Central Government 
for improper use of the powers that 
have been given to them? What 
else do you expect from us?

Now the other aspect is about the 
administration of the Act by the 
Provinces and the improper scrutiny 
or probably the inaccurate or insuffi
cient scrutiny by me at the time 
when the Bill was passed. So far aa 
that criticism is concerned, I think 
six months ago the House was given 
the opportunity to closely scrutinize 
all the sections of that small Act* 
and if I  have failed. I  have the con
solation that I shall share the failure 
in this respect with all the Members 
o f this House, of which the hon. 
Member is one. That Bill was pas
sed six months ago.

A u d it  KlUliftru (Uttar Pradeshj: I  
was not present' here in India when 
the Bill was passed.

SiJrdirir Patrt: 1 am liarry that the 
hon. Member Wa>; not present. Time 
and tide wait for no man and the 
rtouse* wait's for no man however 
inlfJortatit He rilay be but even after 
thfirt when he knew that the Bill was 
passed, it was his diity to make 
efforts? to bHilg ati amfen^iii^ BQl or 
to point out to the Government the 
improper use that w'as being made o f 
those pO^wers.

^ow  I  proceed to deal with the 
administration of the Act by the 
Provinces. His whole attack haft 
unfortunately been on the Bombay 
Government, whose administration 
in my opinion, is the best of all the 
States. When he said that we 
ought to be grateful to the High 
Court for safeguarding the liberties 
of the people, I make bold to say 
that this House and the millioiis of 
people in India should be grateful to 
those administrfiitors of the Govern
ment of Bombay, whose efficiency, 
bona fiies , and integrity have nefer 
been doubted by anybody.
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{Bardar Patel]
Me referred to clasBee of cases and 

to the judicial pronouncementB. In 
one class of cases the High Court 
held that while the magistrate p^ - 
•ed orders it was found by the Court 
that the magistrate had no jurisdic
tion. There may be two opinions 
about that. If a detenu committed 
a certain act in a particular area but 
it affected the security of his district 
or he belonged to that district and 
conunitted those acts outside, the 
magifitrate thought that be ha<l jxiris- 
diction and therefore ordered his 
detention. The High Court acquit
ted thoHe canes not on merits but on 
the techTn’cal ground that the magis
trate bi\d no jurisdiction. Therefore 
the (fOv«rntnent of Bombay issued 
orders their own behalf and re
arrested these men. That is a com
mon procedure even followed in 
ordinary criminal cases where the 
accuH(Ml is discharf^ed for want of 
jurisdiction, he is arrested again and 
place<l before a proper court having 
pn>per jurisdiction. How can you 
blame the Government of Bombay 
and sa> that tlieir action was main 
fidr .̂ T think we must at least be 

to those people on whom we 
have placed a very heavy and difficult 
burdt*n of administration of a newly 
born d<'mocracy, where all elements 
comhiMe to disrupt society.

Now what is the second claas of 
cases? The second class is of those 
whom the High Court discharged or 
acquitted v>n the ground that they 
wen* ill detefition for two years and 
therefore, there was no reason to 
believe that they were any longer 
dangerous. 1 do not want to dis
pute the reason behind that view. 
1 make l>old to say that for the class 
of people who have been acquitted 
or discharged, the Administration had 
ever '̂ i-eason to believe that if they 
are let o\it, they were going again to 
enlist a larger number of people to 
folluw the same policy. What is the 
policy?

After two years of hard work done 
by onr administrative units and the 
^rewjendoug efforts of the Police,

these people have been made to eon* 
fesB at least that a bomb or throwing 
an acid bottle or dislocation of a Bail
way or the cutting of telegraph wires 
is not the kind of revolution that can 
succeed; they realized that after two 
years and that if it is a bona fide 
statement, but at what cost? How 
many innocent lives have been lost in 
the dislocation of BaiTways? Have 
you any idea of the number of in
nocent people travelling at night and 
who—suddenly" when the train slips 
out because the rails have been re
moved—have met with most violent 
deaths? Yet no word of sympathy 
hag been expressed on that account, 
but you criticise the actions of the 
Government here.

The Bombâ  ̂ Government has res
pected the decision of the High Court 
in spite of this difference of opinion; 
and that difference is real because to 
illustrate the leader of the group 
who was released immediately after 
his release made a statement. I will 
make a present of that statement to 
you to read. In the very first inter
view that he gave in Bombay, what 
did he say? He wants an army of 
liberation to liberate society by violent 
means on the lines in which it is- 
being done in certain districts in 
Hyderabad. You want this to be 
allowed to be done in this country? 
Is that the class of people for whose 
eivil liberty you are advocating? I 
believe that if the Bombay .Govern, 
ment had followed a different policjr 
they would have been charged as 
criminals. They are responsible for 
the liberty of millions of people in
cluding the liberty of the Judges of 
the High Court sitting on the Bench. 
These are not people who will spare 
Judges or Ministers. So, there must 
be some limit. If there is a mistake 
in individual cases, it can be correct
ed. But, to condenm the policv oi 
the (Government would be highly im- 
fair.

There is a third class of cases in 
which it is said that the grounds 
given were not sufficient and there
fore they were released. Here
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I wish to say that the Aot makaa oo
provision for giving full details of 
gioiinds. Therefore, they honestly 
believed that it was not necessary for 
them to give such details to the ac
cused. The High Court took a dif
ferent view. W e bowed to the 
decision of the High Court. They 
are our own High Courts. W e are 
proud that they have become advo
cates of liberty. But, we are equally 
proud of our Governments in view 
of the difficult circumstances in which 
they are working. W ho would like 
to become an unpopular Government 
by putting people in jail, particularly 
after their own personal experience of 
detention for years? They do not 
w.int to do so. This is 
jbhing. A question has been put by 
my I'fiend; how many of you would 
like to be detained for a week with
out sufficient cause? I must, with 
due respect, say that the question hag 
been addressed to the wrong people.

Shrl (Ufttar Pradesh): We
have already had so much of it.

Sardar Patel: We have not been
detained for weeks, but years without 
cause. W e did not know for what 
we were being detained. Several times 
'We were not allowed to know whether 
our relatives were living or not. We 
weie not allowed to know what was 
happening outside. The facilities 
that have been given to these people 
in jail, many people would prefer 
them to the liberty outside. Those 
people who have made sacrifices for 
civil liberty are not less able to ap
preciate what civil liberty is. But, 
my fi iend does not know or does not 
appreciate that the very liberty for 
whiclx we have fought and whicn we 
hold dear is at st^ke.

See what is happening all round 
Indial See where the world is to
day ! Debating in a House like this 
where there is complete protection, 
you think that it is so all round. You 
ialk  <yi civil liberty. My friends, I 
would like any of you, to go to Old 
Delhi where meetings are held every 
day and where speeches arft mâ e

that were never made before in the 
whole history of India. The vulgar 
speeches they niake, the vituperative 
language that they use and the vio
lence that they preach, you should 
go and hear!

There are two challenges that we 
have to rneet. There is a challenge 
from a class of people who delight in, 
and who believe it their duty to widen 
the gulf between community and 
community, to create hatred between 
community and commvmity. There 
is another class of people who want 
to disrupt the society and the demo
cratic institutions with vijolence, 
without any scruples. W e are going 
to meet both the challenges with all 
our resources.

My friend referred to the case of 
i\lr. Bhopatkar. I  know Mr. Bho- 
patkar is a revered leader. I have 
worked with him as a comrade. But, 
the Hindu Mahasabha, to a certain 
extent is an organisation which 
has a complex about it. You must 
remember that when the Father of 
the Nation was murdered, it was by a 
group of people who belonged to 
that organisation. I am ready to 
prove to anyl)ody that there was a 
group of |)eopIe there who were 
determined to take his life. They 
were not satisfied even after t.^ki^ 
his life. He tells me that the Magis
trate did not know who was the 
Minister to be murdered. He wants 
to know it. Well, 1 shall meet his 
challenge. The Minister meant was 
the Prime Minister of India.

W hat'do you get by knowing that? 
And the information was given by an 
associate o f Mr. Bhopatkar. You 
wish everything to be divulged [ Is 
it in the public interest? Can the 
police take risks? When Mahatma 
Gandhi was murdered, the Ministry 
was being attacked for not protecting 
his life. I was not spared. When 
we take precautions, you say civil 
liberty is at stake, W tere are we to  
g o ?
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[fiazdar Patel]
W e do not arrest people in order 

to isfefle opposition. 1 ohidlenge any
body to show  an instance in which a 
single individual has been arrested 
during our regime for f^tifling opposi
tion. On the contrary, I  have told 
the comniunists often, and so has 
our levered leader the Prime Minis
ter, that the communists are free to 
oonti^t the polls if they adopt the 
ibethod of non-violence. I f they do 
not, if they persist in their methods, 
tidey must take their chance; 1 can
not help it.

What we have done up to now is 
that wt* have given a freedom which 
was never (enjoyed by the conntrv’ 

'T)efore. Koad the ne>^'spapers 8, 9 
'or 10 which continuously incite vio
lence. What is the meaning of your 
reading h scirtenee from a judgrru*nt 
of the ( ’hief Justice where he Hays 
that ihen* Hhould be no objection to 
oritieism f)f or disafFoction against 
Government. See the vohmie of 
preaching of Hisatfection against l*ie 
Government: such as never
heard f>f before u s ! Our own col- 
|e>igU(*s |)reaeh diKrtffection. We do 
not minfi it. Many people do it. 
Fivrrvvvhen* you find it.

TTf «av‘' that this Aet gives i,Teat̂ r̂ 
powers find it iR more smen*. TTft!̂  he 
balanced the thing? Tn this Aet,
we have ;»ivt*n >̂ower for the scrutiny 
of eases of (b*t-eniis by a judicial
offiiNT of thi* rank of a Hiĵ h Tonrt 
Judijt*. who<Hi» HeciAion i« mandatory 
and wc are hound to accept it. It 
Wft» not so in the pa«t. What is it 
that you want ? I know the defects 
of this Act. We know the cir- 
oum«t>ances in which we were
forced to brin>f in this Act. But. the 
defpot̂ s are on both sides.

1 am j»oinĵ  ̂ to bring in, T 
promise, a weU considered 
measure either in the next session or 
at leftfit in the Budget session, be
cause I think that the aim of this 
Government must be clear, the 
objective of this Government must be 
understood properly, not only in this 
House, but outside also, in the country

as a whole, t to t  no amount o f 
propaganda however violent will 
deter this Government from maintain
ing law and order in this country. 
In the whole of South East Asia  ̂
this is the only stable country w^here 
democracy can function. W e are 
still proud of the performance that 
we have put in in the fehort period of 
our office. W e may have failed; a 
beginner may make mistakes. Bufe 
will you not appreciate and encourage 
our Governments, our Units who are 
functioning in very difficult circum
stances?

Take a province like Bombay^ 
the centre of Communist activity 
since its birth, the place of revolu* 
tionaries who claim that there should 
be a Hindu communal government 
in this couiitry, perhaps not a
Hindu, but a sectional Bj*ahminicaJ 
p)vernuient of this country. If that 
is the ixim and object of a set o l 
people, then 1 tell you that we are 
performing tjie el amen try functions 
of a civilized goveinment in detain
ing these people. We are not keep-  ̂
ing them a day longer than is neces
sary. We do not take delight ui it. 
But we prepan'd to take up any 
challenge from any quarter.

I may also warn this House that 
there are elements in this country 
w'ho want to disrupt the very fabrio 
of our society, there are people w^ho 
think that under the garb of linguis
tic provinces they can create ^*ondi- 
tions for communal provinces and 
Hi' t̂urb the p<»ac** in the country,
and who say. “ Aurengzeb was not 
able to do this, then how are these 
people going to do s o ? ”  I say their 
phuM̂  is in the mad-honse, the luna
tic asylum. W e shall see that thie 
Government functions in such a 
way that no combination of any
group or of all the groups together
can distu.'*b law and order in thie
country. Therefore, I expect words 
of appreciation rather than of dis
paragement. I  love civi! liberty o i  
my people more than anybody:
I cannot sacrifice or put the d'HI 
liberty of millions in danger for tlia 
Kberty, for the criminal liberty, o|
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a few who, to m y mind, are fanati
cal, and lunaticallj inclined.

The House knows that we tav® 
just liquidated a large number of 
Stat-es. B ut we have yet to liqui
date a large number of vested in
terests. \Ve have yet to fight the 
communal canker.

My triend complains about the 
detention of Bhopatkar. But does 
he not know that we were forced to 
take that action at a time v/lien 
Bengal was disrupted? I  mean not 
the partition, but the after effects 
of it, when the two Bengals or at 
least hundreds on either side were 
being butchered mercilessly and we 
were putting ourselves to disgrace 
all over the world? Well, that was 
not the place for communal hatred 
to b(̂  spread. That was not the 
oocasion for asking for the two 
Ben^^al> to unite, or for iisking India 
and Pakistan to unite. That is not 
the inethofl of iinity. That is the 
Koi'ean method. But there they 
hav(* a method in theii* madness. 
They have prepared. They have an 
ai-my. They have ships. But here 
people give speeches, excite the peo
ple and rvni away the very next day. 
Tliey are not the people vhose
iihort.x we should care for. because 
as a result of their teachings thou
sands are butchei’ed and many
wonR-ii liave lost their honour. And 
subsequently, when everything is 
quiet, they comt* to the refugees and 
excite them, incite them, and blame 
the Government for everything. 
That hiis been the fashion these
days— that is called civil liberty. 
Wf l̂l. that is not civil liberty.

^  î o WTO : anarer
^  #  3ft ftTT, ^  %

^  % sRf ^  fiasidi 5RfJ 

^  SRmW 3'rffilrl PpITT >raT t  , ^

t  i ^  ^*rm ^  ^  ^

517TO' y«<iC 

T d  f t t  ^  <it4qfe ^  ^  ^
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l ip ft  ^ ^  *1? t  ftf ^  m V T ^
f% im , «FT f « n m  jit

( c o n t r o l )  5^ ^  ^  ^  ^

iqfirHr l * r tt  f^rjpTT ftj’ iT 

arrt»iT JiTf^aftT 

®nn ?  t  •

; [ Mk- Dbputy Spkakbb in the Chair]
gqrwrtff * r ^  , q ?  wrt w t 

^  ^  aftr ^  % wrtf ^  ^  ^  
Sipr f’TTRTT ^

^  *f| 3PR<n 5  Pp ^  ̂
^  Vt ?T T̂5TT

I ^?W R<?Wi f ^ w i  <PT T ?

^ fti ^  ^
I IFT % ^  fCT^, ?»T?^T%

^ W R  t  w  ^  Ifirn ft
t ,  ^  ?TT»») fTTJTW ^

n̂ M> WTVcT ( b la c k "
m a r k e t ) TT ^m rr »nl t

^  I 1 [^  ?ITI5 #

1 ^  ?W JT? a n ^  ^  t -  
^  ^»nft 4K*t>K % TT, S J ^

^  t ,  t  ^  t

#  5H ?  ?ft ^  ! T ^  I ^

arrrn i  f r  anftiT jt?  ^
^  T?T t  I 9TTIT w  ^  TT
VTVT VT?ft ^ ^  1̂̂ 1 ^
ftr ^  ?ITTTT t  ^^nRTT

115TW PfiT Vi 5Rm ^
i;?r srT̂ TT? % aprmr ? r c ^  *F?t?Tlf % 

^  <Wft 5T  ̂ T̂>T ?T5ft I WT, 

g^pam  » T ^ ,  W ??Tr3E T̂ I 
^  TPT % RfiwiVi

^ I l̂ r % 'wKin  ̂ ^
TPI f  ft> ?*T ^  ̂  «5T

^  I f  55 ft*r n f  gn?i%
% ( ^  ftf t g S T ^
WT Tnr t  ^

¥t # #3TT «n I 5ft 5T?rT¥
^  ^  ^  ^  SR(? 5t?rr t
35T #  % <̂ o ifOr̂ M ?r a r f^  ^

T P T  ^  I

ôwî i % îhRT *T
^  %  > 5 ^  9 fW f ^  '^T I

fiiTST 5lT!rft ^  3 l% »^ J ff %
ir«»ft ^  (Econo
mists) ^  #, sftr vsî ŷTarf ^

^  ^  m  I ^  ^  ftTfST
a fk i f t  tm rm f ^  ^  #  Tifr ^ « r r  i
Srtr 5̂ r %5T 5T 3Tt 3RT ?ffqw t

^  ^  I g^r 5ft»flf %

^  apTt ^  ant '̂, 3 fk  «lf
^  cTRR ^ an^ t, ^  f̂ fer 
ÎrlT t  ^  arfV F^ wt»ft

PTKJ TR t ftr ^  ^
^  ^ r f^ ' I 4‘

^  % 5RfPTT Ĵ̂ dr f  ft? g?T 
(L a b o u r  le a d e rs ) «ft 

I, t ark fT PR%
% ^  t  I ^  if 5T Tl^pftf^

^  t  I a fh : g ? l ^  T P T

t  f% ^  3TH ^ n f^ ’ t
t  5Tt ^ ft> 3W eft ^
^t»ft ^  T R  ^  % TW

'̂ Tt f r  «ft? s p ^
<.<3'i % 'T5T *f ’T, *t>« ^  5*1 »i 3PI%
HW '̂tii Pnr s r l w  %o Jto 517?
^  «rm gJTT, ^
fip fiPTttfNsft ( t h e o r e t ic a l ly )  ^  

% 'TW# I , Jrpft lIFft

# ft) irf? anjl’ arir ^
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fv N w  Twr ^  aftr
^  a r ^  rir? ^  

3TT 5FT% ?ft ^  
arrsr % ^  s jr f^  %
^  5Prf q«T^f ^  a r r s r ^ ^
^  wx ^   ̂ftr ^
% ^  ^  ^
^  3r®B!T 11  ^  s fl^ '<  %o ito  
^  f  ‘Wil^

’ 'd'1 31% ?fl9l (wt* ^  î f̂V TRT
^  p !  ?nr«pr

11
^W Rsr t  11̂  a fk

f  f% snftn: ^  ^lik ^rln f  ^

% aftr ^  # W lf  
% gft g ?  «t>H%ir<»fli % ^  #  11  # r  

m  ?ft f^rft •
1% ^ MrHd "THlfV *T̂
•ill'll SPT̂ T % 'r f ^  ^  TPT ^1^ 
«ft, ?5T ^  ^nnr ^  #

^  t  ^  % TW ^ t  ’  ^  ^
•^TT^ I +< ,^  *̂;

aftrsft ?eTR»< %

^  'Ĵ W'1  ̂ % *̂(1̂
m^  ̂ ^  ^ 't  1 1 anft f «!

ftr ftr ^  (In
dustrial areas) #

?T5 ^
flT^ ^ I <»5i ^

^  ^ ? fm f^ 'T  % ft%  eft ^  ^
% 3rrr ^  % ?r  ̂ arr̂ n
fp p ^ s r  m r v T  eft
«<^r< t  ?*rKt 3ftT % f5T%?5T ^ t f ^  

^  ^  ^  ? , iH r  ?R*r
!F?̂ T TT •I'fi'iiC**! STTcft ^

4ft^ % %  ^<+TT

^  +5iJl f ,  ^  ̂

f r  3?MWH ^  , #ft!W f5T T ?W f %
^nr«r ^»nt f w  ^
^  1 1  jr fr  ^  arwr ^

?̂T 41+a ^  r̂wi*ft l̂ n*fl
^  ^?tf̂  arrr ^  g?<wH ir p̂Rŵr 
•T̂  fl+dt I

^  % 3i?TRT arrr ftrfro 4*r
(middle-meu) 3r 1̂  w/Wrfwlf vt 

I ^  ^  ^  # ?nr arr ’T̂
11 ^  % ftWT 3n̂
T l f i a i k ^

 ̂ ^  'Jii»i 1̂  3*T
w >ft ftw?: 3rtr ^  %?mr ^
?rm 3ft ^  ^  ^

(Incoir e-tax) >fr ^  i qr srt g?r 
^  wiWr ^  î?»r ^  in ^  artr 
ajpR̂ ft ^  5T ^  ?ft am

qT ?5»rTT»t I #
T(ft W|?r«(̂  R̂T ^t  ̂I

3T?̂  warrr ^tf^  +3̂ <<< (congu- 
mers ) ^  ?jW spT 3it
■dnll̂ a «t4»j’sD ^  'S'i«»t*i

I ^  f%955T f'̂ fWT >̂T
5 srn̂ ^  ^

?T I *»»fl «t<l 3ft  ̂ '3*1̂  ^
wfl% »ft 5T̂

M̂ ÎIH"! t  n̂JTTT fi!?!?TT | :J5T%

HK^id ^  ^  ^iiHH «a<l< ^  5
>ft ^  ^  TTSTPT 5 I ajTT ft> 

*̂T̂ t M̂ l̂l*lt [̂T >̂t
fMw f̂rirTr t < ®T5#t ^  t ^
^  ^  3(̂ Sjq-̂  3TT̂ I
^  >r(t? smfWi ^ fetr 5ft arrriRfl̂  
^  ¥ t^  ^  f  ̂JT? ^  t ?*r

^  'T%FT 1 1  arrr ^  t  f% 
^  ?CT ?»rtft»rft̂ 3rT?f«w¥
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^  «il5»n P r M Y  I ’T ^  3TPT

am»i vt ft "̂hr 5
#raft«!ftw«rT5finff 1 arrr

^TW 4 ^ ^*TT M ^  I

TTT >1̂  <lin +1  ̂ *1̂  ^ ft> l^nni 3J«T 
W  ^  ^  t  TW P T

%«FW t  • ^»»T5pf^
^  « i w

3*^ WlrT
f̂TT ^  t^ tr  f  ap’ T'TT ^

ifrt WT̂ ft #  ?^ *RPJW ^ aftr ^
^ ift ^  % Wt*ff ̂
i P f #  ^  TI®r #  ^  ^TW ^  I

ŵvT ^  t5[it2̂  (attitude) JnHt
w  VTVPr % w  vaj^^nr

^  ^TT ^  T7V
*̂WT >1̂  -<<î <n I «ft)»i nf^ y fr  *T^ 

t  ^  T R  < a > ^  
T̂Jf w ftr 8jTC»fr JJ? srw
f̂ T5«T ip? t|  t  Pp r m  ^  f^ -

arâ  ^?5T  ̂ ^  t  ^  t  ^  
»T fm r 5T^
si^ I ^  97  am fW r r̂r
HT ^rrm ftnr wlff% ^  aftT
^  ^l%»  ̂ 3imI *7̂  ^ I
»rtWt ^  ^  rft ^  « ft f ^  TRR  % 

>TOTT I ?4lf«U. ^  ST^TT

% STHT f̂lf̂  ^  amr ^  >r»7Tr 'rwr 
f 13W ^  nftv anvftnff ^  
WT9TTT̂  "JiHI HMI f , ftpTOT ^
^  arrr ?ĵ rTT 3TST ^
I , ?W f*l!T: ^  «l«fTT f  STTT 

1 ^  % fWTTW t| t  • ^
 ̂ WJW M̂ 'ii aî  f*T5!WT  ̂ aftr 

m(V WPT ^
^  wni ?nTt <if r̂snr  ̂ 'T|[ 
^  C ^  5*̂ T wnnr ^  «tt gw

’ frjT % 5T»r ^  srpt t  ^  arm i^ 
t  aftr ?nT #  ^
w » f l  I

^ wnl’ ^  arrr

I ^  t  %  JIT rft arrr ^

f ’TT^iT^ “̂ ^ T^ 5TT ^ N K  

?ft TT m1% fT ammft- ^ ^
^  I »f%?T arrr

if t  5T^ ^  11
?ft #  ^ ftj ira ?n^ ^ ■

’Tiflf ?ft ftw: arPT sn^

acTt J?? R>i«)<k 'V 5 j^  ^ v r lf

T^ siR  ^r?:t 11 #  j  f t i ir f r  a n r

^  5 aRTsr >T?: g t

arPT w  1% a n r

*rf> l̂f % f^FT^ am RHt

WTT *1̂ 1̂  JTT ^  t  

T R R  7?# I W  WTf P r fs w  >rnTT

^ an’T t̂d «JpH *IT 'd'l'fil »̂̂ |« ^ 
^  I aiHm r amr

sD

5rT3TR ^  « flf^  a iftr  ^  ilT srR  

W «)M apT^ ar̂ 7!3' sp afsr

?rv I 3MiK^w (»fr
^  ftr anfhc ^  

^  w  mm WT ar̂ T f

^  ^  TT T R R  ^  ifl^  H»,

5ft ^  « P f^  5PT ar?̂  ?T ark-

^  ?mTT % 9f<t^ arrr ^
o

T m  ^  ^  3F5T ^ T f^  ^
^  ir m  <«i<«q+ ^  I

W^TRT ^7^ %;.
^  ^  anft ^  «IT, 'JitMRJT ^  51^

^<iî i  ̂ I f tR  'TT t  ^

^  ^  ^  ^  f»T W  ^ 1  am

¥t ft ^ I
anft W f ^  Ti?T t . ’I?
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^  #  *1  ̂anm i ?nft ^  t
spTl  ̂ ^  t

#  3iM W +^ #  ^  
srf^Rf ^  5r#rrr i ^  ^  ^

^  I ^  ^  ^  11
3TT̂  Ptt »5ft n^PT

%, ^  (Estimates
Committee) ^ f  , ^
spT ^  s rn M  f% 3TfT #  ?H3rR 

^  sTJnr % f w T 5 i  an^ftrfVrsT 

^Vpff ’TT *̂11*11 '»iini ^ ^
% ^  ^  w f t  t »

%rr »T ^  ^  ^  ’HR) ^  
53T ^  ^  ■̂ rnr artr ^  r̂®r <

'SChI'̂ 'I I ^ r  'iMi<<i f  ^  ^  3rPT 
^  'Ji<!<,d ^  T f̂t flrfY 3TPT

<3"̂  "TX-a 5  I 3)'>f)̂  ^
t  ’ Tt 3TT7 ;W5p

<TT fvT^m =^1^ f l

31  ̂ am  ^  I

^  5|7̂  qf)- 11  ^  artr

^ P j i ^ W  
7T Pphrr ^  I  ? ??r % ar̂ rrar 
arrr ^  i ftr^ spt ??fV 
| f  t  JTf̂  3Trr pR?r»r
^  ^  »T 'j;S!?TT ^T^T f  F^ ^
a m  ^  3tt̂  ? ^  Jrf? ^t?ft 

r̂t ?3T% ^  fH^»n fft ^  »R
■jII*??! ?

5TOT <y<j<a : ^ T fr  *r^ , 
3RT ^  'STRir I

«ft #  . WT . : <31̂  S f i^
51^ «TT ^  ?rtnT ^  ^
t r  ^  ^  ^  i t T ^  *f «n-1

^  ^  f r i  ¥W #5c ^  ^  >nTT f  I

^  ^ ^  « IT  ^  5^ ^
ÎH *Rb ^1^ % 3WT

*f̂ fra> ^  >PRf) 'dWMir

^  ftrfjftrft if 1 1  »i?«iT ^  %*
WTT >T ^  *JS[r 31797 ^ % 3 ^
^PWhTW ^  5T^ ?67 ^  ^

^  517^ f  f W r ’T ^

ftpt7 T O  ^  5?H>7 3?rra*i ?̂PTr ^ fs v  
^  s n w  f% ^  #  f̂tJT# ^  ^  . 
sn^ ^  3r#ift I ^  ^  ^
•Mnl T?! f7*T aftr ♦^li

'Hft ^HTt( —  T^ ^  ^ 7 ^ ”  I 
¥?t5y sn^^’i v  t

^  I ?IT^
f- 3 m  arm uT  t

n̂" ?7*r Ptt h  I ^  

5Tff ift 3r^  t  aftr
?7*r ^  sT̂ f i¥T<Ait «ft ^>05^
^ I arrf̂ nc ^  ^  VTT'

y^RT »T^ snRTT I ' 

1 7 ^ ,  w  ^ ?*rr^

^nr 3nr»77 ^  ^  ^  t  < 

»7ft9P7, ^ 3 0 7 ^  3r75T7 ^

5ft ^  3 fk  ’!j;T7 I TO
*1^ (̂ <̂A»t ^ Pf spigrr ^  tt^t 

^m ?7VT  3fk i7 fr^  >rr^ ^  7̂5F 

*n^ ^  3177 ®pt v t f ^  I

[English translation of the above 
speech)

Shri J. E. KapoOT (Uttai- Pradesh) :j 
Sir, I feel highly pleased and honour
ed in Hupporting the M otioo of Thanks, 
that has bejn moved to express our 
heaj-t-felt gratitude for the Address o f 
the President. The simplicity, th0 
clarity and the ring of perfect truth
fulness of the speech involuntarily 
camrnand a great respect for our 
President in our hearts.
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nie present BeBUon of Parlia. 

xnent has been .called to consider over 
tthe question of Korea, the question 
that is responsible for the gathering 
o f ^ 'a r  clouds. It  is very much ap
prehended lest it, may not soon lead 
Jo «  world war. For a peace loving 
country like ours it is but natural to 
feel anxious in the present ciroutn- 
stances. Our President has extended 
a hope in his speech that the war 
m ay soon come to an end and through 
the efforts of the ])eaee loviiig cour»- 
tries world peace .md tranquility may 
<mce ^ a in  be establish^. It  is a 
very pious hope and the country as 
a whole reciprooateK this pious hope*. 
The hearts of the people also resound 
with this hope and in our heart of 
hearts we pray to Crod to give the 
warring countries a good sense so that 
ttey  niso may ceaselessly try to 
establish peace and tranquility 
throughout the world.

Under such circumstances, Sir, the 
attitude our Government have adopted 
is perfectly correct, and by support
ing the two resolutions of the TT.N.O 

Government have shown that she 
is ever prepared to rise to the occasion 
and do the needful. B y  this act of 
ours the prestige of our country Ha.s 
no doubt increased in the eyes of the 
world.

B ut I have to say one thing about 
tho address delivered by the Presi
dent and it being that the speech does 
not contain any reference about the 
removal of the controls. It also doea 
pot extend any hope that the v̂ on- 
trols would be removed in near future 
or else this problem is receivinij the 
entire consideration of the Govem- 
inent.
[M r. Deputy-Speakrr in the Chair]

Rir. it is a matter of "reat regret 
and the people o f the country have 
been much disappointed. Today the 
eondition of the eo\mtry is such that 
the country as a whole is demandincr 
A e  lifting of the controls. Kindly re
m ove them we are thoroughly dis
gusted with them. They are causing 
-wide spread corruption and bribery, 

black marketing is flourishing all

round resulting in the moral degrada
tion of the coimtry. This is voiced 
from one part of the country to the 
other but it appears as if the Govern
ment is not in the least perturbed 
and that is why the Government did 
not ask the President to say a single 
word about it in his Ad<iress. I want 
to know the reason of this state of 
affairs. Our Government proclaims 
and does rightly do so, that it is the. 
People’s Government and she is in 
duty bound to act according to the 
wishes and dictates of the people. So 
[ a^ain ask as to why the Govern
ment is not acting in accordance with 
the public opinion in respect of the 
controls. May I tell you, Sir. as to  
who aio a^Minst these controls. The 
opinion of the majority of the hon. 
Members of tins House is for the re
moval of these controls. Sometime 
hack I had sent a questionnaire to '.he 
hon. Members in order to ascertain 
their ouinion about these controls. 
The replies received by me signi^ 
that K̂) per cent, of them :‘re in 
favour of doing away with these 
controls. Besides this (he Congress 
Pai ty bnrl also sent a questionnaire to 
the important and prominent persons 
of the country. This questionnaire 
was sent to the* Members of the 
various Fiegislatures, eminent econo
mists. labour leaders, other organisa
tions and the leading business hou6«^s 
of the country. The replies, numerous 
as they are, that have been received 
elearlv show that a majority of the 
people are definitely of the opinion 
that these controls should be done 
away with. Sir. I wish to make it 
clear that these persons include labour 
leaders, economists and members of 
other parties also. All of them hold 
the opinion that the controls should 
be removed. T am prepared to <ay 
that the opinion of even those per
sons. who till some time back had 
favoured the idea of maintaining 
controls, is now for their removal. 
Only yesterday we listened to the 
speech of our hon. friend Prof. K. T. 
Bhah. wherein he said that iheoreti- 
oally he was in favour of tlie controls 
in the sense that they should be main
tained and worked properly, and if
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^hia oould be done then the controls 
may be kept. Even those persons also, 
who were in the past fully in favour of 
controls, have become so much disgus
ted with them that they \vish that 
their death knell should better be 
sounded soon. I  am much grateful to 
Prof. K. T. Shah for his opinion, be
cause the opinion held by such a pro
minent Socialist goes lo  support our 
cause a good deal.

Sir, 1 wish to enquire that, except 
the Govennnent employees and ^he 
hon. Ministers, who accept every 
thing that is presented to them by 
their subordinates, who are those 
persons fchat wish to keep these con
trols. Hnt if the Ministers them
selves hold this opinion then it is 
quite another matter. But it does not 
appear so because before accepting 
^finistership they did not hold this 
opinion. Except them who others in 
the entire country are in the favour of 
controls? The producers and ihe 
factorA* owners with one voice pro
claim that these controls lead to in
numerable difficulties in the course of 
production. Sometime back some 
hon. Members of this House visited 
the industrial areas in order to see 
for themselves the conditions prevail
ing there. There when we talked with 
the industrialists, they told us 
that if we wanted to make them step 
up their production, then we should 
better insist upon the Gk)vemment to 
remove these controls because at 
every step they had to face a lot of 
hardships and though the Government 
asked them to step up the production 
and they themselves felt that the 
welfare of the country and theirs it 
the same time lay in incnased pro
duction yet due to these controls they 
were tied hand and foot. Tf we can
not break the shackles of these con
trols then though we may say what
ever we like yet we cannot le  
successful in petting increa^^ed pro
duction.

Apart from this you may take the 
case of the middle men, i.e., retail 
traders. They have literally become 
disgusted with these controls. Many 
of them have lost their businesseg

altogether. They very eraphatically
assert that their ^businesses would 
prosper if the controls are remov6d. 
At the same time they a l ^  assert 
that when they would be doing their 
businesses then they would be able to 
pay income-tax also. B ut when their  
businesses have stopped and they 
have no incomes then how would you 
assess them for income-tax? In this - 
way there would be a good deal of 
loss of income-tax as well.

Finally, you take the consumers, 
the people "who make use of the 
things produced. Even they are -try
ing themselves hoarse, “ W e are 
up with this control” . The rich are 
also suffering on account of the con
trol because they too experience a 
lot of botheration in procuring ^up- 
phes. but since they have money thoy 
can make purchases in the black 
market as well. They are very much 
w^orried all the same. You may say 
you are not very anxious to remove 
their woiTies. Very well, let them all 
be doomed. But, you should remove 
the controls for those poor people 
who declare that they are terribly fed 
up with them. You say that if the 
controls are removed the poor will 
have to pay exorbitant prices for 
things. Let us, in the first instance, 
take the case of foodgrains which are 
particularly in demand by the poor. 
You want to give them foodgrains nii 
cheap rates. Is it not a fact that the 
quantity of foodgrains which you give 
to the poor as ration does not serve 
their purpose? I  would specially draw ' 
the attention of the hon. Minister of 
Asfriculture to this fact, if he has ttie 
least inclination to listen to me. If, 
however, he is preoccupied with othw 
things and would not even like to 
know what is the opinion of the 
Membei-s of this House in this respjot 
then it is a different matter. Such 
an attitude on his part would, never
theless. be in accord with the attitude 
of the Government who do not wish 
t;0 hear any thing in respect of these 
controls. But. if the Mim'ster ml 
Agriculture does want to hear it let* 
nun know that these poor people are 
crying and protesting that the quantity 
of rations supplied to them k  ino 
insufficient to fill tbeir stonrjiolis.
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might be eiiough to fill the stomacias 
o f the well-to-do who also take fruite 
and milk as a supplementary diet but 
that small quantity of the rations 
does not satisfi^ the poor m an s 
hunger. Hence, they have to s u ^ v  
ment it by purchasing foodgi-ains fpjm 
the black market. W hen these poor 
people whom you are anxious to pro, 
vide foodgrains cheaper are obhged 
to have recourse to the black marketl, 
for whom then are you maintaining 
Ifee controls? They get the food^am s 
in the black market very dear, but if 
■▼ou w«re to remove the controls me.y 
would be able to get them in the 
oTven market more easily and at rates 

Jar ohe«p«r than those ot the black
market.

Take the case of the tonga drivei-s 
in Delhi. They say, “ Either give us 
lull quota of gram for the feeding of 

-our horses, or allow gram to be sold 
bi the open market so that we may 
b« able to buy it easily there” . B ut 
you ftre not prepared to do that either.

Henoe, I say that when the whole 
rof the country is of the opinion that 
you should remove the controls and 
ttie people do not want them, then 
Vny should you take the responsibility 
and Oftuse harassment to people. 
Even H yon must retain the eont^Dls 
in respect of foodf?rains you shou!*l 
Irave them to a limited extent. For 
Instance, you might alWw rations to 
“the poor whose income may ht‘ 
Rg. Ii50/- per mensem or hetow. In 
this ^"^y you might allcrw them to 
purchase a fixed quantity o f food- 
Ĥ rains at a cheap controiled rate. For 
Ulie rest there should be the open 
market where they might pwrchase as 
much foodgrains as they require. Thi8 
would have one great advantage that 
‘the rich people who now purchase 
foodgrains at controlled rates would,
io  ca«e of there being an open market, 
aroid pureliasing the controlled food
grains and prefer to obtain their 
reqinrexnente in the open market, 
'witli the result that you would need 
lass quantities of foodpmins for ratiori- 
*in|r purposes. Besides, the control 

not helj[>ed to increase production

which is your raison d'etre for the 
controls.

Let me cite a few instances oi coa- 
troUed goods. Let as first take the 
case of cement. W hy the control of 
cement is still continuing nobody is 
able to follow. Everybody says that 
the production of cement is not only 
enough but it would soon exceed our 
lequirement^. Similarly take salt. 
The same thing aj^plies to it as well. 
I was gi-eatly surprised to hear from 
my friend. Shri Mohan Lai Gautam, 
who is a member of the E stim ate 
Conmiittee. that our Government 
employs a host of men to destroy such 
salt as is produced along the seashoie 
or at other various places, lest people 
should remove it for consumption. 
This would mean that your produc
tion of salt is so great that it is not 
only suflficient t<̂  meet your require
ments but you have even to spend 
lakhs of rupees over its destruction. 
It is rather surprising, therefore, that 
you should still want to retain con- 
tiv)l of salt.

Then take the case of cloth. Some 
o f the mills have closed down. There 
is no shortage of either yarn or cloth. 
Wliv is it contVolled then? Also take 
sugar. What harm can there he if you 
uvre to remove control over mill* 
made sugar? Will people die if they 
do not get sugar to eat? No, never.

l^ailUiitttt (Madhya Pradesh"): 
They will never die; they would be
come immortal.

jr. s .  Kk{iOQr: When there was 
no control sugar was sold at less than 
a rupee a seer in the c^en market. 
After the imposition of the control, 
however, its rate in the black market 
has gone up to two to two-and-a-half 
rupees ]>er seer. Under the circum- 
s t^ ce s  1 am inclined la  ask why you 
still want to maintain the control on 
sugar.

There is an anecdote about coal. 
When it was asked why control over 
coal w’as not being lihed the reply 
came that if the control was removed 
its production would become so exees- 
sive that a number of collieries woidd
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close down. On hearing this I  placed 
my hands on my ears and exclaimed, 
“ Fine I Heads I win, tails you lo se l” . 
On the one hand control is indispens
able so that the prices of commodi
ties should not rise, while, on the 
other hand, as in the case of coal, it 
is essential lest the price should come 
down. The control is necessary to 
check a rise in prices; it is also neces
sary to prevent their fall. What logic 
is this, after all? Quite incomprehen
sible. This control has killed the very 
soul of the country. Sir, if you per
mit, I should be finishing in a 
moment. I close by appealing to you 
to bow to public opinion, and to 
follow the advice of (jandhiji and re
move these controls.

Mr. Deputj-Speaker: Shri Kama-
lingam Chettiar. I don 't ring the 
bell too prematurely. The hon. M em 
ber has taken more than 17 minutes. 
There are other Members who waat 
to speak. I have already requested 
yesterday that hon. Members should 
•confine their speeches to ten minutes. 
Fifteen minutes will be the maximum 
that will be allowed. Nobody ought 
*to put me in an embarrassing position 
by having to ring the bell continu- 
-ously.

9 u A  B. Kapw: Sir, I am sorry 
but I missed the beU on the previous 
occasion. I am a bit hard o f hearing. 
B ut I must submit that though fifteen 
minutes maximum wag the ruling 
given, yesterday I found Members 
arguing for morjC tihan 17 mhmt^s 
■even for 30 minutes. Of course that 
is not my earouse, and I am sorry if 
I  have in a«y way inconvenienced 
jo u .

flhri Ramattngam Ohettiar
-(Madras): T have to refer to the ques- 
“tion of food supply, both with refer
ence to the present position and with 
reference to the policy which the 
Oovemment is adopting. So far as 
^he present position is coneerned, 
there are some part* of this Union 
-which are in a very bad condition at 
the present moment. The Govem- 
tnent should have foreseen, as 4oon 
•M the monsoon failed last year, what 
the position wiH be. They oujrht V:>

have taken steps to see that the peo
ple do not suffer. They ought to have 
made arranffements for getting sup
plies in proper time. Without their 
doing all that, what we find today 
in the State of Madras is that every 
week we are told we have got stocks 
to last only for two or three days. 
In the villages we are told that there 
IS no stock at all. Then we go on 
reducing the supply of rice— from ten 
ounces to eis:ht ounces, from eight 
ounces to seven ounces; and we are 
told now that before long there will 
1)0 a further reduction. That is "he 
state of affairs. Not only that. The 
Government ouefht also to see that it 
is not the whole i)opuiation that is 
dependent on the rationing of theirs. 
The number of people who are 
rationed is only a small fraction o: 
the total population. But the entire 
population has to be fed. In the 
ordinary course, if there was a proper 
monsoon this non-ration population 
will get their supplies from the vil
lages. Now when the njonsoon has 
failed and when that supply has 
ceased, it is for the Grovemment to 
see that that non-ration population 
is also served. But no arrangement 
hns been madie in that direction.

As i said, eveiy week we are being 
told that the supplies will last for t 
day or two. The hon. Food Minister 
gives ug hopes. He makes statements 
here, “ Nobody need fear, everything 
will go all right, nobody will starve'*. 
But actuafly the position in the States 
is that people are starving. I  am told 
on very good authority— T can voueh 
for it— that people are living on plants 
and leaves in some areas, and that in 
some other areas some sort of vege
tables which are not ordinarily used 
for eating purposes are being con
sumed. Of course the hon. Minister 
sa -̂s that people should learn to live 
on tubers and vegetables and things 
like that. It is very good to say that 
from Delhi, from his positdon here. 
But what will be the cost of these 
vefifetables, tfcese tubers, etc.? The 
people in the villages, especially tlio 
labourers, must be in a position to 
b«ar the cost. Even if  they are pre- 
pafed to bear the cost, where nr®
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these thingB to be obtained? Vege
tables are Dot available in tiie towns; 
until the rains come and we are able 
to grow some of these vegetables there 
will be no vegetables at all. In  this 
state of affairs what are we to do? 
W e have to depend only on the Gov
ernment and the Government wants 
to  feed us with promises and not witii 
food grains. That is the complaint 
that 1 have got at)Out the immediate 
position. 1 do hope the hon. Food 
Minister will realise tlie state of 
afiairs. He will not think that his 
giving promises here and making nice 
speeches in Delhi jind eli^ewhere 
where he is entertained with very 
good dinners and very good gin-lands 
and thinĵ K like that is goinj^ to >;oIvt* 
the qut stion. Ho will have to see that 
action, prompt action, to meet the 
emer>:tMu*y h  taken, and se.* that 
evt’vy ]*hvoe is properly supplied with 
what is required and that a proper 
orpanisnfion eomcs into effect for the 
pur|K>se. I will ^ive one instance. 
Kollegnl is a t4»luk which is far away 
from the other parts of the Madras 
State. There they wen* able to ^et a 
crop; if that crop was left there the 
people could have nianaf^od some
how. But what was done was that as 
soot) fis t.he crop was harvest^id it was 
sent aw.ny elsewhere; it was taken to 
other places with the result that Kol- 
le|?al is starving at the present 
moment. That is the sort of thio^  ̂
that is going on. As regards this idea 
o f procurement, of course the Food 
Minister— whether it is the present 
Minister or his predecessor— ha« been 
singing? this son^ that if only procurei- 
ment is effected properly everything 
will be all right. But in the first 
place there must be something to 
procure and in the seitond place even 
if you pmeure how are you f?oing to 
distnbnte it? The distnbution is 
much more imporfAnt than procure
ment. The question is w^hether Gov
ernment are in a position to carry >ut 
the policy which they are enuncistinj» 
from the Centre. After all, they have 
c ^ e  to the conclusion that it is not 
possible for them to feed evervbody 
in tke TTpjon. They gay that they will

undertake only some responsibility 
and that responsibility too only w i ^  
reference to those persons who will 
take ration cards. For this purpose, 
they are procuring grains from the 
villages, but what is to become of the 
persons in the villages themselves? 
Even those persons who are in the 
villages to whom you are giving cards 
are not supplied. For weeks togeth'^r 
there is no stock and when there is 
stock yr)u give sometimes two ounces 
and sometimes five ounces. This sort 
of thing will not do. I  do not think 
that the people are in a mood to stand 
this sort of treatment for very long.
I think they are at the end of the 
tether. They are not in a position to 
get on like this. If unfortunately there 
is still some d e l a y  in the monsoon in 
the South, 1 think things will get 
very serious indeed. Already, as I 
said, people are practically fiviog on 
nothing and if this sort of thing is 
eontijHied. we do not know what 
exactly will be the position. That is 
\\ ith leference to the immediate posi
tion. T do hope that the hon. the 
Food ^^inister will rise to the occasion 
and see that proper supplies are sent 
to those areas which are in deficit 
and which are suffering. He must also 
see that the food is distributed pro
perly. He may send a shipload o f  
wheat to Madras harbour, but that 
may not reach either the districts, 
aiui much les*? the villaf?es.

Shri B. Das (Oris.sa): Do you wanfc 
tjie (lovernment of India to take over 
the Government of Madras?

Shrl Ramalingam Ohettiar: Nob
the Government of Madras— every 
Government. He has to supply first. 
First the rice is not there. Then, 
even if it is there, it is not released. 
That is w hat is happening. Well, 
this is my first request to the Govern
ment.

Then, as regrads their policy w iA  
reference to food supply and diBtrf- 
bution, it is a very wrong policy thaH 
they are adopting. They themselves 
emraciated the policy that they ought 
to reduce their commitments gradual
ly, so that by the end of 1961 Hieir 
commitments will cease and they may



139 MoHon on Address 2 AUGUST 1950

(Shri Kamalingam Chettiar] 
not have the necessity to import 
grains from abroad. How far have 
they brought that pclicy into force?
Instead of withdrawing their commit

. ments, they are undertaking more 
commitments in regard to procure
ment. They are complaining that 
they have not procured everything. 
They want to procure more. If they 
procure more, there is always the ad
ditional liability that they ’̂hould feed 
all those people from whom they pro
cure. Now, this half-hearted policy has 
led to this, namely, that everywhere 
there is corruption; even'w^here there 
is mismanagement. The person who 
suffers is the poor man, not the rich 
niiUi. When a poor labourer gets a 
rupee and a ha’ f as wages and in 
tlie evening he takes a measure 
or a measure and a half of 
rice, he is proseciited if he is found 
out, but there are big landholders 
who are getting thousands of bags of 
paddy or rice and if they sell in the 
black market, no notice is taken of 
it. That is only natural, because 
there are avenues for corruption and 
by means of corrupt'on they get aw’ay. 
They are able to make money. They 
are able to sell in the IJack niarket. 
It is not unknown to the hor«. Minis
ter of Food that there is a black 
market everywhere— from the village 
right up to the capital of India, D elhi 
It is not possible for him to avoid this 
black market for the vei*y simple 
reason that the policy which Govern
ment are following leads to this black 
market; it leads to corruption. It 
is only by shutting the avenues for 
corruption and blaek marketing that 
you can avoid them and not rneiely 
by saying that you are going to pro
cure everything and that you are not 
going to feed the people. I f you 
undertake the procurement, jo u  
should also undertake the supply and 
meet the needs of everybody. That, 
you have clearly said, is not in your 
power to do. You are not in a posi
tion to meet the needs of all the 
people in the Union. I f that is so. 
then it is only proper for you, it is 
honest on your part, to admit your 
mcapacity for doing that and then
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undertake what is necessary and whaf 
you can undertake. A  suggestion 
has been made not merely by me— I 
have been making it for the last three
years— b̂ut by the Committee appoint
ed by Government themselves. I  
am referring to the Committee ap
pointed under the Chairmanship o f 
Mr. Maitra. That Committee has re
commended that the commitment of 
Government so far as rural areas are 
concerned should be given up and 
that they should undertake to supply 
only to the urban areas and labour 
centres and that what is necessary, 
for this purpose should be got from' 
surplus areas and iby imports. Of 
course, they have a- .̂ded quite reason
ably a rider that the Government 
should, before adopting a very strict 
policy of giving up control "in any 
area, build up a reserv'e stock which 
will last for some time to come and 
with the help of that stock whenever 
and wherever there is difficulty or 
failure Government will be in a posi
tion to rush supplies and avoid cala
mities. That is the recommendation 
made by that Committee appointed 
by Government themselves. Of 
course, the other Committee about 
which Mr. Tirumala Rao spoke 
yesterday took a different view. They 
want to have control all through. 
They want to strengthen the control^ 
but control is not strengthened merely 
by undertaking procurement. Unless 
you are m a position to carry out the 
resultant commitmeufc supply, there 
IS no use your saying that you are 
going to 8</iiengthen the control or 
that you are going to do anything 
else. So, it is high time that Gov
ernment reconsidered their own 
policy. They will have to say whe
ther they are going to undertake the 
feeding of aU the people in the Union

certain
steps. If they say that, nobody will 
object, but if they are not in a posi
tion to undert^e that responsibiUtj, 
f they feel that they have not goV

for the whole of L.dia, it is cmly d  
that they should be expected to with-

« t e n t  to 
r e i^ s ib iR ty  m d  

cftrry out that poUcy. Such a ded-



141 Mohoi on AddreBs 2 AUGUST 1950 by the President 142

[Shri Eamalingam Chettiar] 
m m  is necessa^. 1 do hope that 
GOTemment will cjonsider this very 
seriously. I t  is not a iratter for 
making speeches and ct eating
tamashag and things like that. It 
is a very serious thing, which affects 
the lives of all people concerned. In 
the old days at least, we used to have 
some stock always in Madras. W hat 
was grown in the year was not all 
consumed in the same year. There 
was always some stot k Iwailable for 
the next year. All that is ijdw gone. 
So things will become very serious 
indeed unless some serious steps are 
taken by Government. They should 
come to a definite concJusion as to 
what exactly they can do and then 
they should give elfect to it in all 
seriousness. If that is not done, I 
fear things will be very bad indeed 
in the Union.

The House th^n adjourned fat 
Lunch till Half Past Two of fhe 
Clock, '

The House re-assembled after 
Lunch at Half Past Two of the 
Clock.

[M r. Speaker in the Chair] 

M E M B E R  SWORN 
Rev. Jerome D Sou/.a (Madras)

MOTION ON A D D R E SS BY THE 
PRE SID E N T—conrW.

Shri M. A. Ayyangar (M adras): Sir, 
before coming to the major poiuts 
that arise out oi the President’s 
address I wouM like (q  ̂
words in rolation (o the topics which 
were raised in tlio c.uJier portion of 
tbo President’s addie^s.
 ̂ Sir, you  are noil awsre of (he par 

liamentary practice tliat if «  Minister 
makes a statement, lie ninst be in 
his seat to liear the reply. I would 
like, Sir, that the Republic o f India 
should implement democracy in its 
w l  foTO. W e have been copyinR 
English practices where inch by inch

sovereignty

m  with hi8 grandeur, but with.

out powers. All the fame, out of 
respect to the King they allow him 
to make a statement and ask him to 
go away. B ut I  would like that the 
President should be here and hear 
what the hon. Members of this House 
have to say relating to the address. 
I am aware that hon. Ministers will 
immediately reply to nic that they 
are here and they will convey the in
formation to the President. But I 
would like that there should be a de
parture. The President instead of 
following the King of En^^land ought 
to be the peoples’ man. He should 
be in his box here, noting down what 
we say and finding for himself what 
reactions are produced in the minds 
of hon. Members here regarding his 
address. That is the departure that 
T would expect and in that respect 
I would like that we t^hould set an 
example to the rest of the Republics 
of the world.

The other point that I  want to 
refer to is that in the President’s 
address he said that he did not anti
cipate a special session of this kind.
I would urge that instead of coming 
and going like this there should be a 
continuous session of Parliament.. 
There ought to be no prorogation. I 
am aware that the bureaucracv or the 
Ministers, particularly under the New 
Constitution who have been clothed 
with the powers of passing ordinances 
will find it very difficult if there is a 
contmuous session of Parliament. 
Parliament should only adjourn and 
not prorogue, because so long as the 
Parhament is in session, the power 
of ordinance rule is taken awny. I 
find, Sir, that in.^(eaj of the ordi
nance.. being an exception, they seem 
to be the rule nowinhxys. E vllen tlv  
tiie Ministers aiid the (Tovernment 
as a whole seem to be waiting for 
the close of a particular session and 
with all the weapons in their armoury 
they come forward. T-erefore, that 
practice must stop. The power of 
isbue of ordinances must be used as 
an exception. Parliament must be 
m session continuously from day to

Members

•maU l i  might be. They must be
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given a first class or second class sil< 
ver pass to go from eud to end when
ever it is necessary for them to see 
things for themselves. Otherwise, I 
know how it is impossible for us to 
really know what is happening behind 
the screens.

Shri T. Husain (Bihar): Supposing 
there is no work for the Members of 
Parliament, does the hon. member 
expect us to meet?

Shri M. A. Ayyangar: My hon.
friend is not able to find work. A 
lazy man never lii'ds work. I have 
found it from my experience of the 
Estimates Committee, which you in
augurated, that there is a lot of v/ork 
for every Member to do. are in
fact idling away our time. W e do 
not know what exactly we have to 
do and for want of actual experience, 
we are guided by the nose by the exe
cutive authority who are in charge 
of it and who have been there for 
over one hundred a*id fifty years. It 
is high time that the whole thing 
changed. W e must become whole
time politicians; we must sit conti
nuously in session watching the ad
ministration from day to day.

Dr. DeslimuWi: And debate the
Address of the President for at least 
a week.

Shri M. A. Ayyangar: I f we sit
continuously we can do it. Then, Sir. 
the Prjesident referred to the change 
in the Cabinet o f Ministers. Every 
time the poor Prime Minister has to 
make a search to find out competent 
men for various jobs. I have been 
repeatedly saying both in piiblic as 
well as in private that it is 
time that we found men from 
our own ranks and for that 
purpose we must create a second line 
for which there is no dearth of mate
rial here. I have been careiully 
watching. A numb?r of yciing men 
have come from various parts and the 
services of these people ca.n be very 
easily utilised. T have to n^ake one 
suggestion to Government. Thev 
^ g h t  not to lose lime. Let for each 
Department of the State there be a 
*L>eputy Mmlster immediately,__ l̂et

their names be announced even to
morrow—so that we need not mi rely 
depend upon the I.C.S. men. I  have
no quarrel with them. In the Esti
mates Committee we wanted to sug
gest some retrenchment.. But these 
men were saying that even the staff 
they have is not enough. I ’hen, who 
is the other independent person on 
whom I can rely, on whom Parlia
ment can rely. Certainly for the 
purpose of iriiplenienting the new 
ideology, or the ideology %\ith which 
we came to this House, we can 
depend upon our own men. Not that 
I say that I do not depend upon 
others. But as between the two, I 
would certainly accept the advice of 
a Deputy Minister. Therefore, D e
puty Ministers should be appointed 
to everyone of the Departments.

Sir, in the years to come— God 
must only save us that the Korean 
war does not develop into a global 
war— Sardar Baldev Singh will 
not be in a position to bear 
the burden of the responsi-' 
bilities of his onerous Depart
ment. I would advise that he should 
have very strong lieutenants—  
one in charge of the Air Force, 
another in charge of the Navy 
and a third one in charge 
of the armed forces. I had been to 
Minori the other day. The men in 
charge of the Air Force cf^ked for a 
grant of Rs. 3 crores for building up 
a new station. W e w ênt and saw 
these buildings and suggested that 
the present buildings could easily be 
repaired at a cost of three lakhs. Ŵ e 
convinced them tl;at we are not able 
to raise any money either by taxa
tion or by loans. satisfied them
of the !os under which the
CovL'rnni(?nt of India is labouring, 
Their complaint was aboijt Ihe pro 
mi>e held out by the Government o 
India. They immediately appreciii 
ted our arguments. The whole diffi  ̂
culty is that there is no human touch 
about it. W e are treating them like 
old mercinaries. Our own men should 
go and infuse a sense of confidence^ 
loyaltj, ^ e r g y  and patriotism aincng 
our countiymen. Let us open our 
eyes. Let not the ;Prime Miniitcr
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think that we can wait till the next 
general elections. Whether it is next 
year or five years later, I  want some 
Members of Parliament to be asso
ciated with Govem ment as Deputy 
Ministers or Ministers of State. I 
may assure the House that I am too 
old to be a Deputy Minister or a 
Minister of S ta te ; nor am I in the 
•^n for either.

I will proceed to the next point. 
Even as regards the Finance Minis
try  I heard from the remote corner 
of my place that the Finance Minis
ter said that he is not prepared to 
share his responsibih'ty with any other 
’person. I do not know; it is only a 
newspaper report. I may suggest to 
him that I am not asking him to 
•hare the responsibility, but 1 wouJd 
ask him to consi der the ejirning de
partments, for instance Excise......,

Dr. Deahmukh: Ho is 'n u rtlv  fol
lowing the footsteps of the other 
Finance Ministers.

Shrl M. A. Ayyangar: This Finance 
Minister is so new to us that we need 
not cast any aspersions on him be
fore wt,‘ hear liini. A> I was saving?, 
there are the earning ch^juutments. 
Take for instance the Income-tax de
partment. Year befopj last wq ^were 
Tiold that a sum of Rs, 18 crcres has 
not been collected, that Customs and 
excise revenue is evaded in various 
ways. The main earning departments 
must be put in charge of a young 
man who will roam about and tighten 
up the machinery. The Finance 
Mmister will be there, overall, watch- 
sng as to what commodities v ill bear 
additional taxation, what commodi- 
^es come in or what exports go out. 
The Monetary Fund is there and the 
vwrious policies are there and his 
hands will be too full. There are the 
Tanous branches of his Department, 
^he Financial Advisers under him 
have been sent to various Ministries 
of the Government and he has to see

bXstT '̂an-ying out their

There are other Departments also. 
!or instance. Industries. I  am sure

my hon. friend Mr. Mahtab would 
not avoid a Deputy Minister. I  sug
gested this to the Prime Minister and 
be said that on his part there is 
absolutely no objeotion. H e has 
asked the Ministers to take Deputy 
Ministers, but luiforbunafcely the 
Ministers have not chosen to do so. 
We are working as a team and as one 
party. Any one man is as good as 
any other man. It  is not niy private 
property that I ill share it with my 
iton only and with none else. This 
must be shared by everybody. The 
Prime Minister must insist on the 
Ministers to choose from the party 
men as Deputy Ministers. If they 
do not rlo so at the end of forty-ei^ht 
hours the Prime Minister must force 
the Deputy Ministers upon them.

Now I come to. the third point. 
Recently I went to Calcutta. I do 
not want to refer to the Indo-Pakis- 
tan Agreement but I would j js t  like 
to make a passing reference to the 
manner in which men, women and 
children have been huddled in Sealdah 
station. In a third-class compart
ment they have greater space to live 
than in that station where ten thous
and persons are huddled. I  do not 
know how human beings can live 
there. If immediate arrangements 
are not made to transport these 
people elsewhere and if they have to 
remain there for more than a week, 
you will have to remove not living 
beings but only carcases. I  do not 
want my friend Mr. -Tain to live here 
in Delhi: he must be constantly rol
ling about at least for fifteen days in 
a month around Calcutta, Otherwise 
the red-tape will go on and if clothino- 
IS to be given the clothing will have 
to be used only to cover the carcases 
and not be available to them so lonff 
as they are alive.

w ® Disposals we came to know 
that lots o f clothing were available—  
trousers, coats and other things— but 
there is an eternal conflict between 

.i?“ '^;/stne8 Ministry and the R e
habilitation Mmistry. W e would like 
7  know how it has arisen. The In- 
dus^ies Ministry says ‘ ’ take all this 
cloth and give it away to your refu
gees lock, stock and barreF’ Bu|
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this cloth is strewn over five hundred 
and odd places in the various depots 
and the Eehabilitation Minister says, 
“ What is the uso of putting them in 
my Department ? I  will issue per
mits and you issue the cloth. I  do 
not have the administrative person
nel” .. There is this duplication, and 
in-between the cloth is allowed to 
rot, it is not given to the Rehabilita
tion Ministry or it does not reach the 
refugees. For want of co-ordination 
this is what is happening. J hope 
the Government will pull through as 
a whole and not remain each Minis
try to itself. I also want that we 
should prevent -^.muggling of cloth 
through the land customs frontier 
between Pakistan and India. I  would 
suggest why not the Governor of 
Bengal, on the 15th of August, dis
tribute all this clothing, dhoties, 
coats, petticoats, tic users, every
thing to the refugees.

An Hon. Member: Petticoats?
Shri M. A. Ayyangar: There must 

also be a good proportion for women. 
It is not as if I am making it in the 
nature of a sporting clYer, for I know 
at what prices they are sold away. 
Sometimes they dispose of a thousand 
dhoties for half a rupee, for some
body must remove them away. That 
is how all the cloth is removed.

As regards Controls much has been 
said. I personally feel that controls 
are a neces^^ary evil. I agree that it 
is the wish of the Govenmient to re
move controls as soon as possible. 
Control on paper has been removed, 
control on kerosene has been removed, 
control on petrol is being removed, 
and decontrol of cement is under con 
templation. I want the removal of 
control in respect of salt also because 
we are producing sufficiently large 
quantities and there will be mo defi
ciency hereafter. But when you 
come to food and clothing and also 
iron and steel T have got my own 
differences. "

Let me come to food. My friend 
Mr. Sidhva wants to kill all Madrasis 
by his statistics. I f statistics can 
take the place of food I bave abso
lutely no quarrel. I  am not a statis

tician myself, but I will place before 
the House the fQcts from which thb 
hon. Member can easily judge, and 
if he is able to convince me that I  
am wrong I  am prepared to die h j  
starvation. In 1989 itself we were 
imparting 11 million tons of rice from 
Burma. Now, thanks to the Karens 
and others who are creating troubie 
for that Government, not a grain is 
coming from there, or very little. In 
1939 we h^d Sind and Punjab which 
were producing 750,000 tons of wheat, 
that is, three-foui'th of a million 
tons. After partition that has gone. 
The IJ plus the three-fourth million 
comes to two and a quarter million 
tons. As regards population, what
ever Mr. Sidhva might say, there are 
the existing children. H ow can you 
kill them ? Population is increased 
at the rate of 1 per cent, per annum. 
In 1941 we started ^ith 320 million* 
Now. if we accept the Commissioner’s 
estimate, it is 345 or 350 million. 
Therefore, we want 3J million tons 
more per year. This 3^ plus the other 
2J million comes to 5J million tons. 
B y no jugglery can you bring tJiis 5J 
million tons unless you produce the 
same. And unless you do it you can
not remove the deficiency in this 
country. What my friend Mr. 
ftidhva does, and what the others 
also do, is they say “ Draw from the 
villages and feed the vociferous sec
tion in the towns and declare that 
after 1951 nothing will be imported*'.
I  think my friends will be satisfied 
when they go to the villages and find 
only the cremation grounds and noth
ing else. In my part of the country 
if a man has got ten cents of land 
and if he produces something out of 
it, they will count the number of 
heads and allow him a stock for three 
or four months, that is till the next 
season and draw the remaining 
stocks. In the pievio is days they 
could store up for one full year. B ut 
there is nothing now. W e are doing 
our best in the matter of procure
ment. B ut with the best of procure
ment you can merely transfer the 
food from one quarter to another and 
mak^ the rich richer and the fat fat
ter and the lean leaner. How can
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ttie defk^it be made up? It can be 
m et by the imports that we have 
been having, the tune of 2 }  million 
tons. M j friend wants imports to 
be s top p ^ . I  appreciate the enthu
siasm of my friend Mr. Munshi but 
I  never knew that trees could pro
duce grain. As a long-term project 
I can understand it. But as a short
term programme how does it help? 
I t  only reminds me of ^ bat one of 
my children asked me namely whe
ther persons living in Madras ("ity 
knew whether ;^*ain was prc.duced 
out of plants or trees a:»d whether it 
was not true that they thought that 
it was produced in trees! 1 hope my 
friend Mr. Munshi does not commit 
that mistake.

The planting of trees does not solve 
tjie problem today. The estimate of 
officers is that with added enthusiasm 
you in;iy produce H  million tons of 
rice or \\lieftt. How are you going to 
nif'ct this deficit? It is not by trans
ferring foodgrains from one place to 
tinoiher place. Even at the risk of be
ing the only voice in this Parliament 
I would sny (that there is no meaning 
in this c^Jntrol unless we want millions 
of huTnan beinjr.s die of starvation 
such ns W e had in the Bengal famine. 
I want to thank on behalf of the entire 
Parliament two or three persons who 
liave shown enormous inte?*ost in mak
ing procurement and supplying food
grains to the rest) of the country. My 
thanks are first due to Orissa f They 
have made procurement cent per cent, 
whatever target was fixed; they have 
extended that target but unfortunate
ly others n^fused to consider on a c
count of various consideration?;. (/;<. 
terruption) Mysore also has not 
lagged behind. I must here pay a 
tribute to Mr. Hanumanthay^'a. 
Though Mysore is a deficit State 
they have made the best procure
ment. Mine is a deficit State. 
Assam has plenty of rice but they 
would not move an inch. "

Uttar Pradesh is a land where 
Kama and Sibi cut oflf portions 
of their muscles and gave to doves 
and kites. Even if you pay the

money you are not able to get 
enough rice. Are we the inheritors 
of thalt ancient system ? My hon. 
friend Mr. Kapoor is in a surplus pro
vince. He is getting fatter and fat
ter and I am going leaner and leaner. 
All I have to say is that I have made 
the best of calculations and I am pre
pared to spend some more time with 
Mr. Sidhva and convince him that this 
jugglery would not do ; it̂  is only 
transference of poverty to poverty 
and it is no good. Unless the Damo- 
dar Valley Project and other valley 
projects come into being as early as 
possible, you cannot remove this 
acute difficulty.

1 will now proceed to v^conomic dep
ression and this has a passing refer
ence to this. Originally when we 
star'iied the proceedings in the Esti
mates Committee I thought that so 
tar as iron and steel is concerned the 
control rnigiit go but I do not know 
wliat will happen if the control ŵ as 
]iot good. As regards the economic 
index I find the price of cereals in 
1989 was 100 and today it is 501. 
Do people die just for the purpose of 
mocking at Mr. Munshi? It is possi
ble they might transfer from one cor
ner to another but all the same the 
prices have gone up. People do not 
realize here that there are tŵ o kinds 
of famines. Even if you transport 
food from other areas, they have not 
the wherewithal to purchase. People 
do not know that mere absence of 
land alone does not help to purcJiase. 
There is also the ‘ lack of sinews' to 
purchase food. Under these circum
stances the hon. the Finance Minister 
must try to find out ways and means 
and throw a lot of money; he must 
bring prosperity like the Ganges over 
our areas; otherwise all of us will die. 
With the price index at 501 how do 
you expect the middle classes to 
live. I  know of a family where aU 
the members work and they get an 
income of Rs. 165 but I  must tell 
you that their standard of life has 
not gone up. lb  is the richer class 
of people who are tolling in Eolls 
Royce and the middle class people
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with all the dearness allowances etc. 
are going to the wall. I  am ready 
to eat vegetables but where do you 
get them? After all the vegetables 
do not grow on the top of my head. 
Whether they are vegetables or fruits 
they must grow in the same land. 
Therefore there should be a central 
authority of procurement. I hope my 
hon. friend will make up his mind 
to introduce this measure. I do not 
know how to clothe the Centre with 
that power buti the Centre must have 
the ultimate authority of imposing 
crop planning. In m y part they have 
converted all fields into sugar cane. 
W e can live without sugar but we 
cannot go without cereals. Mr. 
Ramalingam Chetty comes from 
Coimbatore District* and there every 
field has been converted into a cotton 
growing area. They have given up 
millets and my friend Mr. Chetty 
wants to become richer at the cost 
of others and then the other poor 
fellows alone should produce the mil
lets and then give iti to him. There
fore crop planning is also necessary 
if we want to avert a famine which 
will come sooner or later. Let us all 
realize therefore that we must pro
duce more. I am glad you have 
been very indulgent to me. I thank 
you.

Oh. Ranbir Singh (Punjab): I rise 
to support the original motion of 
thanks to the President moved by my 
hon. friend Mr. Tirumala Rao. The 
President referred in his Address to 
the keenness of the Government and 
the anxiety of the Government to 
grow more food. Tn this connection,
I ^vish to say a few words and offer 
a few humble suggestions which 
directly or indirectly have a bearing 
on the question of grow more food. 
First of all I  will take the system of 
land tenure prevailing in the country. 
Even today in our country land ten
ure system is as faulty as it was be
fore 1947. The Jagirdari system in 
Rajasthan and the Zamindari system 
in the Punjab still continue, and even 
today in the Punjab, Rajasthan and 
Patiala Union lihe tenants who have 
the means to cultivate and who want

to do so are being eiected from the 
land. I do realize the difficulties of 
the Central Minister, the hon. Mr. 
Munshi. He is not all powerful, he is 
working under some limitations which, 
have been placed by the Constitution 
but I know that he has got a vasi 
influence at his command and he can 
move the Central Government and 
the Centre can force the Provinces. 
Tn this connection, I wish to ' stress 
thal» whatever system it may be,
whether it is land tenure or procure
ment, it should be uniform. As long 
as it is not uniform, it creates reac
tion in the other parts of the country. 
[InteTTuption). As long as there is 
no uniformity the policies of one
State has reactions on the policies o f 
the other.

Tn this connection I would like to 
say something about Zamindari abo
lition. That is very good but as the 
same steps were not being taken at 
the same time in (he Punjab, Patiala 
Union and Raja^ithan, it has reac
tions of that system in the areas 
where no such bills are pending. An
atmosphere of distrust has been 
created; the landlords in the past 
although were charging an exorbitant 
share from the tenants, and the 
tenants were exploited up to the last 
limit, but they were able to have 
land for cultivation. N̂ ow the condi
tions have changed with the result 
thati the huge tracts of land which 
were under cultivation till now are 
now lying fallow; while our Central 
Minister is spending crores of rupees 
for importing tractors to bring under 
cultivation the fresh lands, the lands 
which were under cultivation pre
viously are going fallow and as agri
cultural wasfce lands. I will request 
my hon. friend iio exercise his influ
ence and see that the tenants are not 
ejected from their holdings in the 
Punjab, the Patiala States Union and 
Rajasthan.

Then. Sir, with regard to procure
ment, I  wish to make some sugges
tions. M y personal opinion in this 
mattier is that there should be de
control. But, I  know that co n to l 
is an evil that we cannot avoid at the



153̂  Motion on Aidre99 2 AUGUST 1950 by the Pwideni 154

[Ch. Ranbir Singh]

ttesent juncture. I f  we cannot 
a v o id , controls, then we have 

® to go in for procurement.
Then the question arises what is tihe 
best type of procurement. Whatever 
I  am going to say, iti is not meant for 
*he benefit of the agriculturists in 
particular; or that more gram should 
be left with h im ; there should be 
mor^ procurement of grain and at a 
lesser cost. In this connection, as 
Tirumala liao Committee has recom
mended, I would also  suggest that 
the Punjab system should be adopt
ed throughout the country. Under 
the Punjab system, the Government 
does not go to the farmers; the far
mers come of their own accord to the 
mandis and sell grain. They have 
created conditions under which the 
farmers have realised that they can
not realise more price than what is 
offered by Government. I have sub
mitted an ini»erpellation in that con
nection. I  wish to tell you, Sir, 
that today the condition in my dis
trict is that the agriculturists are 
taking wheat to the marketi, but 
there is nobody to buy and the agri
culturists are compelled to take back 
their wheat (o their home or sell it 
to the baniyas at a lesser price. My 
Bubmis&ion in this connection is that 
the Government, whether it is the 
Central Government or the Provin
cial Governments have not been able 
to control the markets or they have 
not been able to over-power the 
baniyds or the trading classes. For
tunately or unfortunately, they are 
exercising their power on the wrong 
lines. They are trying to see that 
procurement is the largest; but they 
are taking steps which lead to the 
opposite result. I have this much 
to say that a unified system should 
be adopted and that system should 
be the Punjab system.

Begew^ing gram, the other day, at 
the Party meeting, Mr. Munshi re
ferred...........

lb« Spetker: The hon. Member 
need not refer to the Party meeting.

C&. Ranbir S ii^h : Regarding gram, 
I agree with what Mr. Munshi has 
said in sever vl places that we can
not procure gram with these restric
tions. M y hen. friend Mr. R. K , 
Sidhva has often advocated that 
people are hoarding grain I  wish to 
pointi out that it is only gram which 
can be hoarded, or kept for years 
together. It is not beneficial to 
the agriculturists or to any other 
person to hoard wheat or rice for 
more than a year or a year and a half 
because that hoarding involves loss 
on the hoarder and no hoarder is in
terested in incurring a loss. It is 
only gram which can be hoarded 
under conditions over which we can
not have any control. I can cite an 
example. If gram is mixed with 
fodder, that is bhoosa, it can be hoard
ed and it is not possible to procure 
that gram. Therefore, the gram 
problem can only be solved if the 
restrijQtions on movement and con
trol are altogether removed.

As regards controls in general, I 
wish to submit that I am not for 
conti^>Is. I  want de-control as I  
have stated earlier. I know there 
are people who believe that control 
on fbod-grains is absolutely neces
sary. If you retain the control on 
food-grains, there is a legacy to that 
policy. You cannot de-control 
cement. My hon. friend Mr. 
Kapoor has just) said that there is 
sufficient cement or that there is 
going to be sufficient production of 
cement. I come from the rural 
areas, and I know the conditions. 
Even today, they are not able to get 
the cement.

Shri J. R. Kapoor: Because of
controls.

Oh. Ranbir Singh: N o; I do no^
agree that they are not able to get 
cement because of controls. I f con
trol is removed, prices will again go 
high. The same is the case with 
coal and iron. I f we have to keep 
the controls on food-grains, as a 
legacy, we will have to retain con
trols On all other articles which the 
agriculturist^ use.
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I  have to make a suggestion with 
regard to another aspect of the Grow 
More Food campaign, that is the 
Central Tractor Organisation. I  
have often passed through the 
Lai Kuan sttation. Near that rail
way station, heavy tractors are lying 
for months together, in a season 
which is the best suited for work. 
Now the rainy season has set in and 
this is not the working seaison for 
the tractors. The tractors have 
reached tneir destination months 
earlier, bull they have not so far 
reached the farms where they are to 
work. One day I was travelling 
in a train. In that train, two officers 
of the Central Tractor Organisation 
were also travelling and they were 
talking to each other. One of them 
was saying thali he has been posted 
to an appointment which requires 
experience of a particular type of 
tractor and that he has not got that 
experience. I  can say this much 
that a huge amount of Government 
money has been invest<ed and I do 
not think that that money will pro
duce the result that it should have 
produced if that expenditure had 
been controlled in an efficient man
ner. Today in the question hour, 
several friends wanted to know whatl 
is the capacity per hour of a tractor 
and what is the work which is put 
in by a tractor per hour. I  wish to 
refer to a personal experience, in 
this connection. I am developing 
some agricultural waste lands in the 
the U .P. W e requested the U .P. 
Tractor Organisation to help us and 
we have deposited the necessary 
amounts. The tractor man came 
after a year but went away again 
leaving the tractor on my field, be
cause he demanded some extra money 
and that extra money was not( given 
to him.

Sbri Bliarati (M adras): Extra
money for himself?

Qh. Banbir Singh: For the driver.
^  8hxi SylUimandAn Sahaya (Bihar): 

You have paid only for the tractor.
Mr. Speaker: Order, order. Let 

him proceed.

Oh. Banbir ^ n g h i There ar& 
many other bad examples. Under 
these conditions, they are nojfc pro
ducing the results which they should.

There is another point and that is- 
about the price levels of agricultural 
products. These levels fluctuate^ 
very much. In U .P. Khandsari 
sugar is being sold, I  am told, at 
Ks. 40 per maund, while in Bom bay 
the price is something like Rs. 90 
per maund, and in Calcutta it is 
Es. 70 per maund. Take the case 
of gur. While in the producing 
season, gur was being sold at about 
lls. 18 to Es. 22 per maund, now gur 
is being sold at Rs. 40 per maund. 
May I know, when we are not* able 
to control the markets, how we can 
expect the agriculturist or the far
mer, who fortunately or unfortunate- 
'ly has gained some retaining power, 
not to retain his produce? If you 
want that the entire produce should 
come into the market, it is absolute
ly necessary that you should create 
conditions favourable for that, that 
is the prices of agricultural products 
should remain uniform throughout 
t̂ he year and at all places as far as 
possible. I f these conditions are 
fulfilled, I am sure a great deal can 
be done.

I  do not want to lake up more o f  
the time of the House, especially as 
I know there are several other M em 
bers who may be giving better sug
gestions than myself.

Mr. Speaker: I presume that we 
are intent upon bringing this debaite- 
to a close at least to-day by 5 p .m . 
That means I must first give the 
chance to the hon. Food Minister,, 
and then the only other Minister 
who wishes to reply may be the 
hon. Finsftice Minister. I  shall 
be calling the hon. Finance Minister 
at about 4.30 p.m . for replying, and 
the hon. Food Minister may give b k  
reply now.

The Ifinisteir of Food and IgUdil- 
ture (Shji S. M. MuniAi): I  am mu^b 
obliged to the Members of this Houses
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" ^ 0  have spoken on the food problem, 
for it will give me an opportunity to 
-place before the House at the earliest 
moment the Government side o f i:he 
problem as it is today, its difficulties 
and its complications. I  want that 
the food problem of the country 
should be raised beyond all contro
versy in this country. It  is not a 
political problem, it is a problem of 
life and death, and I  wish we all 
help to raise it to a pedestal which 
is beyond party controversy, beyon d . 
•election campaigns and beyond power 
politics. In my humble opinion, you 
cannot solve this problem without 
^oing that.

I confess I  am ignorant of agricul
ture. Two months ago I  knew next 
to nothing about it, and therefore you 
m ust be prepared to extend the indul
gence which my friend Mr. Sidhva 
was pleased to extend to me for a 
couple of months. My friend Mr. 
Sidhva told me, of course in his very 
inspiring manner, that I should bring 
energy and swiftness to the activi
ties of this Department. I confess 1 
am not as energetic and as swift as 
my friend would wish me to be. I 
would only request him to be with 
me for seven days from morning till 
night. I would like him to scan tho 
daily decisions of the new' committee 
which has been co-ordinating all the 
activities of the Agricultural Depart
ment and see how they are imple
mented, and I am sure I shall be 
deeply indebted to him for any assist
ance that he may render to add greater 
speed to the machine as he wants ;ne 
to. If I may very humbly say so, 
Guru Dattatraya learned many things 
from the humble bee. the lowlv ant 
and the insignificant worm. If he 
came to the ARricultural Department 
h e  would perhaps learn something of 
the energy and speed of that Depart
ment.

Shri Sysmnsndan Saluya: Wlio is 
Guru Dattatraya here?

8hii K . M* Kunahi: He is Guru 
Dattatraya, no doubt about that.

My friend Mr. Sidhva like Dick of 
Olcken's novel referred to that Charles

the First’s head of his— statistics. I  
want to bury this Charles’ head once 
and for all. I  am quite prepared to 
admit here and now that there cannot 
possibly be any accurate and exact 
statistics with regard to food produc
tion or with regard to deficiency or 
sufficiency. Our estimates of the 
number of people to be fed at the 
end of 1951 is bound to be hypotheti
cal. Our figures of increased produc
tion are equally bound to be hypothe
tical. There are non-ryotwari lands 
all over the country for which there 
are no records as regards the area 
under cultivation. That is also a 
matter of hypothesis. Then, the 
figures of yield are not exact. They 
are not taken from actual crop cutting 
experiments. They are only eye- 
estimates and are bound to be 
inaccurate. Then, there is another 
thing. There is a tendency in tha 
surplus States to minimise the surplus 
and there is also the tendency in the 
deficit States to maximise the deficit. 
How on earth can j'ou get correct 
fiii:ures‘? All that can be done is to 
decide the order of magnitude, and 
that is done in this w’ay. If every
one in India in the villages— about 70 
per cent.— of the total population is 
given 16 oz. and everyone in the 
urban areas is given 12 oz. per day 
and if the adult population is taken 
at 86 per cent, then there will be four 
or five million tons of deficit in this 
country. If that is made up we will 
be self-sufficient. That is all the
claim that w'e are putting forward. 
My learned friend asks why 86 per 
cent? He also asks who is an adult? 
Well, adult hâ ; one meaning in law, 
another under the Majority Act but 
a third for food consumption. An
adult with regard to food is a child
which at a particular age requires 
12 oz. of food. That is sometimes 
t^ken at the age of 10 and sometimes 
at the age of 12 according to the
opinion of the State Governments. 
Therefore ‘ adult’ in terms of food 
statistics is not the adult in the sense 
in which my learned friend is. That 
is the reason of difference between him 
and myself, between his 71 per cent, 
and my 86 per cent. I have tried to
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follow the voluminous correspondence 
lie carried on with my distinguished 
predecessor, and I may assure him 
that I am not going to contest either 
in this House or any other place that 
the statistics are only hypothetical.

I feel, and I agree with my hon. 
friend, Mr. Sidhva, that there is self
sufficiency in this country so far as 
food is concerned, but it is so if cer
tain conditions are fulfilled. The 
average of 16 oz. for the villages and
12 oz. for the urban areas should be 
consumed by the whole population. 
Q.P. for instance today gives 14 oz. 
Secondly there should be a rigorous 
scheme of unified procurement 
throughout the whole country which 
does not allow any surplus to be 
hoarded or kept away. And lastly 
there should be no transport difficul
ties. Few people realise bow the 
difficulties which have been so often 
described in this House arose from 
the fact— and that is nobody's fault—  
that there is scarcity of transport it a 
given moment in some definite area 
in some part of the country. Hov/ 
can you say there is self-sufficiency 
in the practical sense? Theoretically 
it may be. I can conceive of self
sufficiency in a small country like 
England or Scotland where you can 
distribute food through the whole 
country speedily. When we have to 
deal with a vast country of 350 million 
people governed by States with differ
ing administrations and with different 
levels of agricultural productivity 
how is it possible to claim that it is 
self-sufficient?

Something was said about decontrol. 
My hon. friend the Deputy-Speaker 
has replied to it. How can we de
control, I ask? There is, as I said, 
no self-sufficiency except in the bare 
sense that if all the theoretical con
siderations which I mentioned are 
valid, there is enough food to go 
round. Can you decontrol? If as a 
result prices go up what will happea?

It could have been done under two 
contingencies. Firstly, that there is 
a certain amount of surplus which 
would provide for the additional off

take which people will take, in case 
there is decontrol. For instance, to
day in many of the cities parides are 
restricted to 24 persons but the 
moment there is decontrol there will 
be caste-dinners of 2,000 people. 
Therefore there must be sufficient 
surplus in our hands to go round. 
Secondly, there should be a large 
reserve available to the Government 
of India, so that if there is scarcity 
in any area food may be rushed to 
that spot. So long as these two con
ditions are not fulfilled it is inconceiv
able that there can be decontrol.

In this country there are people of 
two minds— people whom I call con
trol-minded and others who are de
control-minded. They will never 
agree. I  started as a decontrol-minded 
person and after two and half months 
I am convinced that nothing could 
bring a graver danger to the country 
than to decontrol just now . . .

Some Hon. Members: No, no. 

Some Hon. Members: Hear, hear. 

Pandit Thakur Bos Bhargav&:
(Punjab): In two months you have 
changed so much.

Babu Ramnarayan Singh (Bihar): 
That is the opinion of the Depart
ment.

Shri E. M. Munshi: I was one of
you till yesterday and I am one of 
you even today. But I am speaking 
u-ith a full sense of my responsibility.

Now there is an additional factor, 
namely the Korean War. The day 
the war was declared prices shot up 
and at such a time are you going to 
decontrol?

Pandit Thakur Das Bhargava: Are
the controls to remain for all time?

Shri K. M. Munshi: The Korean
war today lays the ghost of decontrol 
in my humble opinion. If, for in
stance, the war is over and the world 
returns to peace and plenty when we 
are able to get wheat and rice from 
outside— ît is very difficult to get them 
now— decontrol can be thought jI.
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B ut today I cannot see how we oan 
conceive of a situation in which we 
can think of decontrol.

Another charge levelled against me 
was of complacency. I think I am 
charged with making too many state
ments during the short time that I 
have been a Minister. But hon. 
Members would have seen that I hav ‘ 
established personal contact with th * 
deficit States, Marlras, Travancore, 
Mysore, Bihar, Saurashtra and B om 
bay by visits to most States and con
ferring with the Ministers. As regards 
what has been done as a result of 
thos^e conferences T will presently 
mention to you. However, it is diffi
cult for me to understand how any
one could say that I am complacent 
in this matter.

Agitation has been set up about 
food scarcity and we should try to 
analyse it. I want you, Sir, and the 
House to follow me in this, because 
I feel that unless the Members of this 
House support the Government in 
creating? a psychological stability in 
which the scare-mongering that is 
going on is put an end to, food or no 
food, we are heading towards a catis- 
trophc. By the very condition of 
panic which wo create we encoura^^e 
noarding and profiteering and thus 
create the very conditions which we 
want to avoid. Therefore I want all 
the Members of the House strongly to 
support the Government in its 
attempt to lay the pho?t of this 
famine scare, wbieh has ujifortu- 
nately been started.

Babu Eaumarayan Singh: D d tbe
Government support us?

Mr. Speaker: Let the boil. Minister 
proceed.

8hri X« M. Manahi: July. AuguU 
and September are lean months every 
Tear—it is not so this year only— 
beoauae it is the fag end of the Iharif 
erq> which accounts for two-thirds of 
our total food production. Thig year 
rice rose in price and there is the diffi
culty of transport. Bain came with 
much greater intensity Uian before in 

‘ I 61 tlie country. Refugees poured

into Bengal and Assam. There was a 
cyclone. There was failure of the 
North East monsoon in certain parts 
of the country. There was a delay in 
the onset of the Southwest monsoon 
in the central and Southern districts 
of Madras and there were heavy rains 
and floods in Bihar. Therefore at the 
very time when ŵ e required stable 
conditions nature w’as cruel to us and 
we had to face a very difficult situa
tion.

My friends tell me about the scare 
of starvation deaths in certain parts. 
It is a very curious thing that if a 
Minister goes to the spot, looks into 
the condition in the villages, talks to 
the villagers and thus examines the so 
called stirvation deaths and then 
comes to a conclusion, then he ?s 
wrong, he must be \\Tong or, at any 
rate he ought to be wrong. W hy 
should it be Government’s business to 
conceal anything in this important 
matter? If there are starvation 
deaths, it is all the more necessary 
that the public should know about 
tliem so that drastic stops may be 
taken.

T will give you a few facts. The^e 
is no doubt that this scare started in 
\orth Bihar. Unfortunately the rains 
came on the 15th June, a fortnight 
earlier. The result was that the 
maize crop was destroyed to the extent 
of GO per cent. Naturally that led to 
scarcity there. The procurement 
system followed was also such as nO;t 
to provide sufficient stock at all places. 
The Centre had seen to it that there 
is enouph stock at the disposal of r-ho 
State Governments in order to dis- 
tril)ute it if they cbose to. What 
happened was that about a month 
a}:»o there was ajiitation in the different 
districts and somehow or other suffi
cient attention was not paid to it. 
Then on the 7th July 1950 the scare 
of starvation deaths started. Paper 
after paper took the lead. My friend 
Paiviit Lakshmi Ranta Maitra who is 
always full as the fire of generous im
pulses saw the nightmare of the 
famine of 1948 in Bengal. The con
versations which he had with the 
Chief Minister of Bengal, he should
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have kept it to himself; but he chose 
to give it to the press. Even the 
Chief Minister had requested him not 
to publish it but in glaring headlines 
be told the world that Bengal was 
facing the famine of 1943. As a 
result of the statement the w’hole 
country went into hysterics, even in 
a far away place like Bombay. Was 
it right and was it fair? He could 
have written to me, I am a friend of 
his. He could have run up to Delhi 
and told me about it. Is it neces
sary to publish it in the Calcutta 
papers? At the time when this took 
place the West Bengal Government 
had 149.000 tons of rice in their pos
session, whereas their monthly con
sumption was 45,000 tons. They had 
three months’ stock with them. Was 
there any fault of mine?

The story of the starvation d*_aths 
went on from [)aper to paper. I want 
the House to realise that there ^re 
parties in this country who -are 
manoeuvring for an advantage at the 
next election. This gives them a very 
good handle to hit the Congress Party. 
Unfoi’tiinately I fiiid some of my Con
gress friends also thinking that 'they 
should take part in this campaign. I 
am not blaming them. The President! 
of the Bhagalpore District Congress 
Committee— one of the finest Con
gressmen I met, I may tell you ')y 
the way— told me, “ We had to go to 
the Press because had we not gone 
you would not have come here and 
our difficulties would not have been 
solved. It was an unfortunate thing 
that it should have heen done” . He 
realised the tremendous repercussions 
and said, “ I am very sorry I have 
created a situation in which the reper
cussions were India-wide and which 
created all these complications.”

Ab regards the position with regard 
to the deaths which have been men
tioned again and again in spite of njy 
contradiction, I have an analysis here. 
I did not know there were 77 deaths 
— the number 77 sprang up in the last 
two days. There were only 33 
reported cases when I went to Bhagal- 
pur on the 29th. I went into them 
meticulously. In the five villages

which I visited and from where people 
came to me, I was pointed out only 
three people in whose houses these 
deaths occurred. I examined them. 
In none of these cases, was there im- 
impeachable testimony; people had 
worked themselves upto describing 
every death as starvation djeath. On 
account of the floods no doubt there 
was cholera or malaria or some other 
disease'. No doubt there is mal
nutrition. I visited the people and 
saw that their condition was very 
precarious; it is very precarious still 
— I don ’t deny that fact. One danger 
is enough— scarcity. Let us not, I  
beseech you, convert it into a famine 
and starvation. It only gives a handle 
to the political enemies of the Con
gress in order to create a situation in 
which it is made to appear to tht 
country that we have failed altogether.

What is the position in Bihar? I  
don ’t want to take hon. Members 
through details, but out o f the S3 
deaths which I investigated only one 
was a case of starvation in a beggar's 
fann’ ly. There were eight cases of 
malaria, chol'era„ etc. where I  am 
prepared to give the benefit of doubt 
and say that malnutrition was a con- 
tributoiy cause. Four have still to 
he investigated. Twenty deaths were 
entirely untrue. One person whosa 
name was given in the village died 
twenty years ago. Another died two 
years ago. A third was ailing of 
asthma for some years; six or seven 
others whose deaths were rcjx^rted 
were not in the villages indicated and 
in some cases the local villagers said 
that for the last few months there 
had been no deaths in their villageSv 
Is this the kind of propaganda of 
which we should become victims? I  
can understand others who want to 
hurt us or bring discredit upon us 
may do it, but should we not stend up 
to it to say that we are discharging 
our duties to the best of our ability?

I will mention certain facts 
which will help the House in under
standing the food position. AbouifI 
the 12th, as soon as I  read of these 
reports of deaths, I  immediately gave 
instructions that 18,000 tons, of wheal
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ghOuH be moved in to Bihar; though 
a i that time, on that date, Bihar had 
enough to feed itself for a month and 
a half or two months. Still as a 
matter of precaution 18,000 tons were 
moved. I  went to Madras. I  even 
went to a couple of villages in Madras.
I  m et all the officers, I spent two day» 
nvith them. W hat did I find? I 
found that there was no scarcity of 
available commodity with the Govern
ment. The difficulty arose from the 
fact thali whereas the scarcity was m 
the central and southern districts, tne 
stocks were lying in East Godavari 
and W est Godavari and transport was 
not available at tlie time. Even 
“ starvation deaths”  scare ha<l been 
started in Madras. In The Hindu 1 
read an officer contradicting that no 
Buch starvation deaths took place.
I  had the Food Secretary of Madras 
yesterday with me and he abSured mo 
that there was not a single starvation 
death in Madras uptoda(«e. The whole 
etory is the outcome of panic, of 
rumour and of interested parties try
ing to bring discredit to the Congress 
administration. Apart from that, 
as a matter of precaution 20,000 tons 
of wheat and IB.OOO tons of milo were 
immediately despatched. There were 
transport difficulties. The Food 
Secretary mn up to Bombay, he saw 
the Railway Board; and immediately 
arranged for as much railway m ove
ment as was possible under the diffi
cult transport conditions of the coun
try.

I may give the bon. Members cer
tain f)f2[uros to s.- t̂isfy them. Tl'ere 
is no scarcity of food in the country. 
There may be difficulty nhont di>̂ ‘Ti. 
bution, tboro may bo diHV-ulty aris
ing from n«lminisin\tivo in. Hiciency. 
but 60 far as ibe Centre is conceriy d 
— and the Centre is only an importing 
a g e n c y — we have seen to it that there 
is no " carcily. I will give you a few 
figures although it may tire some 
Members. I  am doing it for this 
reason. I  want hon. Members to 
realise that the Government of India 
is doing the utmost that could possi

bly be done \mder the present condi
tions, to see that the country is pro
vided for under any contingency.

The stock \nth the States waa
19.87.000 tons on the js t  of July. 
The procurement from July to O cto
ber, on a very conservative basis, ia
6.30.000 tons, and the Government 
of India’s suppHes are 10,14,000 tons. 
Therefore, the total availability up 
to October is 36,31,000 tons as 
against our requirement of about 
6,00,000 tons per month for our 
rationing commitmentts.

Shri Sidhva (Madhya Pradesh): Six 
thousand tons?

Shri K. M. Munshi; The margin 
is SO large that even if any portion of 
the country collapses it is enough to 
go round.

1 put it as 31st October for this 
leason. The new crop begins to 
come from the 31st October. When 
tiie new crop comes into the market, 
old hoards also are emptied into the 
market. As from the 15th October, 
as usual, there is always an easy 
market. Therefore, the total avail
ability as T said was 36,31,000 tons 
and the offtake from July to October 
is 26.43,000 tons. Therefore, our 
stocks would on the 1st of November 
be 0.88,000 tons. The stocks of the 
Government of India with the States 
will be 1.09,000 tons. So we have got
11,00,000 tons. Then what about Nov
ember and December? W e will have, 
between procurement* and imports and 
this carryover stock of 0,88,000 tons, 
up to December 18,61,000 tons of food 
giMii'iS whcriMs tlie ex] octed ofTtnke 
is 1‘2.00,(XK) tons. Immediately, 
tlierofr^re, v/hatevor strain is there, 
’.ve will li n  e at aU times s--metliiiv;? 
rke tons our disposal to
throw in wherever required. And 
that is not all. W'hat we 
expect is that on the 1st January 
there will be this eight lakhs and 
61 thousand tons, but if still we 
do not reach our target of two million 
tons, we can get more, if need be. 
January stocks are coming and if 
there is a famine, I  wiU come to
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the House and say, “ All right. Two 
million, tons are not enough. Give 
m e another 100 thousand tons more.** 
I would not be ashamed of it. But* 
to say that the country has not got 
food sufficient to go round, I  submit, 
is not warranted by the facts and by 
the stocks in the possession of Gov
ernment.

Then with regard to Bihar, aerttiin 
regions in Bihar, as I saw for myself, 
are in an unfortunate state of things. 
The crop was lost; floods cam e; and 
the landless labour was without work. 
There was dislocation of all traffic and 
the result was naturally that the 
landless worker who lives on the last 
margin of subsistence could noti get 
enough, though I  must say that I 
found that the well-to-do villager in 
eaeh village is still maintaining him
self with whatever little stock he 
possesses. When I  went there, we 
had a conference and we took
certain decisions and I  am glad to 
announce that the Bihar Govern
ment has promptly taken the steps 
agreed upon and the result will be 
that in the ordinary course, except 
for propaganda, you will not hear of 
the stories which are reported in the 
papers about deaths. I  have just 
got a telephonic message from
there, which says that the decisions 
that we had come to have been 
implemented. Inter alia, it says:

“ Orders have been issued for 
the immediate supply of 5,000 
tons of . atta for distribution in 
these areas.

A levy order has been promul
gated for the procuremeiit of rice 
and paddy in these areas.’ *
I assure you that there is anj 

amount of rice and paddy hoarded in 
the ver\’ area, but nothing was done. 
Then—

“ Movement ban has been 
placed restricting the movement 
of rice and paddy, wheat and 
maize, from one district to an
other.**
And this is perhaps the most im

portant—
‘*Tfae rice stocks with big

growers and rice millers ttod
hullers have been frozen  and will
be procured by levy.**
I do not know what stock has beei^ 

frozen, but in the very area in whisk 
people were suffering, there were 
more than 150 thousand maimds 
rice and this has been frozen as a> 
result of the decision that we took. 
Then the message says that Fair 
Price Shops have been and are being 
opened throughout the distressed areas 
and these Shops will make supplies,.. 
{Interruption). .

Babu Bamn&rayan Singh: How did
you get these figures?

Shri K . M . Munshi: I was told so
by those in authority— t̂he merchants- 
and the Government.

Seed is being supplied for the sow 
ing of the next crop and road making* 
wUl soon commence as soon as the 
floods disappear iri order to give work 
to the landless labour and pay them 
some wages which will carry them 
over to the next season, and the nex# 
season will commence by the middle 
of October or November. Therefore, 
immediate steps have been taken both 
by us and the Bihar Government. 
The Bihar Government has done its- 
best. The Government of India has 
done its best, and I  am sure the- 
House will feel convinced that every
thing is being done which should be 
done.

> /" Shri Syamnandan Sahaya: On this 
question of freezing of stocks, did 
Government ascertain the stocks be
fore ordering the freezing or they 
ordered freezing so that everything 
may go underground and be froz^^n 
there permanently?

Shri K. M. Munshi: There was ua 
intention on the part of Government 
that it should go underground. It 
not that with a desire to enable peo 
pie to hoard the freezing order vas- 
made.

Shri Syamnandan Sabaya: No.
But W they did not ascertain the 
stocks’ tiie result would be tbe 
tame as tibe one I  have desoribal.
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IHtfi J L  I L  I  faaye got
li&e message only by telephone and 
tfae words used are:

‘ "The rice stocks with big 
growers and ‘ rice millers and 
hullerg have been frozen and will 
be procured by levy.*'

^M b. Deputy-Speakbr in the Chair\

As to what has been collared, I  do 
not know. It all depends upon the 
aletcrity of the officers and the clever
ness of the hoarders. These are all 
uncertain elements about which I 
cannot say anything. But, anyway, 
as I said, 18,000 tons have already 
been sent and with this stock there 
will be no difficulty at all.

Then, you must realize that ihs 
rice eating areas are in a really 
difficult position. There is no rice in 
this country. Assam, U.P. and C.P. 
which had promised to give thousands 
of tons of rice have not been able to 
implement their promises.

Seth Goivind 1>a8 (Madhya Pra< 
desh); But I think C.P. has done it.

Shil K. M . Munshi: C.P. has n« t 
done it to the extent of the Basic 
Plan. They have done something. 
They have released only 8047 tons as 
a result of my re<iuest to Shuklaji 
and I am much obliged to him for 
that, but the Basic Plan on which the 
supply wag based has not been *m- 
plemented,— I do not say purposely 
not implemented,— but not imple
mented because their means were in
sufficient. Therefore, there is scarcity 
of rice. Since last month, I  have 
been frantically trying in different 
foreign countries to secure rice. If 
any is secured, it will he made avail
able. but in Madras, as I have said 
already, we shall see that wheat is 
sold at a cheaper price than rice. 
What more could be done? Milo will 
be supplied to them. Stocks are 
actually moving to them and within 
a short time, there will be quite a 
large quantity of milo and wheat. But 
it is not correct that the people are 
not given their proper ration of seven 
ounces. What really happened was 

In  certain districts, there j»ras

a scarcity; in certain others, the 
stocks were lying idle, and it was im
possible for the Madras Government 
to move the surplus stocks from one 
district to the other. To say that this 
was something of a grave ‘ breach of 
duty ’ or ‘ neglect of the people’ or 
‘ inducing starvation’ or anything of 
that kind— I submit that all those 
words are entirely unjustified. That 
disposes of the position in regard to 
scarcity and I can assure you that we 
have got enough resources at our dis
posal to see that there is no question 
of starvation and no question of 
famine at all. I  wiVh and pray 
that Membei-s of this House will 
rather help in creating an atmosphere 
in which this panic comes to an ond.

Pandit Maitra (W est Bengal): The 
whole trouble is that the whole ration
ed population is suffering because 
Government are unable to fulfil thelu 
ration commitments. W hat is the 
percentage of population throughout 
India that is rationed and what is the 
percent^age that is unrationed? Have 
you taken care of that?

Shri K. M. Munshi: It has be?n 
tnl\eii care of. I have been saying the 
very same thing. My friend came .'n 
just now perhaps. I have been ray
ing that these are the commitments 
of Government and that there is a 
sufficient margin and even if there is 
an increase in certain areas or where 
there is no commitment at present a 
commitment has to be undertaken, 
that extra requirement w'ould be forth
coming. I have already stated that. 
Now, that disposes of this question of 
scarcity in the country.

Shri Ohattopadbyay (W est Bengal): 
Is there any prospect of prices coming 
do\̂ Ti?

Shri K. M. Mnnshi: Well, I can 
tell you this, that the prices have 
risen largely because of the fear of 
scarcity and because of panic. W e «re 
doing our best to maintain the prices 
by throwing in fresh stocks in p*'cea 
where there is scarcity. One can try, 
but I cannot guarantee anytiiing. fo -  
m6rrow, another panicky isrtatement
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by another half a dozen Members c f  
this House or by our opponents might 
raise the scare to an even higher 
degree and it may become worse. But 
1 am sure about it that if this House 
makes up its mind to help the Gov
ernment by creating the necessary 
atmosphere. Government also will try 
its utmost to see that the food goes 
round and that there is no famine or 
scarcity anywhere.

Pandit Maitra: Who is the Member 
here who is interested in famine and 
is not willing to co-operate with you 
in regard to fighting the famine?

Shri K. M. Munshi: I am very glad 
that my learned friend is rising up to 
the reputation which I ascribed to 
him. I just now said.......

An Hon. Member: But he was 
absent then.

Shri K. M. Munshi: Was he? His
heart is full of the flame of the 
passion of generous impulses and he 
cannot restrain himself. The next 
point is.......

Shri J. R. Kapoor: At this stage, 
may I  put one question? After the 
Government has procured all that it 
wants, if there is some grain left with 
an agi’iculturist, is there any objec
tion to the agriculturist being permit
ted to go to the urban area and sell 
the extra grain in the open market at 
a competitive price?

Shii E. M. Munshi: Now, my hon. 
friend ought to realise that the essence 
of procurement is that the procure
ment takes place not at competitive 
prices but at prices fixed by Govern
ment. If a free market is allowed as 
my hon. friend suggests, the result 
will be that the agriculturist will dell 
at a competitive high price in the 
market in the urban area and will not 
sell to Government at ttie procure
ment price, with the result that your 
procurement stock will be completely 
gone. Competitive prices will dig the 
grave o f controls.

I  want to say only one word with 
regard to sugar. I  do not want to tire 
the House. But as I  have already 
said this morning, if this House sup

ports me in .^a^ing a umform. ̂ 6 ^  
throughout the country, if this Bouse 
supports me in getting round i!he* 
State Governments to have a unifbim^ 
system with regard to sugarcane atid: 
the supply of sugar, I  can assure the * 
House that there is no scarcity. B u t  
for that purpose somebody must be 
there with an elbow much stronger" 
and much more powerful than mine.

Shri J. R. Kapoor: B ut please tell 
us how we can help you.

Shri K. M. Munslii: I come to one 
or two other miscellaneous mattera 
which have been mentioned. One is 
with regard to the G.T.O. I am not 
trying to defend anything that the 
C.T.O, may have done in the past. 
All I can assure you is that whatever 
can be done would be done. I f a 
mistake has been made, if proper men 
are not trained, it is not the fault of 
anybody. It  is' the fault of those who 
inaugurated this organisation.

Shri Sidhva: But what action has- 
been taken against them?

Shri K. M. Munshi: If my friend 
can come with me, I will give him an 
idea of the action which has been 
taken. Action is being taken day 
after day. I do not think in the few 
minutes at my disposal I can give 
him an idea as to what has been done 
Or what could be done.

My friend Pandit Kunzru asked a 
certain question with regard to the 
integrated programme. Immediately 
on my taking office, I felt that mere 
emphasis on the “ grow more food ’ ' 
side w’ould only complicate affairs. 
We must have cotton, we must have 
jute, we must have other oil-seeds. 
Therefore, the best course was to have 
an integrated programme which would 
stimulate production in all the 
different varieties which are required 
by the country. Now that can only 
be done by intensive cultivation. It 
cannot be done by having more and 
more acreage, because there is not 
sufficient acreage. As a result of the 
Central Tractor Organisation activi
ties there might be at the end 
seven years about three million acres 
more added, but that is a *̂>ng w ay
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off. In the meantime what has beam 
-done is to have as much of intensive 
cultivation as is possible. A Malwa 
Board has been formed in order lo 
co-ordinate the ‘ Grow more food ' 
activities of Rajasthan, Madhya 
Bharat. PEPSU  and Vindhya Pra
desh. The Centre and the States will 
all co-ordinate their efforts in order to 
stimulate intensive cultivation in thai 
area where there is much vacant land, 
where there are water resources and 
which is today a fertile region. I have 
no doubt that if every effort is being 
made possibly we may have some 
more substantial results.

With regard to South India, I »im 
trying to formulate a scheme by which 
the delta areas of the South could be 
so intensively cultivated that the rice 
deficit in the South could at least be 
substnntinlly met by internal produc
tion. For that i)ur|)oso I have already 
suggested to the different States that 
a South India Development Board 
may be formed by the States in co
ordination with the Centre to under
take an intensive and swift programme 
of cultivating those nreas where water 
is available. Similarly we have also a 
scheme in Orissa for the intensive 
cultivation of rice and potatoes. There 
is also a > ĉhen)e in Bombay for *̂ he 
intensive cultivation of cotton in 
certain areas. Tlu‘ schemes have been 
formulated, prelinn’nary investiga
tions have taken place and by October 
or November T ho|)e we will be able 
to do something.

There are only one or two points 
left. Some heat was generated about 
the two rival committees—one pre
sided over by my hon. friend Mr. 
Tirvimala Hao and the other presided 
over by Pandit Afaitra. T tried, with 
mv very limited capacity for reading 
English to see whether the terms 
of refen.-nee to the two committees 
were the same. Somehow or other I 
remained unconvinced that thev are 
overlapping. The Maitra Committee 
was intended to examine the arranj^e- 
ments with re«?ard to procurement, 
that is godown arrangement^, com 

m ission  paid and so on.

Shii Sidkva: And also procure
ment.

Shri K. M. Mniudii: That is m j  
reading. My hon. friend will excuse 
me. I have applied to it, as I  said, 
whatever little knowledge of English 
I  have. I am speaking for myself. 
My hon. friend is at perfect liberty to 
read the terms of reference in his own 
way.

My hon. friend Pandit Maitra*8 
Committee has followed the adage c f  
wise judges. In courts, it is said that 
he is a wise judge who extends his 
jurisdiction. The Maitra Committee 
not only went about taking evidence 
on matters referred to it but also with 
regard to the systems of procure
ment.

The system of procurement is a 
technical affair. It  is a matter on 
which certain official experience hafi 
to be applied. Therefore, the best 
officers available to us were brought 
on the Committee in order to study 
the sj’stem. My hon. friend Mr. Tiru- 
mala Rao was put at the head of it in 
order to see that the official mind 
does not run away with ved-tapism. 
The report of that committee has not 
been jMiblished. but it will be publish
ed after Government have taken 
decisions. But T must record my 
deep appreciation for the work done 
bv both the committees. With regard 
to Tirumala Bao Committee. I  should 
sav that the analysis of each procure
ment system in the provinces and the 
methods they have s\iggested are 
some of the most valuable contribu
tions to the literature on the present 
procurement systems in this country.

Dr. Deshmukh: Is it a fact that 
Mr. Tirumala Tlao was a member of 
the Maitra Conunittee originally?

Mr. Deputy-Speaker: We are not
concerned with the membership of the 
committees: we are only concerned 
with their recommendations. The 
hon. Minister need not answer that 
question.

Shri Satish Ohandra (Uttar Pra
desh): Were not the arrangements 
for procurement and distribution 
covered by the tenns of reference of 
the Maitra Committee?
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Mr. Deputy-Speaker: Some bon. 
members of Parliament bave made 
some recommendations. It  is for ihe 
Parliament to accept or reject tbem,

Shri Sidbva: Pandit Maitra has 
stated tbat by the appointment of the 
other committee, confusion has arisen.

Mr. Deputy-Speaker: Hon. mem
bers are taking sides, as in a court 
of law, on the terms of reference to 
the committees. Is it at all pertinent 
to this issue? The bon. Minister need 
not address himself to this matter.

Shri R. Khan (B om bay): W e have 
not got the reports with us and \re 
are discussing them.

Mr. Deputy-Speaker: That is an
other reason why we need not discuss 
it  now.

Shri K. M. Mnnshi: Then my bon. 
friend said something about vege
tables, my activities with regard to 
food habits and to the monkey busi
ness. So far as vegetables are con- 
<3erned, I have here the figures of all 
countries and it is curious that more 
vegetables are consumed in other 
countries compared to cereals than in 
India. In India today there are Jiil- 
lions of people who either on account 
of ehadeshi or poornima or some such 
reason give up cereals on one day or 
another. Naturally, therefore, the 
question was one of concentrating the 
attention of the public on the neces
sity of havin" one day as the non
cereal day. It is not going to hunt 
anyone, or impose any difficulty.

The whole point is this. You want 
to reduce consumption. You want to 
make the country self-sufficient. Ii 
anybody suggests an idea, all that 
you present him with is the state
ment that it is impossible . . .

Shri Sidhva: Where are the vegeta
bles?

Shri K. M. Mimshi: Mr. Sidhva re
ferred to my statements. I am sure 
he has not read all of them, because 
I  made it amply clear that vegetables 
are more costly than cereals. I had 
been to Bombay for that very pur
pose. A pilot scheme has been

started and a few hundred acres of 
land are proposed to be placed under 
4 p m  vegetable cultivation in order 

’ ’ to supply that city. In  the 
hotels special effort is going to be 
made to supply cheap vegetable 
luncheons.

I do not want to take the time o£ 
the House—-I have already taken 
much time. If on any effort that Gov
ernment makes in order to minimise 
ditiiculties, Members turn round and 
try to ridicule it, how are you going 
to succeed in anything? My hon. 
friend refen-ed to monkeys. I have 
here an intemational authority which 
says that in the world twenty per 
cent, of the food grown is destroyed 
by pests, disease and infestation. I f  
these are the figures for the world, 
our figures are bound to be higher. I  
have said something about the 
monkey. I assure my hon. friend 
that I have the highest respect for it. 
]\Iy hon. friend said they are in the 
H ouse! Whether they are in our out
side the House— I do not yield to 
him in my respect for them for. I  
have no doubt that in some geological 
period his ancestors and mine were 
swinging from tree to tree by their 
tails. I cannot therefore be guilty of
such disrespect for our common
ancestors. The point today is this, 
and let us solemnly look at it, that 
we have no food to go round, we have 
no foreign exchange to pay food with 
Are you going to allow the pests, the 
parrots, crows, monkeys and nilgais 
to destroy twenty per cent, or more 
of our grains? I f  you want them to 
live, then do not come here and jvsk 
the House or my hon. colleague to 
provide more funds for purchasing 
food. Then you give up ;?rowing more
food. T shall he quite willing. But;
I am sure I am not quite wrong that 
the number of monkeys and persons 
above fifty-five in this country is 
roughly the same,— there may "be a 
mistake by a few lakhs. Whether to 
kill the one or the other. I  leave it 
to my friend.

I have only one more word to say. 
This debate to  my mind is a little un
real. The attack on the Government
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01 India can only be made with regai*d 
to those mutters in respect of which 
it has the power to do something. 
In this C4ise, so far as food is con
cerned, the Government of India is 
an miporting agency subject to the 
exigencies of finance. It is a subsi
dising agency for grow more food, 
subject to this limitation that it dare 
not ask anybody as to how the money 
is sj)eiit. And it is a whipping boy: 
evety blame i» to be attached to it 
if anything happened in the country^ 
without its havint' the power to cor
rect the same. Few members liere 
reahze that tlie Ministry of Agricul
ture was not intended to a4i execu
tive ortiee so far as the (irow More 
Food caHipaign and tlie other things 
reliitin^  ̂ to food jue concerned. This 
has come to it as a matter of l!is;tori('al 
accident. 'I'odav it is impossible for 
tlie Ministry o( Agriculture to pull jp 
ony State wifh r<*;j:ard to its procure- 
rnenf jjolicv. it caimot say a word 
as tf) why it diM not fulfil its expecta- 
tioiJK for giving food grains to anothei* 
I^rovince ft cfinnot pn^scnbc as to 
how the (irow More I'ooa campaign 
is to bo made. \ot only tliat. It is 
the n)ost surprising' thing wliidi I have 
learnt only during the last ton months 
-~lhHt it is inipossib](‘ for the ]\Iinistrv 
ol Aj:ri(*u]iure to i‘nL::'L’e the most 
etti('ifnt r>tVicfr. bec.anst* there is a 
rnU‘ which limits iho am ount of salary 
fo hr pMwl. My hon. friend Seth 
(»f)\int] Has talked ab»)ut IliiKli. Foi’ 
ft nionth and a half I trii'd to get a 
Hindi and Devanairri ktiowini: c](*rk 
on my personal staff, because lot of 
leiteJN come in. and it took me a 
liionth and a half and any amoiuit of 
red-tapism in order to secure him. And 
you will he surprist'd to know that I 
cannot «*vcn cashier or disniî ^̂ s a ser
vant against wliom charges c>f cor- 
ru0tit)u are levelled and wlio says 
*‘ PlcHse don't cn<|uire info them, dis
miss m e” . T have fried to dismiss 
him. I)ut not succ^^^ded

Shri Hanumanthaiya (Mysore): It
is your fault to have made provision 
in the Constitution which makes the 
di«imissal of Government servant-s 
exrremelv difBcult.

S&ti K . M. Munshi: It  is not m j  
fault. I  have the maximum of ."’es- 
ponsibility and also the maximum o i  
im potency!

Shri J. R, Kapoor: Cannot some
thing be done to remove this im-- 
pot-ency ?

Shri K. M. Munshi: That is in the 
hands of the House, not in my hands.
1 showed the man the charges against 
him, and he said “ Please don ’t em 
quire into anything; let me go; dis
miss me*'. 1 am irying to dismiss
him for a month and a half. He is 
drawing his salary. I have not been 
able to succeed. Therefore, when you 
attack this Ministry you must also- 
realise that it has got its limitations. 
But 1 tell you one thing. Whatever 
the reports may be, the food situation 
is not an easy one. It will require 
the stremious effort not only of 'jhe 
Govenunent of India but of every^ 
one in this countiy before it can be 
satisfactorily solved, i f  I may permit 
myself to make the last appeal it is 
this that you select the best man that 
you can think of for this job, a man 
in wlioni you have the largest con
fidence. Ask the hon. Prime Minister 
to take charge of it. After you do 
(hat, you give him all the necessary 
|X)wer to carry out his responsibility. 
You f îve him all the power to see 
that the schemes made by the Gov- 
rrnmiMit of India and discussed and 
passed iiv this House are implement
ed. This is not merely a local affair.
T have found after two months of 
study that it is a matter of real 
national emergency. If you fail to 
do that, then 1 tell you no man will 
be able to save the situation next 
year. T am not pessimistic. I have 
started with an optimistic note. I ^m 
an opfinu'st all my life. In this 
matter, you find out the best man in 
the cotmtry and put him there, but. 
for H eaven’s sake give him power to 
implement the decisions which yO!i 
make. This is the only submission I 
have to make. I am only pointing 
out to you the real difficulty in th& 
matter. I f you do that, he may fail 
or falter: he may not succeed. Bub 
then human effort would have been at’



w  3(1^ Tc ^  I fiiHT snrov-
?nr, 5fr af^ amrm ^  ^  

t .  ^  <n: mRnw arh
^ I^TfTW ^  spnr
^  3T5^ cIT| ^  ^  ftRTT, 
^  = p m R  fiT I sftr ii

^  I ̂ Pit ^

^  «fl‘, ^  ^  ^  «ft f^RT# ^ 3 ? ^

^  TT»n: 4' jTTSRTT
f  %  Jif >T?r?yr ^  ?r^ ^

^RT ?ft 3rrr ^  ^ an fw ^
^  3TTT xmr ^  f  spr i 3r
’If Rrnl̂ fqfwel (responsibility) 
ir ^ w  arrs fferr (Government 
of India) ^  f  ^k »A'
^  ^  5 3TT^ ^T ^
^  ^  fnfV ^ ^  Pet w

^  !|ft, ^
H'̂ t'iK ^  (procure) spr̂

. ^  r^^i^4r<1 arrr ^
I ^  f^TR>wrtt 3Trr

5 r w  ^  ^  t ', eft ??r

# W Ri«*i (system)
q?ft I  %  arrr ¥r w
^  +<-'ir »Ti«j*i( ’̂i ^ I Pf

#  3f?^ t  %  arrr
q t^ r  ?ff ^  t  a j k

5 ft> W  #  % 3ITIT ^  ^
^  I Ht fW zT  (Minister)
3ir5r !nf̂ ftrJTT >̂T^̂ ^w( Provincial 
Governments) ^  t  ^  s f t w t t ^  

(procurement) # ^  cHf % 
(interested) ’Ttjf 1 1 

eft ’Tf t
a r f% % ^  ^  ^ r # f  # ' ^
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itg best. B ut this kind of discussion 
of what I  may call an ujireal type 
only creates an unfortunp.te impres
sion in the country which gives a 
handle to our critics and does' no good 
Jbo anybody.

I  thank the House for the patience 
5vith which it has heard me.

^w^rr'n^: t#  f̂t
W (tT  ^ 3TT̂  t
*r^ crar̂ tr aref ^  ?> ^r prr 
aftr ^ ^
^  5 n F ^  ^  ^ra^r

3T̂  t̂ .JIT «ir I %TT 3R >ft qf
f  .......

Shri B> Das: Let the hou. Member 
speak cither in Hindi or English. 1 
caunot understand Persian.

Mr. Beputy-Speaker; T am afraid 
the hon. Member is appealing to a 
wrong quarter. I  myself am not able 
to decide whether it is Hindi or 
JJrdu.

3r  ̂ 3IR- cHTftr f̂ TRT:
f̂̂ ft  ̂ ^  t  »ft q|t

3 1 ^ ^  « fk  ^

# ^  «ft ^  fir^
Wsdt ^  d+<i< ^  f , ^

^  ^ ^  «ft I
Jm 3tw t

W H<n+r̂ < 3ffT (Agricul
ture and Food) %

?n?5T% >ft ^
3tT?  ̂ft ^  ¥T
51# ‘Tt| ?rrft ^f^%(Cadinet)
% Wt̂ TH ?ftT ^

rf3T?*r (concentrated
wisdom) ^  5nrf tsT ^  ^  
f t l ^  5 5  ^

»m?̂ f fTPnr Jfft ^  i 
«iaF2T <NriiM^I<i, ^  % 7e?T,
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[  T fer  5 T ^  ^  ? r m  ]

^  >rf «ft
% ^t»r ^  ^  3n%
^  51TRT 3Fn»r ¥<n( ^  
«pfk^ (Cultivator)

51^ «n ft> ^  ^
<RFIT I I #  Sfl’T % !St̂  3T? 5̂̂  
Tfr ^ ft) % 5sftwt5y q r  ir^
^  m t ^
^  r̂R=TT f  I ^  q r  ^ ' g i<

^ %  3PR ^  ^  q̂ IT
•>’ 1 Pf ^  ^ ?ft ^
f?: T»̂  ^  ^  ^
5 I ^ fvT  ^  siH<

# fir^  +r*i';H< # ^
fT̂ F 5T  ̂ ^  m *ftT

^  (Grow Moro P'oofl) fw
3TT$ I

5T>prtT*re % ^  w itrr
^  ^ ft: %5T #  anrrsr | '

^  iT*fr ftR ?  % ^  JI?
itt5t% Tt 5T  ̂ ^ ^  %
•r??T 3iHT  ̂ ^  spflr 1 1  ^

^  ?TT?
(PHychology) % ^  ^  >rf
f, sft̂ TÔT (Production) %
feirnr % ^  ^  t  •

#  apn^ ^  v»rt ^
Ir *rpft[^ I  f¥ Jî T ^
(Control) t ^  TRrf̂  (ration
ing) # ^  ihvfh:̂
IfRrT t ' ^  ^  % <̂ 3! srr 
f  ft:
^  t  ft: ^  % TW 5ft ft)»r^
(figures) f  ^  t' ?it
Prc ft^ (basis) «n:

t ft̂  ^  ^ ^
1 1  ftH 1^ ’m R 2 ‘ ajTO

<f«j|T (Government of India) 
^  cTTB r̂ gTsntt THRTRr Ir
piT ftr ^  % TRT ^  f
■tf*! *T ̂ <1 'SPSt d+  ̂  *JwJl

^  ?IT5ft t  • ^  ^  
jjftrt arrr^  ^cR k |  ?fr
^ 3R<T %■ "jsjar  ̂ ft> arrr ft̂ r̂

TC f  ftf ^  ^
qi^  r̂ra’ q r ^ ?  ^  ^  |
^  M 3RT1T ^  «rff
11  iTH i  ft> ??r ^  #
3PIT fî ft’ ̂  ?fr feft
^  ^  ^  t I ’TR

ftj^
?f^ ^  ?rq  ̂ t I »nn: arr aft^- 
3TT̂ ( overall ). mr aprra- ^
qtfhH (Position) '̂r
'dtt^ ^*ft ?  I ^
#  3fr qrifl-1 %q ^  fJT %«^- 
qR t ft̂  W- q?r qr?: ^  I

f?TT#' % JTtq qf % qprrr ajh: 
:jqTT 3Tt7: flT-q ^  =qqr T?ntr
% 3f?t pq
ftiqr ftr % q  ̂3iVr qrq  ̂ i
qnift̂ y 3fk wifnq % qrq % ftr̂ rft
ark ^  ^  Cr f  aftr annr
arq ^  yxrfqqt % qR anq arrqt 
5fHr q ^  ^  iqrrfWf % |4-
^  ^  ^  anqqft arr̂  ^rrq  ̂
qTOTT ^  I q 3TJ ^qr T̂̂ qr i  ftf 

*T aiqnr ^  q>'*ft' q^
t I

r̂qrt ^  I ft: fq??T # 
^  qniffsRT (conditions)
% qrq qq’̂ tq' ^  q̂ r f^qi i 

q?5ft qjTqr̂  f  ft: w  ^  ^  
ftq 41+«4lrf ( decontrol ) 

^ qnqqr ^  q? jfr ^
ŝtPT̂t I 5  ̂ f̂ qq: vefkR t JTî qRPT
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ark shepftrw #  i ^
W 5 n % ”  I

anrr ^  ^  sn#, snrc ??r
^  «l<l «i*ii<o‘ t ^  3fPT,
3 H R  i r ^  ^  ^  srnr ?fr f t r c

r̂m »TPi55T am 3TTT ^  ^  ^  ^nw i

^  aftr f N ? > ^  % ^

3frc ^JTRT ^  I w  ^

3nt I  I
*P?T ^  f'?TT 3(1 <41 ^  >̂T*T 
^  55n p  f , +«dirt % ^  #,

31̂  (vested
interest) ^  w  f. ^  ^ ^  
5fR ^  3TOT ^  TC 5T 'Tf afk 
TR% # ^  ̂  ^ ^  ^
?T ^  ^  I 4  3fprar i  ̂  %

TTT qr qf^ ŝrm ^
3RT7 ^  W 3PTT3T ^  f?cf^ ^
^|3ftT3R^3IT»mTt<^f>T

^  fWefW ^  I ^  ^
^  ?n|f t. ^
»?5wr ^  PT?n^ ^  I#  »id< îiii m, 
f% ftT f w  % ^ 1 #  '>ft qi|
? f f¥  >T5m % t  3TT 3T^ w  ^  
H f t  ^  ^  ?n:-

5TTf̂ %? (surplus provinces)
^ 3RT3T ff qf% I ^  

f  5?? t  %  f^RRT ^  ?R- 
TI¥ ^  ^  %

?Ttff nr jfR ^  ^  aftr ^  
'Tĝ FT I ^  WI f  I P?l«l
f|?rp: ^  sTt ^  1^ ^
|3TT I W Tiff̂ Rf ^  ?ns

WTT 5ft *nr % f̂ r̂ra’ % <nr 
m r, ^Hi(+ ^  f3!w5t %

3F^ »PT 3fk JisRT 3fk ^ -
^  H ^  ^  ^  i^TT^ %

^  m  I ^w t m
% TRT >R, Jiff <N4̂ «d arni)
% 9^ 3?!̂ , +1(91̂1 ^  ft>
?ITf ^  ?55nfff W <Tf^
^  3t̂  5?!^ ^  t aftr 
^  Pt5t f̂PT I ^  3 1 ^
f t w  ? sthb w f*rrd
^  ^  ?rff ^  I TirR ^NHw  ̂

"Pcrf JK? ^  I ^  ^
»RT f% jj;o qto srff *rpRft f,
fJpFt ^  ^  ^  3TR ^  ^-jINd srff 

I îq*i*i'*<il
(States Governments) 
w  ir^^Tw ^  ^  arf e r̂ rc,

Rŝ  1^ 5  ^  ^  ^  *r^ -
SiM'l ^  ^  rij^ %

3F^^?r^%5H (communication)
>̂T %, ^  H+' 3PT̂ ^

5FÎ  ^%3rT#%aftT5ft^^|5t^ 
+w1(î iiH (Constitution) ?̂ n#
% ^  ?RT̂  ^  |3Tr ^  ^  ^  
^  ^ 3T̂  ftniT i% ^  ĴirtT ^  
iT̂  t ?ft ^  ^  ^  % *rrtr̂  # ^
9 | f^  ^  ^Tf̂  3ftr sriftrw 
^  JTrf̂  % Râ fg;
srtr: % (restrictions)
5!nH ^  ^
=^rfi^ I ^  r̂*PT ^

^  >T!Tr 3|Y?:
(Local Governments)

^  f^ i T  Tft ftr ‘
^  ’<R4'Kit1 9% I 1̂*11̂  ^
3T5#, Pl̂ l<4Cl 3>rf̂
5»TT̂  ?rr^  97<*)i^
f  ^  3 f ^  f^̂ l^̂ |Jî
(maximum impotency) f  ark 

mum responi^bility) 1 1 %ftnT ^
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%■ 3J  ̂ +<.*il -qî ni g  V R A - 

% 317^ 3TO
«Ft ^  arferaRRT.^rf^ t  f r  5#fNPTS 
s n w W h i ( e s s e n tia l c o m m o -  
i i it ie s )  % ^  ^  ^  ^  I
^  ^  «PT̂ ^ ^ n 'm  f w  t

w  ^  ^  *r i p i 4 w  <m>
^  dfRMUKH t  I 'TT̂ r
^nw % 3H% 5RT ^  ^  ( s te p  )

^  sftr ^  3rf^^R H  ^1^
> P R W  ^  ^  I 4  p T fra T T  3 R ^  %  a r t  

^7?TT ^T?5TT f  3PR 3fTT ^  5T? 

Jnft*T ^  3TTT ^1!% f  Ĵo ’fto 
^ n r t w  »r 3TTT ^  ^  ̂

5Tt 3TrT 3 n » T  ^3^ s r i^ ^ T T T F T  

^  l^tn*iiw 'Ijft ^  T^ S ^  3 m ^  
y i a ;€ tg y R  ^  %  ^ iftra r  f  i a n r r

am f  ^o <fto IR^TW 
^ JR ir  T T  » T W  f l %  a f t r  ^  ^  ^ ir # T  ^  

* r a r  5 T ff a p R  3ITT JT S T O  i m w

^ iJT T  3 1 P I a r tr  ^  eft ^
TTrn i  f r  3 fn ^  m  a tfew ri^  
^ r n r  n < ? r  •iiPfSM i w ? :  a r r r  ^  f n w

5 1 ^  «FT %  i( f ^ R V t  3 irT  ^3TPI% t  f ¥  » T ^  

f  n't 4  m U R T T  j  f r  3TFT ^  3TT5ft 

?niw  ^  5T  ̂ 11 #  ŝnsTTT
g  f r  ♦ l'+ '£ ld ^ 4 » K  ^  3 i r T ^  ?T5I

? m F ^  ^ r f t t w  I  WV»: ^ r r r o  t ? ^ -

*n^ Tie'll ^ i f ^  I

?ft 4  3 T n %  a r i  T T  ^  f ¥

a T m ¥  i n n f t T  t  4  3 r H ? n

g  a i p r  f * R ^ T  ^5 ? ft % m 
^  ? ! ^ r ^  T T  f w I T  t ,  ^ 3 ^  « R  3 TT4 

5 fv  5 ^  51^ %

f l w  ? T T  ^  f t ? n

5R 5W ^  «M*(<ri?
«1H H  %  ? T ^  ^ F F f t  f  + i ^ < A

OT?T ^  mrr (Centre) %
^ iM  ^  ^  3 f t r  ^ » « .< . 5 ft ^  J T if ^ -  

R̂T I W  ^  s n f ^  5T  ̂ = fl^
^  amî 55T (unpopular) 3#, 

^  5 1 ^  = s n ^  P p  5 n ^ t < H » i d  ^  I ^  

^  <»>̂ <( I ^  51 « n  4  4  " ^ i^ a i

I  f¥ aniT ^NHHUd 
( Unitary Government ) f  ^  

5 ft 4  3 j m t  a t f e n r t T H

ir r f^  t  3TTT ^  ^
3 f k  5 n f ^ % ?  ^  » T 3 j ^  ^  ^

% % Hdir«»* ^  ^  I 31̂  arrr
^  f ^  r ^ r ^ tt ^ K  f  %  w  ^  %  55M

^  ? |T ra r ^  ^ft 4 '  s n r  ^r?7TT

■^i^<ii ^  f ^  3 im > 'l f ^  ^  s r f e r -  

J H T F T  3 f t r  ? m p ^  ^ r f t r ^  ^r7?ft ^  1

Shri K. M. Monsbi : Give me laqat.

Hf«sfl 5IVT ?Wr >TnfflT: 3T?T^
3nq^  >r#qt 

^ m t  f t ^  I ^ t r k T  3 f t r  

31TT%  3 1 ^  t  3TTT ? ? R f t  3 T T ^

^  t  I 4  3T# ^  a i m t

<M >-wl4<j?rT %  3TST^! ^  * 1 ^  3rf^=niT-

T F T  t  I ^  I T ^  4 ^ 5 ^

^pir€t 4 € t  t .  4  

4 ^rfw ^  r̂rf?TT 1 ^
3 n f  ^TTTTT 3 ft J | ^

n̂rsT 4 3it4>it, ^  +<̂'it ^  4
^  4*^tr 3T# I %f%̂ 4

3 T ^  ^>TWT g  f %  31?? r>ltl 

4 f ^  T C  ^  f  f ^  3 irT  

T?<% i, ?ft 3̂51̂  VT rrtt^ ^ r f ^ ,

% t̂iT 4 5Itj% ^  I

3Rm ^  v̂irnrcf % 4
3 R T  W T i  ^ t ^ T  g  I 3 TJft d +
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aiT  ̂ ^  3T|<{Ih41 <^<4+
'>ilai *rr, 3TF3 5̂TT̂  3^^ W  w«i+ 

TRPT # «rr I fRTT
|3rr, ^  ^  ^  >rt^ f^rr,

t R  3r^f)R(iisiH (Bar 
Association) ^ a?wn: fjR

n̂r ^  f% 3iw y^iC l
■ +<ol f , S f?^ ^ '• ii 'i 'iO r
^  >ft TRPT t  I ^  jjf!%

ftr TTO ^

^STR: 5TR ^  ^  ^  ^T

|̂ »T t .  ^
T̂TT 'T^ f  TT5W ^  ^  I

^  3RW % ' j ^  ^ r p r  f f t ?  %T 
5PTI ^  ^  ^  w  i;*r ? 
arnr f  % (cereals)

?, (vegetables)
^  ^  ^  ^  I 4' 3l^% 3T̂

^ ft?
(maladministration) ^
^  ?r ii??5T q?r
11  3Trr# ^  ^3THT  ̂ ĴTT*T
*1?^ ^r sTw^nr^iT^ f  Mai 
■f%?r f^?»T #  i r m r  i  «  f^?r ^  ^

9T^I^  ^ ^  m  r ^ R  #

>nTT aftr #  ^ R  H !T^ anqr I 
?ft 3ftT; (state of
affairs) ^  ^  5>TT ^
^  f¥ ^  ^  3rf^JTRI?r oft

t  ^  I  ̂ f%
fildH 3fftfTJnTTcf ^

^  ?TRT ^

?TRT H^qapKrH^diT? W^ ?> I 5TT gft 

»Tf5rT #  ^3hPS^ ^  
?FT ^  arfenTRitf ^  ^  

#>5^ iR s f w  a m  ?r«r #  % % ^  
^  >ft 3TT sn sit apRTiRRr

% <% ajN W  t ,  arrr^ »mr a»1W-

JTRRT Jlflr t  t.

% t  *frf»r fM R w i
I  ^  »r^  f  f r  ?w
^  ̂  ?  3 fk  %’>2T ^

? r r ^  f t  f^ra% ^  ^
^  a fk ^ n r fR

3Tk 5ip?r 3T?^ 5T ^
^  ’i!ra?T ^  ^  I

(Eiiijlish translation of the above 
' speech)

Pandit Thakur Das Bbargava: Some 
two ycais l>ack I had submitted be- 
t'oie tliis House in nearly these very 
wonls the of the speech dehvered 
todav hy Shri Munshi. I still con
tend that................

Shri B. Das: Let the hon. ^lember 
sr)e.ik i‘ither in Hindi or English. 1 
cnnnot iruderstand Persian.

Mr. Deputy-Speaker: I am afraid 
thr hon. Member is appealing to a 
wioiig quarter. [ myself am not 
able to decide whether it is Hindi or 
Urdu.

Pandit Thakur Das Bhargava: I
submitted that the speech that I  
delivered two years back m this 
House, though it did not contain these 
very \\ords and expressions and was 
not so el()<pient and beautiful, yet 
was tuaily similar to the one deli- 
vt red by Shri Munshi today before 
the Huiis4‘ . T do assert and contend 
that mav Shri Munshi remain the 
Mi)iistc r’ incharge of this Agriculture 
and Food Ministi-y, or some better 
mail be appointed in his place or the 
entire Cabinet as a wliole or the entire 
concentrated wisdom of the whole 
country be substituted for Shri 
Munshi yet still the problem cannot 
be solve(i. Dr. Kajendra Prasad, 'obe 
je\vf*l ()f our country, once gra-ced this 
post. Shri Tairamdas, who is now a 
Governor, remained incharge of this 
^finistry and though he w^orked with 
utmost /eal and strove hard yet he 
did not succeed, .and I know for cer
tain that Shri Munshi is also destined 
to face the same doom. Shri Munshi 
will rever be successful. He deli-



[Pandit Thakur Dae Bhargava]

vered a long speech lasting for over 
two hours and mentioned therein so 
many things but I  know that this pro
blem cannot be solved in this way 
because he talks of chalk and hears 
of cheese. It is the responsibility of 
the Goverrunent of India to feed each 
and every person and to see that 
there is no shortage of food. Then in 
orcjer to meet these ends the Govern
ment will have to take upon itself the 
responsibility of producing more food- 
grains and the procurement of the 
same. When the Government shifts 
these responsibilities to other agen
cies then this system results in such 
a state of afTairs that it becomes im 
possible to resolve it. As the Hindi 
proverb goes the Government wants 
to gather thistles and expects pickles.
The existing Ministers of the Provin
cial Governments are not int(*rested 
in the procurement of foodgrains. It 
is a fact that till some time back no 
efforts whatsoever were mnde in ':he 
various districts of the provinces 
miike the people feel that they have 
to grow more food for the counti*y and 
thus no additional foodgniins were 
produced. The cultivatoi-s are not 
a\\arr of the problems that are facinj> 
the country. I am telling you con
crete fact. A himdred miles away 
from here lies the small district of 
Hissar, the district T belong to. There 
the cultivators nre of such a nature 
that if they were to know of the con
ditions prevailing in the country then 
they are ready to put in their best 
possible efforts. But till last, year the 
/)eputy Commissioner had not oven 
convened a meeting to lay stress upon 
the irnportanee of the Grow More 
Food Campaign.

As regards procurement T do assert 
that there are enough foodgraing in 
the country. I am not even for a 
min\ite prepared to accept that there 
fs a shorta<?e of foodgrains in our 
country. This shortage is more due 
CO psychological effects rather than to 
lack or paucity of production. The 
fihoi*tage of foodgrains can be ack
nowledged in a way that enough pro
curement is not made to meet th^ 
needs of control and rationing. I
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v e i j  humbly beg to ask that when 
Shri Munshi acknowledges that the 
figures and statistics that are at his 
disposal are not correct then on what 
basis does he assert that there is a 
shortage of foodgrains in the country. 
Some time back we came to know 
through the official records of the 
(jovem m ent of India that the statis
tics computed by the Government 
could be wrong to the extent of BO 
per cent. If 30 per cent, of the- 
statistics are wrong and unreliable 
then on what basis the Government 
asserts that there is shortage of some 
five to seven per cent. There is lot 
the slightest shortage of foodgrains in 
this country. I  do accept that there 
can be some shortage of rice. I  ack
nowledge that some shortage of wheat 
may be there. But if the Govern
ment were to see the overall position 
of the foodgrains then it would be 
found that there is no shortage at all 
For the shortage of rice and wheat 
also we ourselves are responsible. W e 
have created this shortage. At those 
places where people f^enerally took 
Bajra and Jowar we have compelled 
them to eat rice and wheat. As a 
result of rationing and control we have 
^Mven rise to a lot of difficulties and 
if j'fter all these distortions we wei'e 
to look ai the overall picture then a 
very hideous spectacle would meet 
onr (‘ves. So I beg to submit that 
thrri* is no shortnfze of foodgrains in 
our country.

T am glad to note that Shri Munshi 
has also acknowledged this fact with 
certain conditions. Shri Munshi -las 
said that the day the conditions would 
be fulfilled the foodgrains would 
decontrolled. One of the conditions is ' 
that of ])roduction and the other is o f 
procin-ement. In Hindi there goes an 
old proverb ‘ If the sky falls we shall 
gather larks'. If these conditions 
were fulfilled, if all the people of our 
country were to become rich, if w© 
w*ere to produce everything that we 
needed then the entire problem would 
automatically be solved. Therefore I  
hope that Shri Munshi would pay 
more attention towards the question 
of control and decontrol. Some change 

^has taken place in him during the las€ 
two months. B ut let not the removal

by the President IW
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o f the 67 thousand people employed 
in the vai’ious controls and who have 
created vested interests in the same 
affect him and put obstacles in his 
wav. I know that after two months 
he will also arrive at this very con 
clusion that there is really no shortage 
of foodgrains in the country and 30 
a time has now come that the food
grains be decontrolled. I  do not mean 
to say, you yourself, Sir, had given 
out this thing while quoting the 
example of ]\fadras, that even for a 
minute we wish that foodgrains may 
not be sent to Madras or any part of 
the country where a shortage arises. 
The surplus States are in duty 'hound 
to send their surplus stocks "to the 
deficit areas at cheapest possible rates. 
But what we see instead? Some 
two years back huge quantities of 
gi’arn were produced in the Hissar 
distict. The cultivators of that dis
trict were paid at the rate of Rs. 6 /8  
per mannd, although gram was selling 
at Bs. 10 per maund in Delhi and at 
Es. 20 per maund in Madras and 
Calcutta. W e at first approached the 
Government of Punjab in this con
nection and later on the Government 
of India.

We tried a great deal so that i.he 
grain available in our area could 
taken to those areas where it was in 
short supply and also that we might 
gel the value for it. But, what was 
the ]’osponse? The riovernment of 
India did not help us at all. The 
Punjab Government did not help us 
at all. We were told. “ The U.P. 
Government does not agree to it. 
They do not want to allow us to take 
the p:ram” . Our Central Government 
has given such powers to most of r.ha 
Stat-e Governments whereby they are 
competent even to stop communica
tions between two of their own dis
tricts, to stop transport of goods from 
one into the other and to act in any 
manner they like. When this ques
tion had come up for discussion at the 
time when we were framing the Con
stitution I  had submitted very om- 
phatically that since our country was 
one and common there should be the 
fullest facilities for the movement of 
food and no province should he. OtUpwe^

to apply restrictions against the other 
Provinces. But the question was 
shelved at the time and the locaL 
Governments were left with some sort 
of power to apply such restrictions. 
Today, our very learned and talentecP 
lawyer, Mr. Munshi, says he has the 
‘maximum im potency’ and is burden
ed with the ‘maximum responsibility'. 
But I submit very respectfully that 
according to the Article 369 of the 
Constitution the Government of India 
has full powers to take whatever 
action it likes in regard to essential 
commodities. ' The Constitution that? 
we have passed gives them all those- 
powers. For a period of five years 
they are competent to take whatever 
steps they like and to delegate what
ever powers they like to local Gov
ernments. I beg to submit most res
pectfully that if you are convinced, as- 
you allege, that you cannot make thê  
U.P. Government do this for you 
then you are evidently not exercising' 
the powers that vest in you under thê  
Constitution. If, for instance, yoir 
want the U .P. Government to have 
sugar-cane grown in some area but it. 
refuses to do so, or if you ask the 
Madras Government to grow rice 
instead of groundnuts but it declines, 
you should then, in that case, exer
cise all those powers which you have. 
If you intentionally forbear to do whair 
you know to be right and proper I  
am of the opinion that you are not 
using your powers which you should 
use.

^Ev voice is weak no doubt but T 
kno\v that Mr. Munshi has admitted' 
today and has so staled in his own .̂ 
words that with a few reservations her 
himself is in favour of decontrol. 
Until this decontrol comes, in order 
to make a success of the control it iff 
necessary that it should be entirely 
in the hands of the Centre and that* 
the Provinces should do the bidding* 
of the Centre. At this time, the* 
Provinces do not want to become rax- • 
popular; they do not want to do the* 
procurement. They will not do it. 
Under the circumstances, if it is a 
unitary system of government, you 
should withdraw from the Provinces 
the powers which vest in you undeif
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[Pandit Thakur Das Bhargava] 
Constitution and compel Pro- 

^mces to act a« directed by the 
Centre. Since you are responsible for 
the supply of fo o d , to the people of 
tjiis land I  wish to submit that you 
will have to use all sorts o f powers 
^ d  prerogatives to that end.

B u n s .  IL M o n s lii ; Give me iaqat. 
^ a ^  Tbaloir Das ^hargava: You

will have to acquire power; you will 
have to ^eek courage. The power and 
oourage are there in you but you are 
not conscious of them. My submis
sion is, you have all those powers 
Tinder the Constitution. As ^he 
Central Enquiry Committee is already 
considering that subject t do not want 
to enter into the pros and cons. What
ever we the members of the said cora- 
mittee will have to say, vvf* will statii 
in the course of that committee 
report. I tniist say, however, that 
you should, if you retain the controls, 
do 80 on Rueli a basis as ini"ht lead 
do peaceful conditions in the country.

Witli yoin- |)ernnssion. Sir, I shall 
relate an incident. Heretofore we had 
been hearinjjf abr)ut the foo<l for men 
being controlled, r îght rhhafahs or six 
chhatakfi per head beinj^ ullowed. 
But a week haek I liappened io <:;o to 
Fen^/epore. All the members of the 
Bar Association erowded rountl me. 
The y said, “ See what your (Joveru- 
/ment has started doin^' now’ ; they are 
now' controlling^ thr rntions for 
animals too” . 'fh ty  told me 
that a hiitTolo was allowed ti‘U 
chhataks of gram in the njorning and 
a similar quantity in the evenin*; and 
that nobody was «'om])etent to draw 
more than a week’s ration at a time 
for them. Very ivspoetfully T ask. 
will a buffalo, fed on one and a quarter 
tieer of gram, yield full supply of milk. 
You Ray wo should eat cereals sparinij- 
ly and u$e veget-ablos and milk instead 
but you are at the same time limit
ing the pi'0<Uieti0n <>f milk. Let me 
tefi you that lacs of maunds of food* 
grains are rotting simply because of 
ttaladministrafion of contn)!. You 
Iĵ ave named a few animals that lay 

^ a a te  to crops but T do not know to 
iirkom to apportion the blame. Is it

not a fact that due to the slack
ness on the part of tiie Government 
several lakh maunds of gram in 
Hissar became rotten and could not 
be utilized as food. Now, such a 
state of affairs will not improve until 
Munshiji is invested with all the 
powers which he desires. I  want that 
he should be given all necessary 
powers So that all this maladministra
tion could be ended. Either the Pro
vinces should act according to his 
direetions or the Centre should take 
away and assume their powers for 
itself. Previously too I had told Shri 
Jairamdas that the fault did not lie 
with him for he lacked proper autho
rity. Hence 1 make a request to the 
Cabinet and to the Prime Minister, 
who is present here, that this system 
should he chans:ed. Let the Centre 
have full powers so that it maj* be in 
a hotter position to take proper action 
in the interests of the people and tho 
Provinces may not be able to place 
impediments in its way and thereby 
render its action less effective.

Shri Qoenka (Madras): I am soiry 
to see that enough time has not been 

'̂iven to this House to express itself 
upon the achievements of Government 
a)id also over tlu*ir acts of commis
sion nnd omission. W e have found 
that wlhMiever an opportunity comes, 
there an* half a dozen members in 
this Hous»‘— T am casting no reflec
tion— T must he excused for that .

Dr. Deshmukh: He is also one of 
them.

Shri Goenka: I may be one of them; 
hut tht*re is a general rlissatisfaction 
and 1 wanttMl to i)ring that to 
tlh‘ notice of the House and of the 
Leader of the House this afternoon.

Having said that. — [ have only a 
few minutes at my disposal— I shall 
immediately come to the point. The 
President in his address has admitted 
that the tconomie position in this 
(‘onntry is far from satisfactory* and 
far from heing happy. That is '»n 
admitted fact. T would only try to 
go into the facts and prove to vow 
that this House has not been taken 
into confidence by the Executive in 
their various projects.
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Dr. And mismanage-
toents.

Shri The last occasion
when ia special session of this Parlia
ment called was to discuss the 
questifvn of the devaluation of the 
rupee. It was an international matter 
concerning finance and economics and 
a special session was called. We have 
another special session now to iis- 
duss the Korean situation^ an inter
national political situation. What 
happened in the last session? What 
happened in the last session was that 
we were confronted with ;i fait 
accompli by the Goveinmenv, and the 
House had to give its seal of approval 
to devaluation. There was the ques
tion of consultations with Pakistan, 
etc. But since the House was faced 
with a fait accompli, what did this 
House do? This House went into the 
matter and finding' that no useful 
purpose will be served in changing 
the position which the Government 
had Uiken, and in the view of nianv 
including myself, very rightly taken, 
we said that furtlier matters in rela
tion to and the conse(iuences of de
valuation should he examined by an 
ad hoc committee of this House. 
AssurMiices to tliat effect were given 
by the bon. Finance ^linister and an 
ad hoc committee was appointed 
aeeordingly. Only yesteiday the bon. 
]\rinister of State for Parliamentary 
Affairs laid on the Table of the House 
a statement showing the action taken 
by riovernment on various as^nranees 
and promise?; given by them during 
the October 1049 session. That state
ment shows that the promise made 
by rrovernment was in the following 
teiTns:

“ Assured that an ad hoc Com
mittee will be appointed to look 
'nto all th‘? problems created by 
devaluation and watch the ei^ht 
point policy announced by the 
hen. Finance ^Hnister.”

That was the promise made; that 
was the assurance given. This is how 
it ha^ been fulfilled!

“ An ad hoc Committe(5 on de
valuation has been appointed and

is watching the progress oi action 
taken on the eight point pro
gramme/*
1 say this is a perversion of truths 

I am a Member of that Committw* - 
I will go into facts and figures and L 
will tell you presently what has b eei»- 
done.

Shri B, Daa: That Committee has - 
met  ̂ four times. ,

Shri Goenka: This Committee has- 
met twice, on the loth  of November • 
and 5th of December, 1949. The last 
meeting was on 5th December, 1949. 
Now, it is eight months since the 5th « 
December, 1949.. What has hap
pened during these eight months? W e 
have not met; we have not made any 
review, nor gone into the matter; 
nor even known whether such a com- 
jiiittee has been in existence or not.

Shri Sidhva: What happened in
these two sittings?

Siiri Goenka: I am coming to that;, 
that is the main object of my speecii 
this afternoon. At the first meeting, 
on the 15th of November the general 
sikiation was reviewed and the eight 
point- programme was discussed. W e 
decided to meet again. W e m et 
again on the 5th of December, 1949. 
Now, this meeting of the 5th Decem
ber is really a very important one. 
Four subjects came up before ihe 
Committee. The first point was 
about the voluntary settlement of 
taxes, one of the points in the eight 
point programme. This matter was 
;^one into and discussions took plac(r. 
The assurance given to the Commit-' 
tee was— you, Sir, were also a mem- 
her at that committee and ŵ ere 
present at the meeting— that 
detailed note on the subject will 
be circulated” . No such detail
ed note has been circulated for 
the last eight months. The 
second point was trade with 
Pakistan. In that connection also, 
the Chairman desired and an assur
ance was given that ‘ ‘ a note on that 
question should be circulated to the 
Devaluation Committee” . Ho sucb 
note has been circulated so far, nor 
has the Committee met. Then came 
the question in regard to jute.
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[Shri Goenka]
^he couTBe of his last Budget speech, 
the hon. Finance Minister made a 
reference that so far as the 1931 de
valuation was concerned, the dollar 
prices of the commodities came down 
to the level of the sterling prices but 
BO far as the 1949 devaluation is con- 
cerijed, it is the sterling price which 
has gone up to meet the dollar price, 
namely, that the price of the com* 
.modity in the sterling area went up lo 
ihe extent of 44 per cent, to meet the 
price in the dollar areas. I need not 
quote the speech. Therefore, the 
question naturally arose: are we going 
to export 44 per cent, more of the 
>commodities which we export or are 
w e raising our prices to the level of 
the devaluation to keep up our 
exports?

As you may remember, Sir, there 
arose the (question of the export price 
o f  jute. The position was that in 
America the price of a particular 
quality of jute manufacture before 
devaluation was, say, about 17 dollars, 
arid the correspon<lin;4 price in nipee 
was about >̂5. After devaluation, 
while the American price remained at 
17 dollars and when obviously the 
price in India should be about Ks. 7S, 
the (loveriunent of India fixed the 
price at the ceilint' price
beyond which nobody <‘Ould sell. The 
result was thnt this difference wont 
into the black market, and T can say 
without fear of contradiction «hat 
millioiw and niillions nf dollars went 
into what mi^dit be called the black 
market—you may call it any market— 
aiul it went into pockets of people 
Khom the hon. Finance Ministt r could 
not reach with his taxes. You know 
the Tnajority of the jute interests ar»' 
Europeans and when they export to 
An'ierion. all the extra money which 
they pet from America i»o straight 
from America to Knfjlan<I. Tbat is 
the case even to-day and that is well 
known to the Tlescrve Bank and 1 
have discussed it with several pei-sons 
in Calcutta and in Bombay. They 
all know that there is a bij; rloHar 
Idaek-market goinp on in this co\mtry 
'find tens of crores of rupees have 
-Ifone into this blnck-markct and

going into it even to-day. The ceiling 
price is Ks. 55 and the price at which 
America purchases to-day is about 
Rs. 72 and the result is that of ihe 
Es. *200 crores worth of jute export, 
a minimum of about Rs. 30 crores f̂ o 
into this black-market.

W hat did the Government of India 
do in this respect? They raised the 
export duty on jute goods by 15 per 
cent, when the prices went up by 
44 per cent. Where did the balance 
of 29 per cent, go? It went- in the 
direction in which I have mentioned 
to you just now. This was a point 
raised before the Committee and the 
lion. Minister of Commerce had agreed 
that the matter would be examined 
and a note circulated before the next 
meeting. Eight months have passed 
and this promise also has met with 
the same fate.

Then again, there was the question 
of tea. That is the third largest ex
portable commodity and we make 
about Ks. 60 crores from the export 
of ti*a. The question raised was that 
while we had bargained with the 
United Kingdom to sell about 850 
million pounds of tea at about 
Hs. 1 8 '-  per pound, the market 
price at that time was Ks. 2 /1 4 /- and 
there was thus a difference of 
Ks. 1 ()/. and could not some of thir̂  
<litTen‘iu;e between the local and 
fnreî Mi ]>rices be taxed? Discussion 
i*nsue<l and the hon. Conmierce Minis
ter promised to look into the 
matter. 'rin‘st* are the various 
Msjieets of the cjuestion for 
whieh the Devaluation ( ’ommittee 
was appointed. These were discussed, 
but with what result? I have placed 
the results before you. As I have 
bi'eii trvinu to show tht* Ifouse, this 
Ifousi* has been treated with scant 
courtesy at the hands of the Execu
tive.

1 mav refer to the speech of ^he 
hon. Minister of Finance— Dr. John 
.Matthai— after he quitted office with 
re>̂ a?<I to the Standing Finance Com- 
nuttee and the various suhjects com- 
im: up before that Committee. I 
not in complete ajn^ement with him, 
bec.ause every subject that came up
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* .before it came with his approval but 
all the same we were only a sort vf 
post-mortem  examination com 
mittee. Bs. two crores were given to 
Seindias for construction of three 
steamers, though as you know, Sir, 
the Standing Finance Committee 
practically unanimously rejected it, 
and the payment was made before we 
came to a decision. Then again, this 
was done in spite of the fact that 
even the Industries Standing Com
mittee, was also equally divided on 
the njatter. There are so many things 
I have to refer to, but I find the tim.e 
before me is so short. If, Sir, you 
would permit me, I would like to take 
another ten or fifteen minutes.

Mr. Deputy-Speaker: The hon.
Member expects the hon. Finance 
Minister to reply, but he was not then 
in ofKce.

Shri Goenka: Yes, Sir, and 1 was 
not going to finish my remarks with
out paying the highest tribute to »:he 
present Finance Minister. I have no 
grievances against him; my griev
ances are with the Finance Depart
ment, the Cormnerce Department and 
the Industries Department. All the 
Ministers in charge of these portfolios 
are new Ministers and I wish them 
all the best of hick. The hon. Finance 
Minister has taken up ofHce at a time 
when the econoniic situation of the 
country is far from satisfactory, and 
therefore 1 take him to he a very bold 
man and I particularly wish him good 
Juck. \\ hat I say is r)nly hv wav of 
^Miidance to the hon. Finance Miiu's- 
ter. This Ifonse has not heen taken 
into confidence, and not onlv has the 
House not been taken into confidence, 
but even the promises given to the 
House by the Members of the Treasui’y 
benches have not been carried out in 
innny cases.

If you will permit me. Sir, I will 
refer just to three or four more cases.

Mr. Deputy-Speaker: \o, no.

SUri Gk)enka: Then T have nothing 
more to say. T only want to draw <:he 
attention of the hon. Finance Minis
ter, the hon. Commerce Minister and

the hon. Minister of Industries to î he 
fact that the economic condition of 
the country is in a bad state for the 
time being and if they really want to 
do something with regard to tkis 
matter, I think they ought to take 
this House into their confidence, into 
their complete confidence and not 
come forward at the Budget Session 
saying that their expectations were 

not realised, that their expectations 
had gone wrong here and there and 
so there is a deficit of, say, Rs. 250 
crores and face us with a fait accompli 
iigain. I know , our position to-day is 
far from satisfactory. Our income is 
going down and our expenditure is 
going up. There is a deficit and an 
examination of the position will show 
that none of the expectations of the 
Budget has been realised in the lasti 
8 months for which accounts are now 
available. Therefore I  would request 
the hon. Finance Minister at the 
earliest opportunity to take this House 
into confidence and say which way 
the wind blows with regard to the 
future econonn'c ])osition of the coun
try. Unless this is done, the House 
will have a perpetual grievance against 
the Executive for presenting it with 
a fait accompli again.

The Minister of Finance (Shii 0 . D. 
Oeshmukh): The I'residenfs Address 
drew attention to the difficulties of
the econonn'c situation and their 
aggravation by the recent inter
national developments. It referred tio 
the necessity for constant vigilance, 
especially in respect of the price level^ 
and the need for the greatest possible 
economy in Government expenditure 
and restraint in spending bv the 
public. *

According to Prof. K. T. Shah 
Oovernment have utterly failed to deal 
with the situation, notwithstanding 
the appointment of the Planning 
Commission or the improvement in 
the country s balance of trade. Pandit 
Hjrday Nath Kunzni regretted that 
no mdication has been given of the 
steps that Government propose to 
take to deal in the immediate future 
with what he, in common with Prof. 
Shah, characterises as the fast
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rSbri C. D. Deshznukb] 
4etenbrating economic situation. H e  
lias also expressed disappointment 
with the Planning Commission s giv
ing no assistance in the matter. 
Mr. Mahavir Tyagi complained that 
GoTernment B planning has neglected 
the rural areas and he was confident 
that by dint of effort an economy of 
a hundred crores could be effected in 
goviemment expenditure. Mr. Goenka 
has just expressed several grievances 
in regard to the Devaluation Com
mittee. W ell, apart from Mr. Goenka's 
speech with which I shall have to deal 
separately, I listened carefully to the 
speeches, but I failed to find in them 
any significant evidence in support of 
the basic Jissertion that tlie economic 
situation has deteriorated seriously. 
Prof. Shah was candid linoiigh to 
concede that he was not sure of the 
facts regarding the food situation.

Pandit Kunzru referred to the spurt 
in the price index of foodgrains 
between the 6th June and the 8th 
July as alRo to the phenomenal rise 
in the prices of oilseeds and both he 
and Prof. Shah referred to rho 
deficient indiistrial production.

T snhmit that the evidenot* :ulduced 
does Tiot prove that the roonomic 
situation is fast deteriorntiji»j nr that 
the blame, if any, is to be laid 
entirely nt the door of Government. 
I am free U) confess that the econo
mic situation is, in my opinion, 
difficult but I do not re;̂ ârd it ms 
desperate. Nor do T admit that tho 
Gove?*nment have been supine ind 
apathetic or that’ Government polioy 
in this regard has been vacillating or 
unco-ordinated. I see no reason why 
we should take such a lurid view of 
the position or fail to notice the bri?ht 
spots thnt relieve the gloom. An 
o\mce of fact is worth a ton of theory. 
Let us examine some of the facts of 
the situation.

The index number of wholesale 
prices show very near the pre-devalua
tion level throughout the first half of 
the year. The House will be interested 
to Imow that the rise in the price in
dex in India from December 1040 to 

. June 1950 was 3'7 per cent. The 
corresponding figiure for U .K . was 7*2

per cent, and that for the U.S.A. was- 
15*2 per cent.

I should like to take you through. 
8ome o f the detailed figures in this 
connection. I  have here a statemenli 
which gives the price indices since 
decontrol, the index being the weekly 
index of wholesale prices and the 
source being the Econom ic Adviser's 
Ofiice. Under cereals in January 1950 
the index was 454 and on the 10th 
June 1950 it was 455. Under food 
articles in January 1950 the index was 
385*3 and on the 10th June 399*6. 
Under industrial raw materials the 
index was 490*3 in January and on 
the 10th June 493-5. Under semi- 
mamifactures as against 337-3 in 
January it was 335‘ 8 in June. Under 
manufactured articles against 355*4 in 
January it was 34S*1. Under miscel
laneous, on the other hand, the com 
position of which covers a very wide 
range, the index rose from 619 to 
000-8 and for all commodities the in
dex rose from 888 to 395-4.

Tt is true that for the firs# three 
weeks of July 1050 there was a riso 
of ‘2-5 points over the figure for the 
week ending the 24th June but J 
think that can fairly be attributed to- 
the reasons which my hon. colleague 
mentioned as well as to hoarding, 
speculation and profiteering. These 
are with us persistent and provoking 
problems and we may fail to solve 
them at our peril. Tt is surely expect
ing too much to demand that they 
be solved in a week or in a fort
night.......

Shri B. Das: After two and a half
years of our Government!

Shrt 0 . D. Deshmukh: I do not
know whether that statement is justi
fied after a consideration of the figures 
that T have just read. I  will say that 
the Ministers are only workers and 
not wonder-workers. W e recognise- 
that perhaps a grave situation may 
develop, lai-gely through factors out
side our control and grave evils might 
need grave remedies. But it would 
surely be unreasonable to deny Gov
ernment a little more time in which 
to devise suitable corrective measures.
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I t  may be that Government will need 
special emergency powers to enable 
i^ein to cope with the situation. .

I t  should also be  borne in mind that 
in certain vital fields the appropriate 
action lies within the jurisdiction of 
State Governments and certain 
measures in consultation with them 
require a little time.

So far as the monetary field is 
concerned I  think any dispassionate 
observer of economic trends would 
find that there has been a distinct 
improvement and that there are signs 
o f returning confidence. I  refer to the 
response that was made to the first 
loan that was floated by the Central 
Government this year. I  think for the 
first time we secured something net 
in cash...

Shri B. Das: Was it all in cash?

Shri 0 .  D. Deshmukli: I  said some
thing net in cash. The loan was a 
conversion loan and not a regular loan 
and considering that the fact that we 
secured crores in cash might be 
regarded as satisfactory.

Then, Members must have read 
reports that the Provincial loans which 
were floated the other day were well 
subscribed. That, again, is in distinct 
contrast to what happened last year, 
when only one Province was able .to 
raise some loans. These, I  think, are 
relieving features.

Prof. Shah has referred to food, the 
king-piii of Indian economy. On this 
matter it is not necessary for me now 
to say anything except that I am 
sometimes amazed at the defeatism 
that is shown in ctrtain quartei-s. Jt 
may be that we experience difficulties 
in procurement; as long as human 
nature is there these difficulties I 
suppose will continue to be experieoc- 
ed. But I  believe that if we were to 
reform the administrative machine—  
and that is a matter which I know has 
the closest attention of my hon. 
colleague— it should not be difficult 
to raise the production of food to a 
stage where perhaps we might be able 
to do without conti-ols in a reason
able period of time.  ̂ All 1 need day

in this comiection is that t b e W ;  
thing that my hon. colleague ;iot 
promote is the growth of grasa under 
his feet.

In regard to industrial production, 
there are scores of factors that might 
account for a shortfall from installed 
capacity, and I  can assure you that 
measures are abeady in train for in
vestigating the causes, and machinery 
for the purpose is being organised in 
close consultation with the Planning 
Commission. The process, however, 
is bound to be long and intricate and 
at every step the co-operation of em
ployers and workers will be essential 
not to speak of the adequate provision 
of finance. The other day a most use
ful consultation in regard to this and 
connected problems was heU)‘ with a* 
number of leading industrialists. I  
myself am in consultation with the 
Eeserve Bank in regard to the pos
sibilities of augmenting facilities for 
finance— I  mean industrial finance. 
Something is also being attempted, 
as you are aware, in order to improve 
the working conditions for labour. 
These are all measures that take time 
to fructify and it would be sometime 
before we get the right amalgam of 
brain, brass and brawn for increasing 
industrial production.

From the fiscal and monetary angle 
the end of the first quarter of the 
year is a somewhat difficult time for 
answering charges of ineptitude. The 
ink has hardly dried on the record of 
the full-dress debates regardmg the 
economic and other policies of Govern
ment that characterised the Budget 
session, and for lack of fresh charges 
there is a temptation to Government’s 
critics to resort to accusations which 
could have been made and answered 
then. For instance, Prof. Shah refer
red to failure to implement the 
Economy Committee ̂ s Eeport. The 
circumstances in which the recom
mendations contained in that report 
were overlaid by emergent retrench
ment measures could have been as
certained in the Budget session. 
Actually, for the information o f the 
House, the Econom y Committee's 
recommendations, if fully carried outi
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irouM  liav« resulted m  a gaving of 
roughiy 5U. ‘4J crores for a whole 
year. In  view of the financial cr!bi», 
liowevi^r, a percaajtiage va« im* 
pa«9d i^x siiuc^iQa^d budget o6ti* 

oi ail Minititries at a Aiit 
xs$^ and thin was tfceoretioalij ei t̂i- 
tsia i^  tu 3̂ ield an aiiiiuai rate o f 
m yw ^ oi xmre than Rs. orores. 
Uialai!^unateljr tite accountH are not lU 
biMld and we hi^ve not been able to 
mimiM u  whether the whole or any 
paa*t o f thm ha*> been «Ji<ved bet‘aiise 
pari pa$HU new expenditure ptopohaitt 
for ii#rvicei$ whieh were deemed to be 
ntKHwt̂ tiry were entertained and it is 
possible Umt much of the saving 
aimed at ha« not rnateridised. H ow 
ever, I can aâ Aure the House that it 
fis my intention to bavo thin matter 
thoroii^hiy gone into. I  have had a 
review made of the outturn of l*he 
Budget for the first quarter aud the 
ti^ndH that I  have noticed convince 
irie Uiat redpubied efforts, are called 
^ r  in the interewt of Hvcndance of 
WMite and effecting i^trench^ieut. I 

nol sure if these onorts will reach 
^ 6  heroic heights of reinmciaiion 
envii*Aged t y  Hhri Malmvir Tyagi It 
ahonld also be ren>embered Uiat by 
fuid large retrenchment nieans throw
ing out men temporarily nt least uu1 
^ d in g  to unemployment. Therefore, 
Hie huniim aspects of this process 
could not be ignored. But 1 hope that 
I shfUI not be regarded as being 
oallous when T express my view Uiat 
#ftser an initially painful readjustment 
tlie resuH‘8 must benefit the corn- 

by replacing waste, by gain- 
f« l  employment. I  have explained the 
budffeiiry situation to the Standiug 
Fiannoe Oninmittt>e. and from my 
i r s i  «xpertence with tliem I anticipate 
a gftat deal of assistance from them, 
l  have also had reports o f the tlmrough 
InTestigattcm whic^ ban been conduct
ed i f^ . the Ministdes they have looked 
inio. by the Eatihiates Committee, 
and k> these also I  shall look for 
aasistanee.

Welt apart from reireiichment and 
airoidanee of waste ttie only other 
mmim of improving the buijgetiry 
li|U ai% rk by iryjfDf int^eatg

I t  it  ^ a t  I idiould 
fe6l A a t- il would be prematare to
expect G ov^nm ent to nM^e ^ y  
pisonouncement. Usually this is a 
matter that comes up sometime to- 
wiuiis tile end of the year. I am, 
liowcver. free to say this, that I have 
been paying very close attention to 
the progiess, or perhaps the lack of it, 
in the National Savings movement. 
I find tliat it has not progressed a« 
well as it should have, owing to 
certain organisational deficiencies, 
but we have tokeu steps to correct 
these and an officer with a great deal 
of exi>erienee in hanking and money 
matters has been appointed as 
National Savings Commissioner. He 
lias been round some of the States 
and in a few months time I  hope that 
T shall be in a position to call a con
ference of the States in order to enlist 
their support for this movement. 
I am quite convinced that the solu
tion of 8oine of our rural problems 
«lepends upon the success with which 
we tap savings in certain strata of 
th«‘ niral field nnd that, incidentally, 
]»erliaps furnishes an answer to the 
points which Rhri Mahnvir Tyagi and 
the hoii. the Deputy-Speaker made.

The lion. the Deputy Speaker refer
red to the increase in the index for 
cereal prices from 100 to 500—it is 
4.*>r» actually— since 19;i0. Now, th it 
is an indication of tlie manner in

g which purchasing power
has diKpei*sed from its 

tisual receptacles in the urban areas 
to the rural areas. It is true that 
nnich of it is lying idle or is not per
haps applied to the best possible uses, 
and that is the problem which t)he 
Central Government will have to solve 
in consultation with the State Govern
ments. At the moment,* there is a 
tendency on the part of State Govern- 
meviis to look to the Gentlre for 
assistance for carrying out schemes of 
development, whereas the Centre is 
less and less able to raise I'Kineys in 
tile money marfret. The reason I  think 
is t ^ t  some of this money is right 
tmder tAe noses of t^e State Govern
ments and if only they will make 

do not mean hy way <d 
tetattcm n6oeeM«ty-4mt Hi9j  wiE
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only make efforts to wean these sav
ings for constructive uses, both the 
problems of rural development and 
the pi’oblems of finding employment 
for some of our agricultural labour 
will be solved.

Now, apart from resources and the 
sound management of the Budget 
which is calculated to ensure that no 
fresh inflation is generated, the custo
mary method of dealing with scar
cities of goods and thereby influencing 
the price level i'=̂ finding exchange for 
imports. The House is aware that 
here Nasik does not furnish a solu
tion, and one is limited by the 
amount of foreign exchange that ond 
c?in earn. From the figures given in 
the Address, the House will have 
formed some idea of the improvement 
that has taken place in our balance 
of trade. It is quite true, as Prof. 
SItah n' erv '̂d, that this improve
ment may r.ot be endurim,  ̂ and that 
tlie j.osition would have to be watch
ed. Indeed, in considering this matter 
we have made allowance for this and 
all that wo claim is not the net im
provement in the balance of tr*d« 
init the increase in exports that is 
noticeable ov(t  the first ^ix months 
of the year. That â âin will be re
duced very considerably during the 
next six months, but it will be re
duced for a good purpose.

Sliri Hlmatsingka (West Bengal): 
On this point I  think the hon. the 
Finance Minister ought to correct a 
mistake in paragraph 14 of the 
Address. The last line reads:

"O ur exports during this year 
have been double those of the 
corresponding period in the pre
vious year.’ '

Tt is very likely that it refers to a 
particular ilom of export. Tt cann:»t 
be that tlip total expoit has been 
double this >ear. I Ihink it refers to 
export of tc xlilea;. or some other 
Jmi!ar commoditv.

Sihxi C. -D. I shfill take
note of tlie |)nint, although it is not 
for me to correct the Address; but 
I shall see that the statiutici igfe righ*.

As I \\,as going to sa j, we 
made good use o f the temforary re
spite that we have received. JChe 
recent improvement in our balanoe o£ 
trade has enabled us to m i^e l ^ e r  
allocations of foreign exchange 6ir 
the importation of essential gcodd, 
and in fixing these allocations wa 
have followed the usual plan of giving, 
uie highest cousidcratiou to goods in
quired for industrial and develop
ment purposes. The allocations for 
commercial imports have been made 
after making i-eaaonuble provision 
for the impoi-t of foodgrains, of Gov
ernment stores required for D efendi 
and Railways and for other purposes. 
The House will be interested to know. 
,that of the allocations made for cofn- 
meicial imports only a small propor
tion which does not exceed four ]^r 
ccnt of the total import allociitions 
is for consumer ^ood%, and the 
balance of the allocations ill' entirtljr 
for industrial raw material^ and ieim- 
nianufactured goodfr as well at for 
plant and machinery. The consuiiiw 
goods include Ifti-gely such essential 
articles aa infant milk food, powdered 
and condensed milk, dmgst and medi
cines and certain other artioles such 
as betel nuts on which revenue m 
collected in the shape of revenue du if. 
But the major part of the allocations 
is, as I harve said, fdr plant ind  
mrtchin^ry, petrolifeum products, itftei, 
non-ferrous metM», cotton, chemic4li^ 
machine tools, newsprint, papers

Shri Ooaaba! I  have heard you.
EttiH 0 .  D .  D e s f t m u U i : SinrM» Sliri 

Ooenkn h ^  heahrt me. I might as well 
deal with the i^ints he made in 
refĵ ard to the DeVahiation Cotnini<?tee.
T am sorry I shall not be a^le to deiil 
exhaustively with them, as I have not 
been familiar with the papers coii- 
reminpr this Committee. ITp was good 
onnuf»h in wnrt) me \^«terdnv and T 
h‘tvp o’ lfained some infrirmrtfion. Tl 
U true that only two meethigs o f the 
a l hor Committee oti Devaluation 

v̂e•(» held dunnji  ̂ the Novemh^r- 
D-r'nmlvr Session of Parlianient and 
nro’ lenm arising from the eight point 
T^r-momic Plan were discussed. Kow. 
the discussions that took place during 
tb^se t# o  meetfaii^s aod  ̂ tk i
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ti6m  made were examined by Gov
ernment, and such of these as could 
bfe adopted were implemented. Then, 
as Shri Goenka has said, this matter 
came up at the time of the Budget 
diBCUBBions and I  am informed that 
tfc  ̂ specific question of imposing an 
encport duty on jute and tea was raised 
during the debate on the Commerce 
Ministry’s Demand and GovernmenVs 
views on this suggestion were fully 
elcjjlkined by the Commerce Minister. 
A decision was then taken not to 
convene a meeting of the committee, 
aV the vi^ws of the members of the 
committee as well as of other m em 
bers were known during the parlia
mentary debates. Whether this was 
a goorl reason or not it is not for me 
to say. ‘

.Shri €k>eilka: The parliamentary 
debate was three months after the 
meeting. The meeting was on tho 5th 
of December; , the debste whr in 
March.

Shri 0 . D . pedim iild i: T am refer
ring to the d^.ision taken after the 
debate. All that T am saving ?s that 
tSie decision t^ken was not arbHmry. 
The reason may not be reRnrded 
valid by some.

Shri B; Das: None of us wore in
formed of that decision. But is the 
oommitfe^ still slive?

Shrt 0 . B . DMhmukh: T think <;o 
The Conrmiitt>ee is still alive. Anvway 
the position now is this that after a 
Tapsft of several months, the specific 
f*iM>rtomlc nroblem that aroso ?m- 
medintoly sfter devaluation now forms 
nnH of the general economic situa
tion and it is not easv to sennrafp 
tiiem. Apart, from anvthing elsp, 
‘D^'valuation Committee’ seems rather 
anf ominoxis name. Anvwav now that 
♦1)9 matter has been mentioned, it is 
Tnv intention to convene a meeting 
o f  the committee in order ô review 
the whole position.

Well, during the debate several 
references were made to the Planning 
CommiBsion. Ever since the Planning 

.%vas ̂ established I  . have 
1 1^  at the carping and cavilling

criticism that has been directed 
agaipst the Commission. This has 
emerged not only from those who Jire 
not in the habit of devoting much 
thought to economic matters, but 
also from those who ought to know 
better. In part, the critics belong to 
the ranks of those who do not believe 
in planning. This is hardly the place 
or occasion to join issue. I  must, 
however, deal with one aspect of the 
criticism in this regard and that 
that it is no use planning when oi«r 
resources are so low and our aspira
tions so high. I  should have thought 
that this is precisely the conjunction 
of circumstances in which planning 
becomes imperative with a view to 
the most fruitful and balanced utilisa
tion of our meagre resources, for in 
fhe absence of planning there is risk 
of misuse and misapplication.

The other class of critics, which 
include. Prof. Shah and Pandit Kunzru 
expressed disappointment at the 
results achieved by the Commission. 
T cannot help feeling that this sort 
of criticism emanates from a mis
conception about the functions of the 
Planning Commission and the tech
nique and implications of planning. 
Prof. Shah said that he did not know 
what the role of the Planning Com
mission was and Pnndit Kunzru is 
disappointed thnt the Planning Com
mission has done nothing to cure the 
current economic malaise. T cannot 
help wondering at Prof Shah’s state
ment, because the terms of reference 
t-o the Commission were published 
and are pretty elaborate, or I  can onlv 
infer that he could not have read 
them recently or very carefully. Pan
dit Kunzru seems to me to have read 
a wrong causal relation between the 
appointment of the Commission and 
the difficult economic situation as 
referred to in paragraph 11 of the 
President’s Address. T do not want 
at this late stage to take the time of 
the House in reading out the terms 
of reference to the Commission. But 
I  wish to say this that the tasks of 
reviewinsr the economic backerroimd. 
defining objectives, scrutinising pro
duction in scores of different fields, 
surveying resources, especially finaa-
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cial, and drawing up realistic plans, 
are tasks of great complexity. They 
require for their accomplishment a 
wide range of statistical data, the 
collection of which takes time ‘ind 
ealls for expert assistance.

Pandit Kunzru (Uttar Pradesh): 
That is exactly what I said.

Shri G. D. Deshmukh: I must have 
misheard my hon friend. That these 
(ms1':s are being attended to by rhe 
Commission with zest and diligence, 
j fis a Member of the Planning Com
mission as well as Minister of Finan.’ o 
( An l)eai' ample testimony, becau>^e I 
have to devote a great deal of time. 
I appeal to the Commissioii s critics 
to <?ivo it a fair chance. If they ^eel 
like it, they can forward any con
structive suggestions that they may 
have and I atn sure that this kind of 
positive assistance will be p:ratefnlly 
welcomed by the Commission. At 
any rate, they could assist negatively 
by i^howinsr forbearance, pntience a.nd 
understanding.

Pandit Kunzru: What T said with 
regard to the Planning Commission 
was that its recommendations were 
not likely to be useful to Ciovernment 
in dealing with the emergency with 
which it was faced and it was ^or 
Oovernment to deal with it without 
waiting for the Commission’s report.

Shri 0 , D. Decdiniukh: Tt. is not a
fact that (rovemment is 'vaiting for 
the Planning Commission’s report. 
For that purpose it is only waiting for 
their plans.

I  was saying that they o;:ght to let 
the Pla^^ning Commission get on with 
its job in an atmosphere free from 
popular prejudice, because any plans 
that the Planning Commission mav 
be able to evolve will be condemned 
to futility in advance if the public is 
taught to believe that they wi!l mean 
nothing to them. '

The inajor objectives of Govern
m ent’s economic policy may be 
defined as these:

'(i) To ensure that no fresh inflation 
î  generated and to that end to follow 
fiound fiscal and monetary policy;

(ii) In particular, not to relax in 
the pursuit of econom y; '

(iii) To endeavour to rraiove or 
m in im is e  th e  strain on our economy 
a ttr ib u ta b le  to our political and eco
n o m ic  re la tio n s  w ith  ou r neighbour 
cou T itries;

(iv) To press forward purposefully 
\\ith plans to attain self-suflBciency 
in food, cotton and jute.

(v) To make sustained efforts to 
establish conditions in which indus
trial production can be maximised;

(vi) To assist, as far as possible, in 
alleviating rural under-employment;

(vii) To watch the price level vigi- 
-antly and take measures within its 
oojiiptitutional and administlraitiTe 
resources to hold it in check; and

(viii) To plan the utilisation of the 
country s . limited resources in tlie 
most advantageous manner possible.

I  submit that Government are 
addressing themselves to these tasks 
with energy and eame^ness of pur
pose and are entitled to receive 
from al̂  sections of the community 
an understanding support and not 
petulant criticism.

Shri Naziruddin Ahmad (West 
Bengal): Sir, I  rise on a point of 
order. The motion which is before 
the House is very comprehensive as 
it accepts the President's Address in 
fotn. But tomorrow we have a se
parate motion for Korea and two or 
three days hence we have another 
motion regarding East Bengal. I f  we 
pass the motion today— the compre
hensive motion accepiiing the speech 
in iofo— then the other motions, or 
rather the amendments’ to this 
motion, would be jeopardised. Under 
the procedural rules we accept the 
sppech containin«r statements as to 
Korea and East Beneral; iliat would 
facilifafe the easv passage of the 
motions tomorrow. But the amend
ments. I  think, would be seriously 
prejudiced. So the motion should be 
so worded as to read: ‘ 'subject <0
what may be decided later on with 
refi ârd to Koreia and East' Bengal” .

Mr. Deputy-Speaker: Tfl hem al
. rpady been made clear by the hon. 

the Speaker that so far as Korea and
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fM r. Deputy-Speaker] 
Indb-Pakistan lielations are concern
ed, tbre are two different motions 
ueparately tabled which will come up 
for diBcubbion in the course of the 
next three days. It  is not as if 
every word of the Address is accept
ed by dris House. The motion is that 
we express our gratitude to the 
P m id en t for the Address which he 
hag been pleased to deliver to the 
Houae. T bra fore  there is no neces
sity to say “ subject to all that may 
be said hereafter" for we have not 
committed ourselves completely to 
e v ^  statement. W e have to meet 
many times and we might go beyond 
what has been said by the President. 
Therefore there is no point of order in 
this and I rule it out.

I  will now put the amendments to 
the House.

The first is Sardai* Hukam Singh’s 
amendment. Does he want to press 
it? H e is not in his seat and there
fore I  am bound to put it.

The question is:
“ That at the end of the motion 

the following be added:
‘ but regret—
(i) that the Government has 

fa i l^  to take effective steps to 
rehabilitate the refugees who are 
undergoing extreme privations 
and untold sufferings;

(ii) that no progress has so far 
been made towards the solution 
of the evacuee property problem 
vexing the minds of the unfor
tunate refugees from Western 
Pakistlan; and

(iii) that the address omits to 
make mention of any progress 
made in the recovery of Hindu 
and Sikh abducted women which 
should have received top priority 
in the Government of India 
activities.*

The motion was negatived.
M r. Ifcpgty flpf>aker. Then com et 

Prof. Shfiii'B amendment.
The queatfon ia:

*' t ) ^  at the end of the motion 
,the fo^owing be added:

but regret that government 
have proved utterly unable to 
deal with the steadily worsening 
economic situation in the coun
try, particularly in regard to food 
and clothing, notwithstanding 
the appointment of a Planning 
Commission, or the improvement 
in the country's balance of 
trade.' ”

The motion was negatived.
Mr. l]^uty-Speaker: The next is 

Pandit Kunzru s amendment.
The question is:

‘ ‘ That at the end of the motion 
I he following be added:

‘ but regret that notwithstand
ing the declared policy of the 
( T o v e m n i e n t  with regard to the 
jnaintenance of the civil liberties 
of the people, they have recently 
been severely curtailed.’ ”

The motion was negatived.
Mr. Deputy-Speaker: With r^ard 

to the next amendment of Pandit 
Kunzru, though the wording is differ
ent—-it refers to the fast deteriorating 
economic situation and the failure of 
the Government to undertake drastic 
steps— it is ruled out by the decision 
of the House on the amendment pro
posed by Prof. Shah which was put 
to the House and negatived. So it is 
barred.

The next amendment is that of Mr. 
Jaipal Singh and he has alre-'dy said 
that he wants to withdraw it.

The amendment was by leave, 
withdrawn.

Mr. Deputy-Speaker: I shall now 
put the motion to the House^

The question is:
“ That the Members oi Parlia

ment assembled in this Session 
are deeply grateful to the Presi
dent for the Address which he 
has been pleased to deliver to the 
H ouse.’ ”

The motion was adopted.
The House then adjourned till a 

Qwarter to Eleven of the Cloch on 
Thureday, the 3rd August, 1050.


